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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN BENCH, PUNE

ORIGINAL APPLICATION NO. 63 OF2019

Ajay Jayvantrao Bhosale ... Applicant
Versus
Union of India & Ors. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT NO.11

|, Surendrakumar Agarwal, the Authorised Representative of the Respondent
No.11, having my office at “Brahma House”, 250/251, MG Road, Camp, Pune 411

001, do hereby state on solemn affirmation as under:

1.

The captioned Original Application has been filed by the Original Applicant
alleging various environmental violation with regard to construction of “Brahma
Uzuri” at Survey No. 209/A/2 CTS No. 4702, at Pimpri Chowk, Taluka Haveli,
District Pune (“the said Project’). The Answering Respondentis the Project
Proponent with respect to the said Project and is arrayed as Respondent
No.11. This Hon'ble Tribunal was pleased to issue a notice to the Respondent
No.11 dated 7% February 2020, in pursuance of the order of this Hon'ble
Tribunal dated 5t February 2020. In the said order, this Hon'ble Tribunal was
pleased to issue notice to the Respondent No.11 and direct the Respondent
No.11 to show cause as to why an order prohibiting further construction shall

not be issued.

. | state that | have perused the captioned Original Application as well as the

records available with the Respondent No. 11 and am even otherwise
conversant and WEII versed with the facts of the present case from personal
knowledge. | furthen::h"state that | am competent and authorised to depose the
instant Affidavit in Reply on behalf of Respondent No.11.

At the outset, | deny each and every averment made in the captioned Original
Application which is inconsistent or contrary to whatever is stated in the instant
Affidavit in Reply. Nothing shall be considered to be admitted on behalf of the

516




Respondent No.11 for want of specific traverse. Further, the averments made
in the instant Affidavit in Reply are in alternative and without prejudice to each

other.

. At the further outset, the Respondent No.11 states that it has filed an
Interlocutory  Application, raising preliminary issues, challenging the
maintainability of the captioned Original Application on the following grounds;

a) Preliminary issue relating to limitation in filing of the captioned Original
Application;

b) Prefiminary issue relating to the iocus of the Applicant in filing the captioned
Original Application,;

c) Preliminary issue relating plural remedies raised in the captioned Original

Application.

The Respondent No.11 adopts the contentions and averments made in the said
LA, in verbatim. However, the same is not being reproduced in the present
Affidavit in Reply for the sake of brevity. The interlocutory Application shall be
treated as a part of the instant Affidavit in Reply. Further, the Respondent
No.11 submits that the Interlocutory Application, be decided prior to dealing
with the merits of the Original Application.

. At the outset, the Respondent No.11 states that the captioned Original
Application ought to be dismissed in view of the fact that the Original Applicant
has filed Appeal No.26 of 2020 challenging the EC granted with regards the
said project. Thus the instantApplication which is primarily based on the ground
that Respondent No.11 does not have an EC, should not be allowed/
entertained as it runs completely contrary to the Appeal filed by the present
Original Applicant.

. Without prejudice to the submissions made above and the Interlocutory
Application made by the Respondent No.11, The Respondent No.11 shall now
proceed to place the true and correct facts on record which as such disentities
the Original Applicant from any relief as prayed in the Original Application. The
facts are stated in a chronological order for the sake of qgﬂyenience;

- o,
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Brief introduction of the Respondent No.11/Proiect Proponent;

6.1. The Respondent No.11 is the project proponent in respect of a
construction project carried out in the name and style of “Brahma Uzuri"
situated at S No. 209/A/2 CTS No. 4702 admeasuring about 10447.99
sq. mirs., at Pimpri Chowk, Taluka-Haveli, District-Pune, which is the
subject matter of the captioned Original Application, with regards which,
the Original Applicant has raised various issues relating to environmental
violations. Respondent No.11 is a private limited company incorporated
under the provisions of the Companies Act, 1956 and is a part of the
Brahma Realty and Infrastructure Group, one of the reputed and well
respected corporate groups in Pune, having been at the forefront of real
estate and hospitality development in the city of Pune and having
footprint in hospitality projects, infrastructure projects, healthcare, etc.,
for about four decades. The Respondent No.11 has to its credit, a
number of completed and ongoing real estate, commercial and

hospitality projects in and around the city of Pune.

6.2. On 28" March 2008, commencement certificate was obtained for
carrying out construction on the said property for a total built up area of
17595 sq.mirs. (FSI 8535.48 + Non FS| 9059.56 sq.mirs.). Hereto
annexed and marked as Exhibit-A is a copy of the commencement
certificate dated 28 March 2008.

6.3. In furtherance of the commencement certificate dated 28" March 2008,
the Respondent No.11 commenced excavation activity. As the total
permissible built up area in the commencement certificate dated 28"
March 2008 was much below the threshold limit of 20000 sq. mirs., the
Respondent No.11 did not apply for grant of EC prior to commencing

construction.

6.4. On 9" April 2013, the Respondent No.11 obtained a commencement
certificate for construction of 21368.3 sq.mtrs (FSI 9285.51 sq.mtrs. +

- ﬁf;mﬁ}ﬁ\ Non FSI 12082.77 sq.mtrs.). Hereto annexed and marked as Exhibit-B
A %w{; AN is a copy of the commencement certificate dated 9™ April 2013.
0 BAYED E?;E :
BEG, No87% /b ]

On 7' September 2013, the Respondent No.11 applied for grant of EC in
order to commence with construction as per commencement certificate




6.6.

6.7.

6.8.

6.9.

6.10.

dated 9™ April 2013. Hereto annexed and marked as Exhibit-C is a copy
of the application for grant of environment clearance dated 7
September 2013.

On 24" March 2014, the Hon'ble Bombay High Court in Writ Petition No.
(L) 855 of 2014,Glomore Constructions and Ors. Vs the Union of India &
Ors. was pleased to rule that an EC is not required to be obtained by the
Project Proponent as long as the Project Proponent has not carried out
construction beyond the threshold limit of 20,000 sq.mirs. Hereto
annexed and marked as Exhibit-D is a copy of the Judgment passed in
Writ Petition No. (L) 655 of 2014, Glomore Constructions and Ors. Vs the
Union of India & Ors.

On #h July 2014, the Respondent No.11 applied for consent to establish
with respect to the said project. Hereto annexed and marked as Exhibit-

E is a copy of the application made for grant of CTE.

In meetings held by the SEAC between 15" to 18" July 2014, the
Respondent No.11's proposal was considered for grant of EC. In the
said meeting, the Respondent No.11's proposal was declared as a
violation case. Hereto annexed and marked as Exhibit-F is a copy of the
minutes of meeting of the SEAC dated 15" to 18" July 2014.

On 30" August 2014, show cause notice was issued against the
Respondent No.11 and proposed directions were issued under Section 5
of the Environment Protection Act, 1986 (EP Act) read with EIA
notification. Such notice was issued primarily on the ground that the
Respondent No.11 had violated the environmental mandate by
commencing construction prior to obtaining EC. Hereto annexed and
marked as Exhibit-G is a copy of the show case notice dated 30"

August 2014.

On 28" September 2014, the Respondent No.11 submitted a detailed
reply to the aforementioned show cause notice. Hereto annexed and
marked as Exhibit-H is a copy of the Respondent No.11 reply dated 28"
September, 2014.
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6.11.

6.12.

6.13.

6.14.

On 13" February 2015, the Respondent No.11 physically presented its
case before the authorities to provide explanation to the show cause
notice dated 30" August 2014.

On 10" March 2015, the environment department, Government of
Maharashtra was pleased to withdraw the show cause notice dated 30"
August 2014 and declared that the Respondent No.11's proposal is not a
violation case. Such conclusion was arrived at after carefully considering
and verifying the reply preferred by the Respondent No.11, physical
presentation made by Respondent No.11 and the architect certificate
submitted by the Respondent No.11. The environment department
withdrew the show cause notice on verifying the fact that the
Respondent No.11 had carried excavation/construction activity in
furtherance of commencement certificate issued in the year 2008. As
per the said commencement certificate, permission was granted upto
17595 sq.mtrs. Therefore, as the construction was below the threshold
fimit, the Respondent No.1 was not required to obtain an EC. Hereto
annexed and marked as Exhibit-l is a copy of the letter issued by the
environment department dated 10" March 2015.

On 10t March 2015, the MPCB was pleased to grant CTE to
Respondent No.11 with regards the said property for a period of 5 years
or up till commissioning of the proposed hotel. Hereto annexed and
marked as Exhibit-J is a copy of the consent to establish granted by
MPCB dated 10" March 2015.

On 21t April 2015, the environment department issued a circular dated
ENV/2013/CR39/TC-1 wherein it categorically observed that an EC is
not required to carry out construction as long as the actual construction
is below the threshold fimit of 20,000 sq.mfrs. It is worth mentioning that
the said circular has not been challenged, quashed or set aside till date
and thus, is valid and subsisting. Hereto annexed and marked as
Exhibit-K is a copy of the circular issued by the environment department
dated 215t April 2015.

. On 30t September 2015, the Respondent No.11 obtained

commencement certificate for carrying out construction upto 22010.3
sq.mtrs. (FSI 9260.12 sg.mtrs. + Non FSI 12750.16 sq.mtrs). Hereto
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6.16.

6.17.

6.18.

6.19.

6.20.

6.21.

annexed and marked as Exhibit-L is a copy of the commencement

certificate dated 30" September 2015.

On 30" June 2018, the Respondent No.11 applied for environment
clearance with respect to the said project. Hereto annexed and marked
as Exhibit-M is a copy of the application dated 30" June 2016 preferred
by Respondent No.11 for grant of EC.

On 24t November 2016, the Respondent No.11 obtained
commencement ceriificate for carrying out construction upto 21213.9
sq.mtrs. (FSI 8835.93 sq.mtrs. + Non FSI 12377.95 sq.mirs). Hereto
annexed and marked as Exhibit-N _is a copy of the commencement
certificate dated 2™ November 2016.

In or around the year 2016 to 2017, the Respondent No.11 carried out
construction with respect to the said project. Such construction was
carried out relying on the aforementioned judgment passed by the
Hon'ble Bombay High Court and the circular dated 21t April 2015 issued
by the environment department. The Respondent No.11 has not till date
constructed beyond the threshold limit of 20,000 sq.mtrs.

On 28t April, 2017, the Respondent No.11 applied for consent to
establish with regards the said project. Hereto annexed and marked as
Exhibit-O is a copy of the application dated 28" April, 2017 made by the
Respondent No.11 for grant of CTE.

On 12t November 2017, the MPCB was pleased to grant CTE to the
said project for a period of 5 years and to carrying out construction upto
51358.46 sq.mtrs. Hereto annexed and marked as Exhibit-P is a copy of
the CTE granted by MPCB dated 12 November 2017.

On 318t March 2018, the Respondent No.11 obtained commencement
certificate for carrying out construction upto 19991.4 sq.mtrs. (FSI
6998.59 sq.mtrs + Non FSI 12992.76 sq.mirs.). Hereto annexed and
marked as Exhibit-Q is a copy of the commencement certificate dated
31t March 2018.
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6.22.

6.23.

6.24.

6.25.

6.26.

6.27.

6.28.

On 4" October 2018, a Layout Plan was sanctioned by PCMC bearing
No. DP/Layout/Pimpri/ENV/1/2018. Hereto annexed and marked as
Exhibit — Q1 is a copy of the sanction letter dated 04/10/2018.

On 5" December 2018, in its 771" meeting, the SEAC considered the
Respondent No.11 application for grant of EC. As the Respondent
No.11 was not present, the SEAC deferred the Respondent No.11's
proposal. Hereto annexed and marked as Exhibit-R is a copy of the 77"
meeting of SEAC dated 5" December 2018.

On 24t April 2019, the SEAC in its 86" meeting considered the
Respondent No.11's proposal. In the said meeting the SEAC was
pleased to appraise the Respondent No.11’s project as category 8(a) B2.
After due deliberations, the SEAC sought compliance and explanation
with regards the same points mentioned herein. Hereto annexed and
marked as Exhibit-S is a copy of the 86" meeting of SEAC dated 24"
April 2019.

On 22 May 2019, the MPCB conducted a Site Visit of the said
project.Hereto annexed and marked as Exhibit-T is a copy of the Visit
Report dated 22" May 2019.

On 10t June 2019, the MPCB conducted a Site Visit of the said
project.Hereto annexed and marked as Exhibit-U is a copy of the Visit
Report dated 10" June 2019.

On 19 May 2018, the Original Applicant filed a complaint with various
authorities including the MPCB raising identical issues as sought to be
raised in the present appeal as well as OA No. 63 of 2019. Hereto
annexed and marked as Exhibit-V is a copy of the complaint made by
the Appellant dated 19" May 2019.

On 25% June 2019, the Environment Department, issued a show cause
notice to the Respondent No.11. In the said show cause notice the
Respondent No.11 was called upon to show why coercive action should
not be initiated against it in furtherance of the complaint made by the
Appellant. Hereto annexed and marked as Exhibit-W is J@ﬁgp%@f the
show cause notice dated 25" June 2019. Vs *M '“““’w N

”“‘* 5»;#?”"%“&@
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6.29.

6.30.

6.31.

On 26" July 2019, the SEAC in its 91% meeting considered the
Respondent No.11's proposal. In the said meeting the SEAC observed
that the environment department has issued show cause notice to the
Respondent No.11. In furtherance thereof, the SEAC was to hear the
Respondent No.11 on 26™ July 2019. Making such observation, the
SEAC was pleased to keep the Respondent No.11's proposal in
abeyance till any decision is taken with respect to the show cause notice.
Hereto annexed and marked as Exhibit-X is a copy of the 91% minutes
of the meeting of SEAC dated 26'" July 2019.

On 27% June 2019, the MPCB issue a show cause notice to the
Respondent No.11. In the said show cause notice, the Respondent
No.11 was called upon to show as to why legal action should not be
initiated under the Water (Prevention & Control of Pollution) Act, 1974,
Air {(Prevention & Control of Pollution} Act, 1981 and Hazardous &
Woaste Rules, 2016. Hereto annexed and marked as Exhibit-Y is a copy

of the show cause notice dated 27" June 2019.

On 29% June 2019, 16t July 2019 and 20" August 2019, the
Respondent No.11 preferred a detailed reply to the aforementioned
show cause nofices issued by the authorities in pursuance of the
complaint made by the Appellant. In these replies, the Respondent
No.11 stated that;

A. The Respondent No.11 has not violated any provisions of the
environment law.

B. The Respondent No.11 commenced constructionfexcavation in
pursuance of the commencement certificate issued in the year 2008.
Wherein the permissible built up area was 17585 sq.mts, which is
much below the threshold limit, therefore, the Respondent No.11 was
not required to obtain EC prior to commencing construction.

C. The Respondent No.11 subsequently changed the plans with regards
the said property and obtained various commencement certificate. As
the construction exceeded the threshold limit to 20,000 mirs. after
amendment in the construction plan, the Respondent No.11 made an
application for grant of EC in the year 2013. However, such EC was
not granted.

D. The Respondent No.11 relying on the circular issued by the

environment department, State of Maharashtra on 215 April 2015

523




1875
ot

f"w’
* WE
/ ('ffa% FUASHID N\ ;*g

6.32.

6.33.

o ARYED o)

i - 5oy s |
W) REB. Mo b7 /8

commenced construction. [t is worth mentioning at this Juncture that
till date the Respondent No.11 has not exceeds the threshold limit of
20,000 sq. mtrs.

Hereto annexed and marked as Exhibit-Z Colly are copies of replies of
the Respondent No.11 dated 29" June 2019, 16% July 2019 and 20"
August 2019.

On 11t November 2019, the Respondent No.11 physically presented its
case and placed the documents and records before the authority.

On 16%" November 2019, the environment department was pleased to
withdraw the proposed directions dated 15" June 2019 issued under
Section 5 of the EP Act read with the EIA notification. Such direction for
withdrawa! was issued after duly considering and verifying the reply,
documents and record provided by the Respondent No.11. The said

withdrawa! notice observed;

A. The Respondent No.11 commenced construction as per
commencement certificate issued in the year 2008.

B. As the plans were revised and the total built up area exceeds 20,000
sq.mtrs, the Respondent No.11 applied for grant of EC on 7%
September 2013 and 30" June 2016.

C. Relying on the circular issued by environment department,
Government of Maharashtra dated 215t April, 2015, the Respondent
No.11 has carried out construction upto 8467.69 sq.mtrs.

D. It is clear that construction is below 20,000 sgq.mirs., and thus, is
excluded from getting environment clearance as per provision of the
EIA notification. Further, if the Respondent No.11 exceeds

construction over 20,000 sq.mfrs, it is required to obtain an EC.

Hereto annexed and marked as Exhibit-AA is a copy of the withdrawal
letter dated 16" November 2019.

. On 10% December 2019, the SEAC in its 99" meeting considered the

Respondent No.11’s proposal. In the said meeting, the SEAC took notice
of the fact that proposed direction under Section 5 of the EP Act was
issued against the Respondent No.11 on 15" June 2019. Such notice
was withdrawn by the environment depariment, Government of
Maharashtra on 16" November 2019. The SEAC alsc observed that
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Respondent No.11 has complied with all the points raised in 91%
meeting. Therefore, the SEAC was pleased to recommend the
Respondent No.11's proposal for grant of EC. Hereto annexed and
marked as Exhibit-BB is a copy of the minutes of 99" meeting of the
SEAC dated 10" December 2019.

6.35. On 6" February 2020, the SEIAA was pleased fo consider the
Respondent No.11's proposal based on the recommendation of the
SEAC. After duly considering all the relevant aspects the SEIAA was
pleased to grant EC to the Respondent No.11 on complying with certain
conditions. Hereto annexed and marked as Exhibit-CC is a copy of the
minutes of 1861 meeting of SEIAA dated 6™ February 2020.

6.36. On 18! February 2020, the SEIAA granted environment clearance to the
Respondent No.11. Hereto annexed and marked as Exhibit-DD is a
copy of the grant of EC dated 18" February 2020,

7. The Original Application has no merits and has been made with an intention
to harass the Respondent No.11. however, without prejudice to the
aforementioned submissions, the Respondent No.11 shall now address the

issues raised in the Original Application;

7.1. At the outset, it is pertinent to point out that the Original Applicant, prior
to filing of the captioned Original Application preferred a complaint dated
19 May 2019 to various authorities including Environment Department,
Government of Maharashtra and Maharashtra Pollution Control Board
(“MPCB")raising identical issues as raised in the present Original
Application. Thus, all the issues as raised by the Original Applicant has
already been adjudicated and verified factually by the authorities;

7.2. The said complaint inter alia alleged that;
a) Respondent No.11 has carried out construction activities with respect

P

M@{:{ Mw i, to the said Project without obtaining a valid EC;
{ f a2 w?;;\ﬁ}} b) That Respondent No.11 has carried out construction activity with
Eiff& », ﬁl?;:;é;% JE] respect to the said Project without obtaining consent to operate;
x\;\f\% L Mﬁﬁf c) The Respondent No.11 has illegally undertaken excavation activity in

“ S AT " the year 2012 and construction activity in the year 2017,

d) Respondent No.11 has consumed huge amount of fresh water;
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7.3. Taking cognisance of the complaint addressed by the Original Applicant
on 25% June 2019, the Environment Department, Government of
Maharashtra issued a show cause notice to Respondent No.11.In the
said show cause notice, the Respondent No.11 was called upon to show
cause as to why no coercive action should be taken against it in light of
the issues raised in the Complaint dated 19" May 2019.

7.4. Furthermore, the MPCB, in furtherance of the complaint made by the
original Applicant, issued a show cause notice to the Respondent No.11
dated 27t June 2019. In the said notice, the Respondent No.11 was
called upon to show cause as to why legal action ought not to be initiated
against the Respondent No.11 under the Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous and other Waste Rules, 2016.

7.5. In reply to the above mentioned show-cause notices, the Respondent
No.11on 28% June 2019, 17" July 2019 and 20" August 2019, preferred
replies to various Authorities including SEIAA, Municipal Commissioner
of PCMC, MPCB. In the said replies, the Respondent No.11 made it
apparent that it has not carried out construction with respect to the said
Project, in violation of any environmental norms. The Respondent No.11
has categorically taken a stand that it has not carried out construction
beyond the threshold limit of 20,000 sq.mirs as stipulated in the EIA
notification 2006 nor has it commenced construction activity without
obtaining a valid Consent to Establish. The Respondent No.11 has
factually placed on record that it had commenced construction activity in
pursuance of the Commencement Cettificated dated 28" March 2008
wherein the total Builtup area was much below the threshold limit of
20,000 sgmtrs as stipulated in the EIA Notification. The Respondent
No.11 has mentioned that, in due course of time, the construction plans
with regards the said project were amended and proposed construction
exceeded the threshold limit of 20,000 sgmirs,, therefore, the

P Respondent No.11 in the year 2013 promptly applied for grant of

fﬁ/”'{ f{fﬁ;ﬂ%ﬁi:}x Environment Clearance prior to carrying out construction. In the
g"'}ﬁg/ a z;-m:ﬁ;ilg 5 ﬁ%‘%ii meanwhile on 215t April 2015, the Environment Department, Government
HE‘ f Néuw*ﬁ};% of Maharashtra issued a circular which permitted construction up to
| N%%’“&?é@ 20,000 sgmirs without obtaining an Environment Clearance. The

T Respondent No.11, relying on such circular carried out construction



7.6.

7.7.

below the threshold limit of 20,000 sqmtrs, therefore, the Respondent

No.11 has not violated any of the Environment norms.

That the Environment Department, Government of Maharashtra after
duly considering the reply and submissions made by the Respondent
No.11, and after verifying the same was please to withdraw the proposed
direction under Section 5 of the Environment Protection 1986 read with
EIA notification dated 14" September 2006 (“EIA Notification”) vide
show cause notice dated 15" June 2019 issued in pursuance of the
complaint made by the Original Applicant. In fact after withdrawing the
show cause notice, the SEIAA was pleased to grant EC to the said

project on 18 February 2020.

Therefore, in light of the facts stated above, it is amply clear that all the
allegations as raised by the Original Applicant in the captioned Original
Application have been duly investigated and adjudicated by the
authorities. After due advertence, examination of documents, site
inspection and deliberation, the authorities have concluded that no
violation has been committed by the Respondent No.11 with regard to
the said Project and have thus withdrawn the said Show cause notice.in
light of the fact that all the issued raised in the present Original
Application has been satisfied, the Original Application deserves to be

dismissed.

Allegations with regard to environment clearance:

7.8.

The Respondent No.11 states that the violation as alleged by the
Original Applicant with respect to the Respondent No.11 carrying out
construction of the said project without obtaining a valid environment
clearance (“E.C."), is absolutely false, baseless and contrary to the facts,
as well as the law. The law relating to an E.C. with respect to
construction is reproduced herein below for the sake of ready reference;

7.8.1. As per EIA notification issued on 14" September 2006 ("EIA
notification”) an Environmental Clearance is required to be
obtained for construction activity beyond the threshold of 20,000

sq. mirs.
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Scheme of the EIA Notification 2006 and requirement EC

On 14 September 2006, the earlier EIA Notification was superseded by
the EIA Nofification, 2006. Clause 2 of the EIA Notification, 2006 sets out
the requirement of obtaining prior Environmental Clearance in respect of
industries enumerated in the Schedule to the Notification. Clause 2 reads

as follows:

“2. Requirements of prior Environmental Clearance
(EC):- The following projects or activities shall require
prior environmental clearance from the concerned
regulatory authorily, which shall hereinafter referred fo
be as the Central Government in the Ministry of
Environment and Forests for matters falling under
Category ‘A’ in the Schedule and at State level the State
Environment Impact Assessment Authority (SEIAA) for
matters falling under Category ‘B’ in the said Schedule,
before any construction work, or preparation of land by
the project management except for securing the land, is

started on the project or activity:

(i) All new projects or activities listed in the

Schedule to this notification;

(i) Expansion and modermization of existing
projects or activities listed in the Schedule to
this notification with addition of capacity
beyond the limits specified for the concerned
sector, that is, projects or aclivities which

TR cross the threshold limits given in the

) ;;\ Schedule, after expansion or modernization;

ik g :
7 amasiin
v 1D

f’f;rf (i) Any change in product - mix in an
existing manufacturing unit included in

Schedule beyond the specified range.”

In the Schedule to the said Notification, items 8(a) and 8(b) relate to building
and construction projects which says that any construction in excess of
20,000 sq. mirs. built-up area for covered construction would require prior

Environmental Clearance. Entry 8(a) of the Schedule reads as follows:
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7.9.

Project or | Category with threshold| Conditions
Activity limit if any

A B
1 Mining, extraction of natural resources

and power generation (for a specified
production capacity)

(1 | (2 (3) (4) (5)

Building /
Construction
projects / Area
Development
projects  and

Townships
8(a) | Building and > 20000 # (built up
Construction sq. mirs. | area for
Projects and < | covered

1,50,000 construction;
sq. mitrs. of | in the case

area # open to the
sky, it will be
the activity

area)

built-up of facilities |

Admittedly the actual/proposed/sanctioned construction of the
Respondent No.11 is much below 1,50,000 sq. mtrs. Therefore, only an
EC is required from the SEIAA for carrying out construction activity
beyond the stipulated threshold limit of 20,000 sqmtrs.

In or around the year 2013, the Respondent No.11 revised the
construction plan with respect to the said property and obtained a
commencement certificate bearing No. BP/PIMPRI/15/2013 on 9™ April
2013. In the said commencement certificate, the Respondent No.11
proposed to construct an area around 21368.3 sq.mirs(FSI
9285.51+NON-FSI 12082.77). Considering the fact that the proposed
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construction was over the threshold limit of 20,000 sg.mirs, the

Respondent No.11 applied for an EC to the environment depariment,

Government of Maharashtra on 7" September 2013. The said proposal

for grant of EC was appraised by the SEAC in its 13th meeting held on

15 to 18" July 2014 and was declared as a violation case due to the

excavation activity carried out in pursuance to the commencement

certificate obtained in the year 2008.

7.9.1.

7.9.2.

7.9.3.

In view of the SEAC declaring the proposal for grant of EC of the
Respondent No.11, a violation case, proposed direction under
Section 5 of the Environment Protection Act, 1986 (“"EP Act”) read
with EIA Notification, were issued against the Respondent No.11
on 30t August 2014.

In reply to the said proposed direction, the Respondent No.11
submitted a reply on 28" September 2014, Architect certificate
dated 16" February 2015 and physically presented its case before
the authority on 13" February 2015. In the said meeting, the
Respondent No.11 relying on the architect's report established
that excavation was carried out In furtherance of the
commencement certificate granted in the year 2008. Wherein the
permissible construction was below the threshold limit of 20,000
sq.mirs. and the Respondent No.11 was not required to obtain an
EC for carrying out such excavation activity.

After duly examining the reply of the Respondent No.11, architect
certificate dated 16" February 2015 and the ground realty, the
Principal Secretary, Environment Department was pleased to
declare that there is no violation at the behest of the Respondent
No.11, the proposal for grant for EC with regard to the said project
is not a violation case and was pleased to withdraw the proposed
direction issued under Section 5 of the EC Act, read with EIA
notification. The Environment Deparment, Government of
Maharashtra on 10" March 2015, issued a letter observing that
the Respondent No.11's proposal with respect to the said project

was not a violation case and withdrew the proposed direction.
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7.10. That in the interregnum, the Environment Department, Government of
Maharashtra, following the direction of the Hon'ble Bombay High Court in
the case of Glomore Construction &Ors. Vs Union of India in Writ
Petition No. 655 of 2014 dated 24" March 2014 and 18" December 2014
issued a circular on 218 April 2015. The said circular cleared the
ambiguity with regard, whether a prior EC is required when the
construction, in fact, is below the threshold fimit of 20,000 sq.mirs. The
said circular settled the {aw; that no EC is required, as long as the
construction carried out is below the threshold limit of 20,000 sq.mirs. It
is pertinent to note that the said circular is valid, subsisting and till date
occupies the field as it has not been stayed, challenged or set aside by

any authority.

7.11. The Respondent No.11 applied for grant for EC on 30" June 2016 to the
State Environment Appraisal Committee ("SEAC”). In furtherance of
such Application, the SEAC and the State Level Environmental Impact
Assessment Authority (“SEIAA”) after scrupulously following the
exhaustive procedure as stipulated under the EIA notification was

pleased to grant EC to the Respondent No.11;

7.11.1. On 30" June 2016, the Respondent No.11 preferred an
Application for grant of EC to the authorities after providing all
information as required by law and necessary to examine the

environmental impact of the proposed project.

7.11.2. On 5" December 2018 the SEAC considered the Respondent
No.11's project in its 77** meeting. In the said meeting the SEAC
deferred as the Respondent No.11’s application for grant of EC

as the RespondentNo.11 was absent for the said meeting.

GATRRTS,
LT NE Y
/ "”f(*‘ s, AGHIL A @{\y 7.11.3. On 24 April 2019, the SEAC in its 86" meeting considered the
ol ey e ED }m{ . . . . . .
Pl B g TR said project and examined all the issues relating to the
1oy B MO }féﬁ??,g
5‘:? P # 9' . . N . .
&i‘:miﬁ“?;:“;;xwwwgﬁag%ﬁ” Environment, including air, water, land, soil, ecology,

S L RAAA e . . ,

o biodiversity and social aspect. In the said meeting the SEAC

decided to appraise the said project as 8(a)B2.

7.11.4. On 26" July 2019, the SEAC in its 91% meeting considered the
Respondent No 11's application for grant fo EC. In the said
meeting the SEAC took cognizance of the fact that a showcause

notice has been issued and proposed directions under section 5
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of the Environment Protection Action have been issued against
the Respondent No.11. Further, it was noted that the hearing of
the proposal was scheduled before the SEAC on 26" July 2019.
In the said meeting the SEAC decided to keep the Respondent
No.11's application in abeyance until the authorities decide on
the show cause notice. Observing the above, the SEAC,
deferred the Respondent No.11's application for grant of EC.

7.11.5. On 10" December 2019, the SEAC in its 99" meeting
considered the proposal of the Respondent No.11. In the said
meeting the SEAC has categorically acknowledged the fact that
the Showcause notice issued to the Respondent No.11 on 15
June 2019 was withdrawn on 16" November 2019.
Furthermore, the SEAC on confirmation that the Respondent
No.11 has complied with all the directions issued in its 915
meeting decided to recommend the Respondent No.11's for

grant of prior Environmental Clearance.

7.11.6. On 6" February 2020, the SEIAA in its 186" meeting considered
the recommendation of the SEAC and after independently
applying its mind and taking note of the fact that a show cause
notice was issued to the Respondent No.11 on 15" June 2019
and the same was withdrawn and considering all other relevant
issued with respect to environment including air, water, land,
soil, ecpology, biodiversity and social aspect was pleased to
appraise the said project as category 8(a) B2 and on confirming
factually that the Respondent no.11 has complied with all the
conditions and issues raised in the 915 meeting of the SEAC,
was pleased to grant EC to the the Respondent No.11 for the
said project.

7.11.7. On 18" February 2020, the Environment Department was
pleased to issue EC to the Respondent No.11.

7.12. Thus, after duly following the procedure as mandated under the EIA
notification, the SEIAA was pleased to grant a valid E.C to the
Respondent No.11 with regard to the said property. In the said E.C., the
Respondent No.11 is permitted to raise construction upto 54667.89
sq.mirs (FS!I area 21689.80 sg.mirs + non FS! area 32969.09

sq.mirs.).Therefore, as on date, there is no violation, at the behest of the
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Respondent No.11 with respect to carrying out construction of the said
Project and the construction is being carried out in accordance with the
E.C granted and after complying with all the necessary environment

rules and regulations.

7.13. Therefore, on perusal of the EC granted by SEIAA dated 18" February
2020, it is amply clear that the Respondent No.11 has a subsisting and
valid EC for carrying out construction of the said project upto 54667.89
sq.mirs, and as such there is no legal impediment to carry out

construction.

Issue relating obtaining EC prior to constructing below 20,000 sqg. mfrs;

7.13.1.0n bare perusal of the Original Application, it is abundantly clear that
the entire bone of contention of the Original Applicant is that the
Respondent No.11 has committed violation of Environmental Laws as
he has not obtained Environmental Clearance prior to constructing upto
an area of 18000 sq. mirs.. Thus, undisputedly, till date, the Respondent
No.11 has completed construction only uptc 18,000 sgmtrs. It is
apposite to mention that the issue “whether a prior environment
clearance is required in cases where a developer has constructed area
below the threshold limit of 20,000 sq. mirs. is no more res-integra and

has been sufficiently answered.

7.13.2. The Hon'ble Bombay High Court in judgment dated 6 March 2013 in
Writ Petition (L) No. 470 of 2013, had the occasion to examine whether
EC is required to be obtained prior to completion of construction activity
upto 20,000 sq. mtrs. The Bombay High Court after considering all
relevant aspects, categorically held that no EC is required as long as the
construction is below the threshold limit set in the EIA notification of

20000 sg. mirs. Relevant portion of the judgment is produced

.
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hereinbelow, for sake of ready reference;

“17. We do, however, find some substanée in the last
submission made by the leamed counsel for the
petitioner that even if the pelitioner is required to
obtain CRZ clearance from MCZMA again on the
basis that the built up area of the project will exceed
20,000 sq. meters, the petitioner is entitled to get the
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same reliefs which this Court has been granting in
case of many other parties where similar prayer was
made. In Writ Petition No.1916 of 2012 (Vardhman
Developers Limited vs. Union of India & Ors.) and Writ
Pefition No.2809 of 2012 (Nahur Vivekanand
Cooperative Housing Society Ltd. & Anr. vs. Union of
India & Ors). We have rejected a similar contention
urged on behalf of the respondent authorities that
when the project proponent cannot underfake
construction project for more than 20,000 sq. meters
of built up area without obtaining prior environmental
clearance, the project proponent cannot be allowed (o
commence the construction within the limits of 20,000
sq. meters, without obtaining prior environmental
clearance. This Court has held that when clearances
are required only for projects with built up area
exceeding 20,000 sq. meters, redevelopment projects
for residential buildings should not be unnecessarily
delayed even to the extent of construction upto 20,000
sq. meters when the developer is ready to give
undertaking not to exceed the construction beyond
20,000 sq. meters without first obtaining
environmental clearance. This Court has noted that
the Authorities take considerable time for taking a
decision on the application for environmental
clearance or for CRZ clearance. In the meantime the

redevelopment projects are being delayed. This Court

e,

f;@@ﬁm@x has been granting relief in such cases on the basis
7 ‘f’““"”,f“ﬂi ™ W;{“t% that even if ultimately the authorities were to reject the
LA RAsMN L . . o
: ’/ 1 SAYED % applications for clearance, there will be no ilfegality in

so far as the developer has made construction upto
20,000 sq. meters.”

7.13.3. Furthermore, on 24" March 2014 the Hon'ble Bombay High Court in
W.P No.654 of 2014, relying on the case detailed out hereinabove,
reiterated that no EC is required for residential or commercial project

where construction is below 20000 sq. mirs.

7.13.4.In pursuance of the order of the Hon’ble Bombay High Court in W.P
No.654 of 2014, the Principal Secretary, Environment Department has




535

issued a circular No. ENV/ 2013/ CR 39/ TC-1 dated 215t April 2015,
where it is categorically observed that when a construction is proposed
for an area less than 20000 sq. mirs. EC is not required. The aforesaid
circular is valid, legal and subsisting and has not been challenged in any
proceeding. Hereto annexed and marked as Exhibit “EE” colly is a
copy of the judgment dated 24.03.2014 and circular dated 21.04.2015.

7.13.5.1t is an undisputed fact that the Respondent No. 11, till date, has not
crossed the threshold limit of 20,000 sq. mirs. and has, in fact,
constructed only upto 18,000 sq. mirs. Thus, the applicant has filed the
captioned Original Application on the basis that the Respondent No.11
is required to obtain EC prior to commencing construction with respect
to the said project. However, as per law, there will be a violation only in
case a builder or developer crosses the threshold limit of 20,000 sq.
mitrs. without obtaining an EC. Therefore, the Original Applicant appears
to have proceeded on the basis of mistake of law and per se the Original
Application is premature and has failed to make out a case demanding
indulgence of this Hon'ble Court, even on bare perusal of the Original
Application. Thus, the Original Application deserves to be dismissed at

the threshold, without going into the merits of the case.

Allegations with regards to consent to operate(“CTO”) and consent to

establish (‘CTE"):

7.14. The Respondent No.11 denies the allegations raised by the Original
Complainant with regards carrying out construction activities without
obtaining CTO and CTE. At the cost of repetition, the Respondent No.11
states that the Respondent No.11 had carried out excavation work as

per the commencement certificate issued in the year 2008. With time,

g

EOTAR . . .
ff"" %wﬁgf \ the construction plan with respect to the said property was amended and
i B . SR
A7 A RASHID ; the total proposed built up area crossed the threshold limit of 20,000
0 SAYEL .

L oEn, m@?«wﬁég sq.mirs. as stipulated in the EIA report. In view thereof the Respondent
| No.11 applied for EC as detailed above and accordingly commenced
with the construction activity only in the year 2016 after after obtaining a

valid consent to establish from the MPCB;

7.14.1. The Respondent No.11 applied for a CTE to the MPCB on 5%
July 2014. Atfter due deliberation, the MPCB was pleased to
grant CTE to the Respondent No.11 with regards the said
property on 10% March 2015. It is pertinent to note that the said
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CTE was granted for a period of 5 years or upto commissioning

of the proposed hotel.

7.14.2. Thereafter, the Respondent No.11 amended the construction
plan with respect to the said property. In furtherance thereof, the
Respondent No.11 applied for fresh CTE on 28" April 2017.
After due deliberation, the MPCB, on 12" November 2017, was
pleased to grant CTE for a period up to commissioning of the

project or for 5 years, whichever is earlier.

7.15. Therefore, on perusal of the CTE dated 10" March 2015, and 12%
November 2017, it is apparent that the Respondent No.11 has
commenced construction activity only after obtaining a valid CTE from the
MPCB as required in law. Furthermore, it is apposite to mention that as
on date, the Respondent No.11 has a valid and subsisting CTE to carry
out construction and develop the said property.

7.16. The Respondent No.11 states that the project proposed to be constructed
in the said property is not completed yet and the construction activity is in
progress. Thus, as on date, the Respondent No.11 is not required to
obtain CTO with regards to the said property, as per extant law and as
per condition 10 of the general conditions imposed in the CTE.

7.17. The Respondent No.11 states that the allegation with regards violation of
the condition of the CTE of obtaining EC prior to carrying out construction
,ﬂ%ﬁ%iﬁ% at the behest of the Respondent No.11 is completely false and baseless.

-

o

A{ D/‘MM . . - . - .
/i ”*’g‘ - Aw;“' LAY The Respondent No.11 has at no point in time violated any provision
iF & F, :v uw: '@ . . ) . .
15 @m&;‘ﬂzﬁu g ﬁg relating to EC as detailed out under the heading of “allegations with
o PEELERT Y F P
M;ﬁg?}' regards EC” and as on date has a valid and subsisting EC.

Allegations with reqards to illegal felling of trees:

7.18. The Respondent No.11 states that the allegation with respect to illegal
felling of trees carried out by Respondent No.11 with regards to the said
property is completely false, baseless and without any proof.

7.19. Itis apposite to advert to the fact that, to keep a check on illegal felling of
trees, the Pimpri Chinchwad Municipal Corporation (*PCMC”) has made it
mandatory for a Project Proponent to obtain garden NOC. The said NOC
is issued only after duly investigating and confirming that there is no




illegal cutting of trees. Thus, in the event, there is any incidence of illegal
tree felling, such NOC is not issued. The PCMC after duly verifying the
fact that the Respondent No.11 has not illegally cut any tree with respect
to the said project, has issued a garden NOC to the said project. This
itself proves that the Respondent No.11 has not carried out illegal felling
of trees with regards to the said property. Hereto annexed and marked
as Exhibit-FF _is a copy of the garden NOC issued by the PCMC with

regards to the said project.

Allegation with regards to illegal ground water extraction:

7.20. The Respondent No.11 states that the allegations raised by the Original

7.21.

Applicant with regards to illegal ground water extracts is absolutely faise
and without any proof. The Respondent No.11 states that it has not used
ground water for carrying out construction of the said project and has used
only water tanker for the same. Hereto annexed and marked as Exhibit-
GG is a copy of the CA report showing the amount spent by the
Respondent No.11 on water tanker during the construction of the said

project.

Furthermore, though no water is being extracted or used for the operations
of the said project as the project is not complete, and construction activity
is being carried out, the PCMC has given the Respondent No.1t
provisional NOC for the supply of fresh water during the operational phase
of the said project. Hereto annexed and marked as Exhibit-HH is a copy
of the provisional NOC issued by the PCMC for using fresh water in the

operational phase.

Allegation with regards to illegal operations of the DG sets:

7.22.The Respondent No.11 states and submits that the allegation with regards

illegal operation of the DG sets and noise pollution caused due to the DG
sets is false and baseless. The existing DG sets is being used only as a
backup, while carrying out the construction. Furthermore, the Respondent
No.11 has obtained valid CTE from the MPCB to carry out operation of the
DG sets. The Respondent No.11 has further provided acoustic enclosure

for the DG sets to avoid any kind of noise pollution.

Allegation with regards to illegal excavation of soil, non preservation of soil

and non testing of soil:
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7.23. The Respondent No.11 states and submits that the allegation with regards
illegal excavation of the soil, non-preservation of soil and non-testing of soil
is totally false and baseless. The Respondent No.11 states that it has duly

done soil testing prior to carrying out excavation activity.

7.24. The Respondent No.11 states that as a matter of practice, in all its
construction projects, the Respondent preserves the topsoil to be used for
landscaping and gardening. Furthermore, all the excavated material is

used for land filling, leveling of ground etc.

7.25. Therefore, the Respondent No.11 submits that all the soil and other
materials excavated while carrying out construction of the said project has
been judiciously used for the purpose of landscaping, gardening,
landfilling, levelling of ground etc of the said project as well as other

projects of the Respondent No.11.

Allegations with regards fo violation of municipal laws;

7.26. Without prejudice to what is stated in the instant Affidavit in Reply, it is
submitted that the Application, as filed, is a gross abuse of the process of
law and of this Hon'ble Tribunal and an abject attempt of the Applicant to

portray the project of the present Respondent in a negative light.

7.27.The Applicant has, by the allegations in the Application, sought to raise
issues of violations of Development Control Regulations of Pimpri
Chinchwad Municipal Corporation ("DCR PCMC") and Maharashtra
Regional & Town Planning Act, 1966 ("MRTP Act”).

7.28. The Respondent No.11 submits that the construction has been carried out

J%ﬁwﬁ‘%&\ under the provisions and permissions granted under the DCR and MRTP
/% P MM”"“«V\YQ"?;E Act and thus, such issues, which form the bulwark of contentions of the
: A, BAR b H . epg — T . . . .

gé;’ g&gf};x Applicant, do not fall within the jurisdiction of this Hon'ble Tribunal, which is

restricted o environmental matters.

7.29. Sections 14(1) and 15(1) of the NGT Act speéiﬁcaliy lay down that the
Tribunal shall exercise jurisdiction arising out of the implementation of
enactments specified in Schedule | to the NGT Act. A bare perusal of
Schedule | reveals that issues arising out of DCR and MRTP Act do not fall
within the jurisdiction of this Hon'ble Tribunal as such enactments do not
form part of the 7 specified enactments undér Schedule |. As such,
therefore, the present Application, as filed, is not maintainable before this
Hon'ble Tribunal.

538



* 539

8. Respondent No.11 states that the answering Respondent will not be dealing
with the Original Application in seriatim more particularly since the entire bogey
of allegations and contentions raised in the Original Application have been dealt
with and answered in terms of the above. The Respondent No.11, however,
expressly craves leave to file an additional Affidavit dealing with the Memo of
Application in a paragraph-wise manner, if the circumstances so warrant.
Nothing shall be deemed to have been admitted by the present Respondent,
unless expressly admitted herein, merely for want of specific traverse.

9. Respondent No.11 states that the issues and grievances raised by the Original
Applicant stand fully answered in terms of all that is stated hereinabove and
thus, the Original Applicant has failed to make out a cogent and compelling

case for grant of any reliefs by this Hon'ble Tribunal.

10.The Respondent No.11 further submits that the answering Respondent has
filed a Miscellaneous Application/Interlocutory Application seeking dismissal of

the Original Application challenging the maintainability of the same.
Respondent No.11 states and submits that this Hon'ble Tribunal be pleased to
)l § decide such Application at the outset prior to proceeding further in the Original

 Application.

11.The Respondent No.11 submits that the Original Applicant has presented a

case, replete with bald allegations, surmises and conjectures and has failed to
make out a cogent and compelling case for grant of reliefs by this Hon'ble
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The Applicant Mr /e, /S, ’Rdmtmvv\m ﬂcm'rm m\cP Art Y Tthwrd aMls Vaisvaa,

Behalf of W\)S Gromedon (A'Y-LG\VLA \3d., v davh. CGY\&TTVJA’\DY\ CP.A-H: B

has requesled for sanclioning the iayout

C 1S NG -H70 L - of the marginally notes fand. ;
Plat ored= T3I550D:2.0 M : _ L
The City Engineer, Pimpri Chinchwad Municipal. Corporalaon is therefore pleased 1o
sanction the Jay~ * olan subject 1o the condition mentioned below and as amendmenl

snown in red o .- < plan, ;
1) The layout shculd be demarcaled on the site with boundary stones by the occupant
and got measu-=d through the L.R. Departmenl. / City Survey Office. .
at the occuzent shall complele the construction of roads and make the plols ready
development within a period of one year from the date of this order. .
tno sale or lease of a plot in layout will be permitted and no buiiding
mission 1N any plol in the layoul will be granted unless the construction wark of
Szl roads zproach roads and open space is completed.
-',m;at the pu- ‘*"Sersioccupanl of the land shall not construct any building | lhereon
“;,,miess N A rz-~'ssion under secticn 7 of Maharashtra Land Revenue Code, 19.;6 is

',;.r‘,r" oblained and building plans are got approved.

SY Al e plots -~ =~ layout shall be used for ressdermai purpose only and the use shail
be as per D.C.R. of PCMC.

6) Ne Plots shouia admeasure less then the minimum area prescribed as per ihe Tabie
No.-27 in D.C.R. of P.C.M.C. after.actual measurement.
7) The open space in the layout shall admbasure not less than 10% of the total area after
for any other £.47pOse other than playground, garden etc. as per D.C. rule] No 11.3
and as per 11.2 7.5 shall be handed over lo PCMC.
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- 8) A!i the roads in the layout shall be conslructed on sﬂe befcfe dis posaﬂg any of the-

piots to the sahsfachon of Cuy Engmee and accordmg {3 lﬁé spec:f'canon aﬁached X
wtggzrew:th vide Appendix I, =TT T T TR T T S
8} That the colony roads’ along wﬂh-:Deye!opmentplan roads iz any pass:ng"“through the

“land .or other wnsm tagether with.slorm. mth storm. walter: B{amszara;,ccmtnzcted-on
site,

10} That the water lines are held as per specsf‘ cahons enc!osed as-Appendix- 1l herewith

. and to the satisfaction of the Cily Engineer.

'H) That ES&: drémaga is connacted to the-Municipal drainage System when the safme Will®
. be akadble in J=¢ vicinity of tha colony {As per ms!ruchans 1 Appendax R ehciosed- e
" herewith) -

12) Thal the dustbins ara pmwded as. per mslruchons andago the sahsfacuon of lh"
Sanitary Inspector. -
13) That slectric’ poles” wilh.-slreet. light are provaded as: Eer ms!rucuons and lo the
salisfaction of the City Engtneer
14) That the open spaces maintained in the fayout will not Be laken in possessmn by
iha Municipal Corporation unless the same are properly | !eveted planted with-trees
and properly fenced and devaioped S
18) Infringement of any of the dbove. condmons shal! reniet lha holder liable top such R
penalhes as may be fixed in-this behalf by the. Munzéiﬁal Corporahon under the: - %

Prov:snons of B.P.M.C. Act 1949 andiR.T.P. Act 1968, or to there comesponding law
- @as for the time beingin force.. )
‘15) 'Q'\e existing approach road shown on layout plan shali be owned and conslmcied on
te to the satisfaction of City-Engineer and according. (6. the salisfaction attached_
herewith vied appendix—I. before applyirg for the bulldirlg. bermiss:on.

17) | ‘Development Charges' of ‘land and bultdmg will _be racovered al the- hme cf"
' sancuonlng of building plans '

[ L+ 3 Q.S!gnu o | EfCﬁy Engineer.

City Enganw - Plmpri Chinchwad Municipal Cor oraﬁon:
f @r o Ptmpn 411018. g

S X o lo‘l)Ar.- A LAY F
i 2)The i:)eputy {)irectorofthe‘l‘own lannmg, P.CM.
3) The District Instructor of Land Record Pcona 1 ;

4) The Tahsildar, Haveli, Poona.

'5) Copy with a copy of sanctioned plan Subtrltted {o: 'I'h& E:Bhector of Pune, :
(R B.) Pune to favor of :nformat:on
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Detniled Specifications + For construction of .iBM roads,

‘WBH roads The' width of actual WBM surfaces should be as

“under, %: . 1
( for width of road shown on laycut plan.) -
S.%0.  Width shown bn " Width of actual Width of sice
_ layout .plan, WBM surface Benms in H.M, iE
T e e e e e e ————— oo )
1) 100'.0% (30 mtr) 62'.0% (20 mtr) 241',0" (8,0 mtr)
2) gggmgﬂqizéxmtrl 521.0" (17 mer)  204.0% (6,5 mer)
3)- o mtr) 421.0" {14 mtr) 10'.0"% - (3,0 mtr).
4) 50.0% (16 mtr) 32°.0" (11 mtr) 10'.0" (3,0 mtr)
5) 45'.0" (14'mtr)  32¢,0% (11 mer) . &¢.qu (230 mtr) |
€} 40'.0" (13 mtr) 25',0" (08 mtyr) 6'.0" (2,0 mer) f
7) 30'.0" (10 mtr) 224,0% {07 mtr) 5'.01‘(1.75mtr):
8) 25'.0% {08 mtr)  17¢,0" (05 mtr) 4'.0" (1.25mer)
97 20*.0" (07 mtr) 13'.0" (04 mtr) 47.0" (1.25mtr )
ASpecification of each of sub-{tem stand above shall be as
. {vide standard specification volume of Government of :
‘Mahar;shtra Public Works Departmant. .
S.No. . Sub-item of work Specificatior &£ ( "§ L
page Ho. : S .
1. Hard murum supplying & ' Rd-é3/202
: spreading, P.CT—?.B/?.OS
2. Rubble for soling ' R3-19/197
: . RQ-27/204
“ 3. +Collection of 40mm & 60mm RA=-22/201
T size metal & its spreading Rd-25/205
' : Rd-20/202
4. Collection of ‘soft murum &  Rd- *4/203'
Ats spreading & blind age. Rd-28/205
‘5. - Ccnsolidation over soling R3~35/209 : .
: hard murum ‘hormal ‘sizg - .~ Rd-38/210
! ,-.ﬁ;"metal & soft murum & gverim

rlt

, . .
: -'Rd—éO/Zﬂ;w_- SRRV
Josldershounldeps, Lo R e . e

mont o

. - =4
. ‘_-.....—«__-_..__.-...-n_u..-_...! 2‘33-“-.—':-‘---—
R -

§§2§§ala;:§°§§§3 éggvgonstructing”w B, M. rozd £0liswing

a) 60 mm trap blasted metal 1ayer I 150 s fﬁiék'

bl hard murum = " 50 mm thick

c) 60 m: tran blzsted metal layer . 159 mm-thick

d) oo omurum - 50 mrm thick

é) 40 nv:  trap blas:zed metocl - 100 mm thice)k

%}u s0ft murum - 50 mm thick ‘

i i uomp cting with artifictal watering Lz to
@'ch three leZvir of trep mets) Mo

emhnnument & cutting should be pr

be don. Lor
eusgary earthiork, in :
ovided as per site cincdicvi n,

h : ) .."2/-
oL .

A BASHID &
0. SAED }ﬁg

%} L RE, ) %QxﬁE’Q?;
*é@i&m /{;“:ﬁg-
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- 2 -

If the layer is in black cotton $0il har¢ murum

blinketing of 6" thick below metal layer should be provideq,

kbove this-layer 60mm trap metal, 150mm thick loose hard
.murum, 30 mm thick soft murum with compaction with
compaction with watering should be leveled

'+ . For completion of road N.0,C, of concern Deputy

- - ~Engineer -fcivil)misould by got & Sibmit along with other

i?ocuments.
g All this work should be carried out to be 'satisfaction
4Pf the Municipal .Engineer or his authorized representative
mgompetent to certify the quality of work, o

S

| Y
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"Appendix-I1rI™

iéinage lines,

Specification for laying & Joining d

.. Connecting house-hold~drainage system to Municinil
—— C-‘. Ira iﬂagETm p—— B © e g e L eme = - B .

by the Municipality, the house hold ¢rainage sh-uld be . ;
.Jjoined to suych gutters b: ‘nproviding half round or V-shasea ‘!

Before Jjoining there

uitably covered of 2'ugn
x 1'.,6" gize to intercent ground but on the around of ,
plot holder, Such open gutters shouldé be constructed as
- Per standard specification No. BD-V-43/page 574 .Pace 571

anc Inspection chamber as per standard specification No,.

i
- . ¥
, _ 4 :
Wherever there are dpen surface gutters construct-d .
BD-V-43/page 574,

Bherever there is under ground d&r

the Municipality the house drainage sh
connected to Munic

ainage orovided by
culd be properly

ipal sewerage ‘system, This item should
pPer standard specificstion of ( B & D }

| N B. VAIKH . |
,cmegvm-ﬁysow.o{m,@ . |
Qg;gv “- i, Dhole Patil %d.
g -ne-411001

i e “‘?:'S?%\
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Sub:

Office of the, V
Pimpri, Pune 411018.

Date: § /<, 1201
ORDER
C.T.S.No._ 4302

Pimpri Chinchwad Mumcupal Corpration,

No.: BP/Layout fmeP,u/Bm /S [2o01%

Layout s.No. 2.0 Ci,/ﬁ,/‘?_m :
Village P;‘m’oéj , Tal: Haveli / Mulshi

sanctioning of the

Ref: 1)Application dated from L. A M8 _Sachin Sufa

The apphcant Mr./ M#s’l;am . :

“Behalf of has requested for sanctioning the.
layout of the marginally notes land.

The City Engineer, Pimpri Chinchwad Municipal Corporation, is therefore pleased to

sanction the plan subject to the conditions mentioned below and as amendment showninred

on the plan. H

1) The layout should be demarcated on the site w;th boundary stones by the occupantand

2).

gotmeasured through the L.R. Department/ City Survey Office.

That the occupant shall complete the construction of roads and make the plots ready for

‘ deve!opmentwﬂhm a period of one year from the date if this order

3)

4y

That no sale or Iease of plot in layout will be permitted and no building permission in any
plot in the layout will be granted unless- the construction work of internal roads,
approach roads and open space is completed.

That the purchasers ! occupant of the land shall not- construct any bu:idmg thereon

- -unless N.A. permission under section 44 of Maharashtra Land Revenue Code 1968is
obtained and building plans are got approved.

5)
6)

7.

All the-plots in the layout shall be used for residential purpose only and the use shall be |

asperD.C.R.of RLC.M.C,

No Plots should admeasure [ess thanthe mmlmum area prescribed as per the Table No.
27inD.C.R.of P.C.M.C. afteractual measurement

The open space in the layout shall admeasure not less-than 10% of the total area after

- for any other purpose other than playground , garden etc. as per D. C rule No 11 3 and -

‘asper 11.3.1.5 shall be handed overto P.C.M.C.

9)

Al the roads in the layout shall be constructed onsite before dlsposmg any of the plots to
- the-satisfaction of City Engmeer and accordmg to the Spemﬁcatmn attached: herewath

vide Appendix -

That the colony roadsﬂ'aieﬁ'ng with- Deveiopment_pian roads if any passihg

Rt me"*“’w
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10) That the water lines are held as per specifications enclosed as Appendix If :
herewith and to the satisfaction of the City Engineer..

1) =‘:'l"hat the drainage is connected to the Municipal drainage system when the
same will be available in“the vicinity of the colony (As per instructions in
Appendix il enclosed herewith).

12) Thatthe dustbins are provided as per instructions and to the satisfaction of the
Sanitary inspector.

13) That electric poles with street light are provided as per instructions-and to the
satisfaction ofthe Gity Enginger.

14) That the open spaces mentioned in the layout wifl not be taken in possession
by.the Municipal Corporation tinless the samig -are properly leveled , planted
wx!h trees and properly fenced and deveioped

15)  Infringements of any of the above condition shall render the holder liable top
such penalties as may be fixed in this behalf by the Municipal Corporation
under the provision of B.P.M.C. Act 1949 and M.R.T.P. Act 1966, or to there
corresponding law as for the time being in force.

3

16} The existing approach road shown on layeut plan shall be owned and
constructed on site to the satisfaction of City Engineer and according to the
satisfaction attached herewith vide Appendix -1 before app!ymg forthe building
permission.

srace -x‘i"’-ﬂJ( )

I

5‘3‘ 17} Development Charges of land and buslcimg will be recovered at the time of
| ' sanctlonmg of building plans.

| | NIl

i s ey
- _ ’i’@%fi@; fgﬁ?ﬁe@ , 724 City Engineer
' winee Pirnpri Chinchwad Municipal Corporation.

Ai« Pimpri 411018 é ,

C.C. WM Sackin Sutas (L.p ) (with sanctioned F .n)
2)The Deputy Director of the Town Planning P.C.M.C., Pimpt. 18
© 3)The District Instructor of Land Record, Poona -1
4)The Tahsildar.Haveli Poona
5)Copy with a copy of sanctioned plan submitted to '
* 6)The Collector of Pune (R.B.) Pune to faver of information.

mmmwmwmmwmmmﬁmwmmm%m T e R R




 Detailed specifications for construction of WBM roads, WBM reads the width of dctual

Appendix-1

WEBM surfaces should be as under

{for width of road shown on layout plan)

S. s et Wi  Width of Side beams
Width Shown on layout  Width of Actual WBM !
No. Plan ye Surface in H.M.
1. 100.0"(30mtr.) 62.0"(20mtr) 24'.0"(8.0mtr.)
2. 80.0"(25mtr.) 52.0"(17mitn} 24‘.0“(6.5mtr.)
3. 60.0"(18mir) 42°.0"(14mtr) - 10'.0"(3.0mtr.)
4, BO.O"(16mtr.) 32.0"11mtrt 10'.0"(3.0mtr.):
5. 45'.0"{14mtr? 32.0'(1 1mtr) 06'.0"(2.0mtr.)
6. 40.0"(13mtr.7 " 25.0"{G8mtr) 06'.0"(2.0mtr.)
7. 30.0"(10mtr.) - 22.0"(07mtr) 05.0"(1.75mtr.}
8. 25.0"(08mtr.) 17.0"(05mtr) 04'.0"(1.25mtr.)
9. 20.0"(07mtr.) 13.0"(04mitr) 04'.0"(1.25mtr.)

~ Specification of each of sub-item stand above shall be as under, {vide standard
specifications volume of Government of Maharashtra Public Works Department)

s.

Sub item of work Specifiation and page no.
No, .
1. Hard Murum supplying and spreading Rd-23/202
' Rd-28/205
2. Collection of 40 mm and 60 mm size metal Rd-22/197
And its spreading Rd-29/205
‘ Rd-20/202
3.  Collection of soft murum and its spreéding Rd-24/203 |
and blind age . Rd-28/205
4. Consolidation over soling hard murum normal Rd-35/209
Size meta! and soft murum and over side Rd-38/210
Rd-40/211

General specification for constructing W.B.M. Road following loose layer should be

Shoulders

provided.

a) 60 mm frap blasted metal layer
b)  Hard Murum ’

¢} 60 mm trap blasted metal fayer
d) - hard murum

d) 40 mm {rap blasted metal

)  soft murum . '

Compacting with artificial watering is fo be done for each three layer of ti'ap metal
necessaty earth work in‘embankment and cutting should be provided as per site condition.

If the layer is in black catton soil, hard murum blanketing of 8" thick below metal layer
should be provided. Above this layer 60 mm trap metal, 150 mm thick loose hard murum, 50

T

150 mm thick
50 mm thick
150 mm thick
50 mm thick
100 mm thick
50 mm thick

mm thick soft murum with compaction with watering should be leveled.

For compaction of road N.O.C. of concem Deputy Engineer (Civil) should be got and submit
along with other documents.

All.this work should be carried out to be satisfaction of the Municipal Engineer or his

“authofized representative competent to certify the quality of work.
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"Appendix - 1"

Additionai Specification fqr laving water supply

Cast iron pipe line of 100 mm. dia. minimum should be laid for each road. If any major
Development plan/Regional plan road is passing, through the sanctioned layout a pilot line
of 150 mm. dia. should be laid and all branches of 100 mm dia. should be taken from such
pilot line, sluice' valve. Fire hydrants at suitable places as suggested by the Municipal
Enghheer should be provided. All pipes to be used for this purpose should be of minimum
L.A/A class confirming Indian Standard specification No. 1S./1536-1989 or 1S-1537-1989.
Altfittings specials shall confirmto 15-1538-1988. . .

The item including labour & material should be carried out as per standard spgciﬁcation

No.BD-V-1.Pageb41.
o %ﬁﬁg&iﬁg%%?@ .
S EEA fng‘\
ad” g
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"Appendix - lli"

Specification for laying & ioining drainage lines.
Connecting house hold drainage system to Municipal drainage.

Wherever there are open surface gutters constructed by the Municipality, the house hold

- drainage should be joined to such gutters by providing half round orV-shape.........

‘channels of suitable dia., size, Before joining there should be a Inspection chamber

"suitably covered of 2'.0" x 1 '.6" size to intercept ground but on the ground of plot holder.

Such open gutters should be constructed as per standard specification No, BD-V-

43/page 574. Page 571 and inspection chamber as per standard specification No. BD-V-
43/page 574. '

Wherever there is under ground drainage provided by the Municipality the house
drainage should be properly connected to Municipal sewerage system. This ltem should
be carried out as per standard specification of (B & D) Department of Government of
Maharashtra Specification No. BD-V-43, page 574.
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EXHIBIT -C A/
BRAMHA LEISURES PVT LTD %ﬁﬁ%@l—;{;\ﬁ

Shaping dreams {g reaity

Ref. No. September 05, 2013

To

The Member Secretary SEAC
Environment Department,
Government of Maharashtra,
New Administration Building,
15" Floor, Mantralaya,
Mumbai- 400032

Sub: Application for prior Environmental Clearance for Proposed Construction
of 5-Star Hotel namely “Le Meridien, Pimpri" at Survey no. 209/A/2, CTS No.
4702 at Pimpri by Bramha Leisures Pvt. Ltd; Pune.

Dear Sir,

We are proposing Construction of a 5-Star Hotel namely “Le Meridien, Pimpri” at
Survey no. 209/A/2, CTS no. 4702 at Pimpri by Bramha Leisures Pvt. Ltd; Pune.
We are herewith submitting the application for the Environmental Clearance of the said

project.

Please find enclosed application along with Form-1, 1A and Conceptual plan for your
kind perusal.

Hope the above is in line with the requirement and we now look forward to further action
in this regard.

Thanking you,

Yours faithfully,
For Bramha Leisures Pvi. |_td

5

Vishal S. Agarwal

*r

Managing Director Y
Encl.: Ala é&
LN PR
= - Bl
' 3\ it ra N
£ Lok} T

co¥EY (I
Bramha Propertias | Bramha Muiticon Pvt, Lid. | Bramhéf_ umgbat:qsfgﬁl}xc&:“
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EXHIBIT -D

(WP L 655 of 2014)

VAT ACND
IN THE HIGH COURT OF JUDICATURE AT BOMBAY (",
ORDINARY ORIGINAL CIVIL JURISDICTION . "\

WRIT PETITION (L) No.655 OF 2014 /.«
Glomore Constructions and Ors. -..Pe’t’iti'éwﬁérs.ﬁ;;\Q““"Ll--»’"
Vs. SN
The Union of India and Ors. ReSpoﬁdents

KAk Rk hk

Mr.Virag Tulzapurkar, Senior Counsel with Mr. Rafi Patni with Ms.
Anjali 8. Mohan i/b. Wadia Ghandy 56, To\Petltloners
None for Respondents
*’5 ’?‘***\f‘
<€03AM\ ““V/*M/ KANADE &
Ny /\\ " A.K. MENON, JJ.

,.
N
.

“DATE : MARCH 24, 2014

P.C. ~

£
1. Heard\thg \Iearned counsel appearing on behalf of the

Petitloners /\;l\j@né/éppears on behalf of the Respondents, though
/tﬁe ere e’r’fved Two affidavit of services are taken on record.

2 \' ‘The grievance of the Petitioners is that though the Petitioners

pfopose to construct the buildings, which are less than 20000
! sqg.mtrs. and though this Court, in number of cases, has held that
for construction of buildings, which are belowr 20000 sg.mtrs.,

environmental clearance is not required, even then, Respondents

State have issued a stop work notice, directing the Petitioners to
stop the construction work of the buildings which are in project and
are admittedly below 20000 sq.mtrs. It is submitted that the

1/2
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-0 .
(WP L 655 of 2014)

Petitioners have given an undertaking that they shall not carry %t“\\{},
construction work of the buildings beyond 20000 sg.mtrs. <it¢s>\ -
submitted that in view of this, the impugned notice which hé%be\eﬁ\-

issued by Respondent No.3 may be stayed. ;'"}»\ - g

3. This Court in several petitions, has already held that
environmental clearance for the purpose of const?ﬁcﬁﬁh of buildings
below 20000 sq. mtrs. is not requir q and the said orders have not
been challenged by the Goverp the Apex Court. A
Notification, accordingly, has\been ISS y the State Government
reoently, taking into conside\ré’ﬁo \tﬁeﬂaw laid down by this Court. In
No. 2. Prima facie, tharéfore ‘case is made out for grant of ad-
interim relief. .
4. Ad- entezgl[n reluef is granted in terms of prayer clauses (j) and
(k). Undeﬂakméigwen by the Petitioners in Ground (M) is accepted.
/The Pet;tioneré however shall file a further undertaking that they
fsﬁ“aﬂ "not Icarry out any construction beyond 20000 sq.mtrs., within
\g";"‘one wéek It is clarified that the Petitioners may be permitted to

L oarry out construction of the free sell component of the buildings in

e
S

\\ the said project.

e \/ 5. lIssue notice to Respondent Nos.1 to 7, returnable on
\/(/ ) 28.4.2014. Humdust permitted.
\\\\\\ ] // //f
[A.K. MENON, J.] [V. M. KANADE, .J.]

R S T




EXHIBIT - E LY 563

BRAMHA LEISURES PVT LTDO. BIRANMHA
REALTY & iNFRASTHUCTUHE

Shaping dreams {o realty

Date: 04/07/2014
To

- The Member Secretary,
Maharashtra Poliution Control Board,
Kalpataru Point,3rd and 4th Floor,
Sion — Matunga Scheme Road No 8,
Opp. Cine Planet Cinema,
Near Sion Circle (E)}
Mumbai:- 400022

(Through)

The Regional Officer {(Pune Region)

Maharashtra Pollution Control Board,
o Jog Center, Old Mumbai-Pune Road
Pune- 411003.

Subject: - Submission of Application for obtaining Consent to Establish from MPCB for

the construction of 5 Star Hotel at Survey No. 209/A/2, CTS No. 4702 at Pimpri by
Bramha Leisures Pvt.Ltd., Pune

Dear Sir,

We are submitting herewith the application for Consent to Establish under under section
25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as amended ,
under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as amended
and under Authorization under rule 5 of the Hazardous Wastes (Management and
Handling) Rules, 1989, as amended in January 2000.

We are submitting herewith the DD of Rs. 2,5’4,144[— (Rupees Two Lakh, Thirty Four
Thousand, One Hundred and Forty Four only) bearing No. 018456 Dated 04/07/2014

drawn on Axis Bank Limited Payable at Pune as a consent fees for consent to establish
‘and application fees.

We request you to kindly acknowledge the receipt of the same and issue the Consent to
Establish at the earliest & oblige.

Thanking You.
Authorized Signatory
For: - Bramha Leisures Pvt. Ltd

2
Vishal Agrawal
Director

Enclosed:- A/A
Panrdo: AR Ecegq%oe

Bramha Properties | Bramha Multicon Pvt. Ltd. | Bramha Multispaces Pvt. Ltd.
Construction | Hospitality | Clubs
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EXHIBIT - F

Minutes of the 13" mecting of the Siate Level Expert Appraisal Committee 11T (Non-MMR)
held from 15% to 18" July 2014 at Maharashtra Economic Development Council, Board
Room, Y. B. Chavan Centre, Gen. Jagannathrao Bhosale Marg, Mumbai - 408 020,

The following members were present.

Shri. Jagdish Joshi Chairman | 15™ to 18" July 2014
Dr.ShankarVishwanath Member | 15" to 18" July 2614
Prof. Prakash P.Bakre Member | 15" to 18" July 2014
Shri. Sudhir Yashwant Ghate Member 15" to 18" July 2014
Shri. PradecpkumarPandurang Joshi | Member 15" to 18™ July 2014
Shri, P.G. Chavan Member 15" tn 18" July 2014
Dr.Rajesh B. Biniwale Member | 16" and 170 July 2004
Shri. Abhay M. Pimparkar Secretary | 15" to 18" July 2014

Chairman welcomed the members to the 13% SEAC 1T Meeting.

itemn No.22. M/s. Bramha Leisure Pvt. Lid.
Environmental Clearance for Proposed Construction of 3-8tar Hotel “Le Meridien Pimpri™ ai

§.No. 209/A/2 ,CTS No. 4702 at Pimpri, Pune.

It is nutived that the project proponent has initiated construction work of first phase without
obtaining the pricr environmental clearance. As per the MoEF, OM dated 12/12/2012 and OM
issued by Department of Environment Government of Maharashtra, dated 3171072013, there
cppeurs 10 ¢ ¢ vivladon of EIA Notficelion, 2006 wequuements.

Environment Deparfment/ SELAA, may initiate credible action after duc verification, for
violation under Fnvironment (Protection) Act, 1986 and as per the paragraph 5 of the OM
dated 12th December, 2012 issued by MoEF. The proposal will be appraised only sfter dac
exanmination and appropriate action taken hy the SEIAA /Environment Department.

7o -
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\/Vf/s. Bramha Leisure Pvt. Ltd.

EXHIBIT - G
GOVERNMENT OF MAHARASHTRA

Tel. No. : 2279 3132 No. SEAC-2013/CR-449/TC-2
Fax No. :2281 3947 Environment Department, .
217(Annex), Mantralaya, Mumbai - 400 032.

Date: 3Q /08/2014
By Fax/ RPAD/ Speed Post

To,

“Bramha House” 250/251
M.G. Road, Camp,
Pune 411 Q0Q).

Sub. :- Proposed Directions u/s 5 of the Environment (P} Act, 1986
r.w. EIA Notification dtd. 14.9.2006

WHEREAS, it was obligatory on your part to obtain prior Environment Clearance from the
Competent Authority, as per the EIA Notification dtd. 14.9.2006, before starting any building

construction activity.

AND WHEREAS, you have applied for Environment Clearance for Proposed Construction
of 5-Star Hotel “Le Meridien Pimpri” at S.No, 209/A/2, CTS No. 4702 at Pimpri, Pune. During
the 13" meeting of the State Expert Appraisal Committee - III held on 15% to 18t July, 2014 it
was observed that you have started the construction activity without obtaining prior Environment
Clearance from the Government of Maharashtra. This amounts to violation of the EIA Notification

2006.

NOW THEREFORE, in view of the above non-compliance, you are hereby directed to show
cause as under :-

a) Why your building construction activity shall not be stopped forthwith for the violation of
Environment Impaci Assessment Notification dtd. 14.9.2006, issued by the Ministry of
Environment & Forest, Government of India, for not obtaining prior Environmental Clearance
from the Competent Authority / Government of Maharashtra?

b) Why further legal action shall not be initiated against you under the provisions of the
Environment (Protection) Act, 1986 and Rules made there under?

You are also directed to submit your reply within 15 days, from the receipt of this Pz;oposed
Directions, failing which, this office has no option than {0 initiate stringent legal action against you

including stoppage of your construction activity, which please be noted.
welica]t

Addl. Chief Secretary,
Environment Department
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e




g ‘
w0

&)

for 9285.51 Sq.M. & this sanction also did not include any:c

Bramha Properties | Bramha Mutticon Pvi. Ltd. | Bramha Multispaces Pvit. Lid.
Canstruction | Hospitality | Clubs

EXHIBIT - H A 566

L/ "
BRAMHA LEISURES PVT LTD BRAMHA

REALTY & INFRASTRUCTURE

Shaping dreams to realty

To

The Principal Secretary,

Environment Department

Government of Maharashtra %ﬁﬁ} iedd
Room No.217 oo o,
Mantralaya swiEre By,
Mumbai: 400032 ST, Gafa

*

Sub : Reply to show cause for the proposed Project ‘5 Star Hotel’

by Bramha Leisures Pvt Ltd at $.N.209/A/2,CTS No. 4702
at Pimpri, Pune

Ref : SEAC -2013/CR-449/TC-2 Dated 30/08/2014

Respected Sir/Madam,

This has reference to the Show Cause notice mentioned above. We would like to
submit point wise clarification on the matter as below ;-

Point No. a

In the initial stages, we had planned construction of a mali at aforesaid location and
initiated excavation vide sanction from PCMC and stopped excavation immediately
and subsequently plans were revised and we proposed to construct a § star hotel
{Commercial project) and accordingly applied for environment clearance to SEAC
Cell dated 7/9/2013 amounting to a total proposed built — up area 44695.94 SqM

(FSI + NonFSl).

Further sanction was obtained vide Sanction no. BP/Pimpri/1 5/2013datt
y:condition to ob

EC from competent authority.

Point No. b

L B

With prior approval from PCMC as referred above, we have
per the sanctioned area and have not exceeded 20000 M
2006 dated September 14, 2006 & the excavated area does-no

clearance.

laps/default committed in not securing Environmental Clearanc
project and have stopped excavation activity in 2012 before

clearance.

Intofgihramhares

SRS AWWEDITATTH IS S IV I
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(YY)
BRAMHA LEISURES PV T LTDO BIRAMMHA

REALTY & INFRASTRUCTURE

Shaping dreams to realty

-2-

We assure you that we will observe strict adherence to the terms and conditions
mentioned in the Environment Clearance letter, once we secure it from authority.

We are a law abiding organization & hence this is to request you to kindly consider
our project for hearing on prigrity basis,

Thanking you,

Yours faithfully _ '
For Bramha Leisures Pvt, Ltd 1

Vishal Agarwal
Managing Director

CIN 01
Bramha Properties | Bramha Multicon Pvt. Lid. | Bramha Multispaces Pvi. Lid. U55 101 P! ;
Construction | Hospitality | Clubs




EXHIBIT - | 568

GOVERNMENT OF MAHARASHTRA

SEAC-2013/CR-449/TC-2
Environment Department

217, Annex Building, Mantralaya
Madam Cama Road, Mumbai — 400 032
Date: 1903/2015

Tel. No. @ 2279 3132
Fax No. :2281 3947

By Speed Post/ RPAD / Hand Delivery
To,

\Wﬁa Leisure Pvt. Ltd.
ramha House” 250/251

M.G. Road, Camp,

Pune - 411 001

Sub  : Withdrawal of Proposed Directions issued w/s 5 of the Environment (P) Act, 1986.

r.w. Environment Impact Assessment Notification dtd. 14.9.2006.

Ref  :1.Proposed Directions issued vide no. SEAC-2013/CR-449/TC-2 dtd. 30.8.2014.

2. Your reply dtd 28.9.2014
( o 3 Personal hearing extended on 13.2.2015.
4. Architect’s certificate dtd. 16.2.2015

e o o

meeting of SEAC-III held on 15" to 18" July, 2014, wherein

We refer to the minutes of the 13"
S No. 4702 at Pimpri, Pune, was referred to the Environment

your proposed project at S. No. 209/A72, CT
Department to verify the issue of violation.

Accordingly, the Proposed Directions were issued vide above ref.(l). We also refer to your reply
submitted vide above ref. (2), which was scrutinized and followed by personal hearing extended to you on
13.2.2015 before the Principal Secretary, Environment Department.

During the course of hearing, it was noted that :

1) The first plan was sanctioned by Pimpri Chinchwad Municipal Corporation on 28.3.2008 for
construction of proposed total BUA admeasuring 19428.41 m2 of a mall.

2) As per sanctioned plan from PCMC dtd. 28.3.2008 Non-FSI was not included in BUA.

3) You have started the excavation only in 2011 as per the sanction dtd. 28.3.2008 and stopped
excavation in 2012 before applying for EC. :

4) You have stopped the excavation work at site and revised the plans for proposed to construct
a 5 star hotel (Commercial project) on 9.4.2013 for proposed total BUA of 25603.32 m2.

5) Accordingly you have applied for EC on 7.9.2013 for proposed total BUA of 3661 1.49 m2.

6) You have applied for Consent to Establish from the MPCB on 5.7.2014 for proposed total

BUA of 36611.49 m2.
In view of the documents submitted by your represéﬁtative vide letter dtd. 28.9.2014,
comprising the approved plans, additional information during the course of personal hearing

followed by Architect’s Certificate dtd. 16.2.2015 and their detailed scrutiny, it is hereby concluded
that there is no case of violation as prescribed in the EIA Notification, 2006 and accordingly the

Proposed Directions issued vide above ref.(1) is hereby withdrawn.

In case, any discrepancies are observed in these documents, necessary action will be initiated
against you under the provisions of Environment (Protection) Act, 1986 read with EIA Notification

dt. 14.09.2006, which please be noted. J}(
Ve

Principal Secretary,
Environment Department
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s Offie ce of the, . . :
. Pimpri Chinchwad Munlc;pal Corporataon
~ Pimpri, Pune -411:018. .
“‘No: BP/Layout! LI /64 /zoLf
_Date gz»y q /2015'“

ORDER

Sub: ‘Layout's No. & No ioe}eh- CT.8.No. 4702..v—~—~—~ i

Village _quza; - ‘_'_Ta'i..:_Hav'eliI.-M)ﬂéﬂi:*_'-'

- Sanct;onmg of the

 Ref:. 1)Appltcat;on dated fromLA Cdchfn Gu}a}

The appllcant Mr. | Mrs-+ Sh RamBumay Haada
Bg‘é?{s#f fe ian (PHH) m/s C.aapm(gaeweg Lr

' ‘The Clty Engmeer lepn Chmchwad Mumcrpa! Corporatzon lS therfore pleased; to sanctio,
= ptan subject to the cond;trone mentzoned below and as amendment shown in; Ted on the plan

- o

: The Iayout ehould be demarcated on the site with boundary stones by the’ occupant and got_ e
measured throught the L R Departmenthrty Survey Office. - .

“ T )  That the occupant shall complete the construct:on of roads and make the ptots ready for_
' development within a period.of one year from the date if this order. G

3 3) ‘ _That no ‘sale or iease of plot in layout will be permitted end no bu;[dmg permrss:on in any piot
in the layout wilk be granted unless the construction work of internal roads, approach roeds
and open space “is compteted :

' -4) That the: purchasers ! occupant of the lanc[ shall not.construct any burldmg thereon unless N 0
A perrnission.under section 44 of Mahar :shtra Land ‘Revenue Code 1968 is obta:ned and
buatdung ptans are got approved. '

| 5) A the: piots in‘the tayout shall be used for resrdentlal purpose only and the use shall be as ._
perDCR ofPCMC .

6) o No Plots should admeasure less than the minimum area presc:rlbed as per the Table No 27 o
. in D C. R of P.C.M. C after actual measurement.

_k ) The open space in: the Iayout shall admeasure not less than 10% of the total-area after for
any other purpose other than playground garden etc. as per D.C.rule No. 11.3 and as per' '
11 3.1 5 shall be handed overtoP.C: M.C.. : 3 ' '

8)- AI{ the roads in the [ayout shall be constructeci on sate before dzsposmg any of the piots to the
- “satisfaction of - Czty Engtneer and. accordmg to the _sgeg;iﬂoation attached herewith vide:
_ Appendix-1 - o . wﬁt&pw _




s}/stem when the sarme wlll be
ava:febte m_ the vrcrnlty of the colony (As per znstmct!ons in Appendix I encfosed herew:th)

'. i 1.Y.\;g\*. \\ {*‘%ﬂ; ("‘s 1A.¥ . ....
Ustbms are provrded as per |nstrucnons and to the sattsfactmn of the Samtary O

:OﬁEH{ 3’3"‘::‘@ % He taken in; possessron by the
f.rabon unless the same’ EL'E _ roperly iEVéT‘éd Pft«:\n’ted v&ith fﬁéé‘s éhd ﬁfODe”Y e

_'_.any of th _.'above condmon shall rencier the holder Irabie top suoh penaltres o
: _e-,‘f‘xed""n-th _behalf by the: Munlcrpa! Corporanon under the prowsron of BPM. Coo
o --Act 1949 and MR, ;--Act 1966; or to there: correspondung Iew as’ for the time belng an force

5) _ _he exlstlngf_“a'pproach oe '_s_t_'rown on’ Iayoot plan shall be owned and consfructed on site to-

S the _atfsfa’ on: of Clty Eng’ineer and--;accordmg to' the “satifaction attached hereWﬁh v:de :
_ppend[x—l-:before appiymg for the bu:ldlng perrmssron

at the time of sanctioning of

T Clty Englneer . S
' Pimpfi Chmchwad Municipal: Corporatr | .
Ml ' Ptmpn 411 018 %/ "

e (w:th sanctroned Pfan){- .'
of the Town PIannmg P.C. M C lepl'l 18" '
Land Record Poona 1
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spemﬁcanonforiaymg jo:mng drainage Imes .

Connectmg house hoid' dremege' system te Mumcrpal drasnage

Wherever there are open surface gutters constructed by the Munrcrpal:ty the house hold“f___'_-"_
| 'dramage should be Jotned to: such gutters by provndmg half-round. or V-Shape ....... channels of
" suitable dia., ‘size, Before Jommg there should be a Inspectson chamber suitably COVered of 2.0" X
18" size to intercept ground but ‘on ‘the ground  of plot. holder. Such open gutters should be S

constructed as per standard specrf‘catlon No. BD~V—431pag9574 Page 571 and lnspectren
chamberas per standard specaf cation No BD V—43/page 574. ' o

- Wherever there is under ground dralnge provrded by the Mummpahty the- house dramage
should be properiy connected to Munrmpai sewerage system. This item should be carried out as
" per standard specifi catlon of (B & D) Departrnent of Govemment of'Maharashtra Specsf catlon No
BD-v-43, page 574. L ey
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=t M

"Appendlx -u"

?Addmona!‘sfSpemficat:on"'-for anmg water supp!y

Cast sron plpe I:ne of 100 mm “dia. mlnlmum should be iaid for each road lf any major
g .;-__-':_;--Development plaaneg;onal p!an road is' passtng, through the sanctioned: Iayout a: pllot line. of 150
‘mm. dia.’ shou[d be ald'and ali branches of 100 mm. dia. shoutd be taken from such pliot hne ) ‘
- sluice valve: Fire. hydrants at ‘suitable- places as suggested by the Mumcapal Englneer should be
_' provided: Al "ipes 16 be Used for this purpose: should be: of minimuim: LA IA ‘class “confirming =
“ - Indian Standard Spemf‘ ication No. 1S./1536- 1989 or 15-1537-1989. Al fi ttlngs spemals sha[l conﬂrm :

to1S-1538: 1989

I_"The item mc:iu
f |Pages4t.

: ”dmg Eabour & materlal shou!d be carned out as per standard specn‘" cat:on No BD—V—
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L Dezaued"sp,. ificatio
EI surfaces should be un

e Wldth_;pf Stde

"}j'62‘ 0" (20mtr %
520" (17mie)

- __fim* 0 (3 Omtr.
0610 (2.0mir

a2 0“ (Tmtr)
. f-__.__:_.-._.:25, 0" (O8m{r

220" (07mtr) -
o AToMEEm) g
13 0" (O4mir)_- cHg 0

)

)
11mitr. ) ;

)

)

i Spemf caﬂon of each of_" z_tam stand above shall be as under (wde standard specn‘“ ication g
volume of Govemment of Maharashtra F’ublsc Works Department) _

SNo Suh ltem nfwork e o _Specuf‘ cat:on and age no..

A '-:Hard Murum supp!ymg and spreadtng o ‘RD&_EQ/_ZG_Z. BEEE
by 8  ro2ses
2 Coiiect:on of 40mm and. 60 mrn size metai i Rd-22/197
- ;'and o spread;ng B - Rd-28/205:
O TEEEEEE o R
3 _j-":CoIlecuon of soﬁ muz’um anci ;is spread;ng S Rd‘-_2'412'03';“ L
: _'-and biihdage o - Rd-28/205° . .o
..solmg hard urum normai i Rd-35/209 oo
'Rd-38/210
¥ ,__:-_Rd-m/m

g 150 mm thtck
- 50 mm thick
 150.mm thick
B0 mm thick
- 100 mm thick =
‘50 mm thick

”.:.'.:'.Iih amf csal waterlng is to bé done for each: three layer of frap metal necessary i
mbankment _and cutlmg shouid be provsded as per site condltuon

L
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mail - Fw: Acknowledgement Slip for EC application hnps:li‘nni!.google.conﬂnniih:lﬁl?uiﬂ&?kmlab}aanZI&vic =pt&ses...

EXHIBIT - M

| Gmail o -  Pravin Gathe <pravingathe1981@gmalicom>

Fw: Acknowledgem ent Slip for EC application

Vishal Agarwal <vishal574@yahoo.co.in> _ Thy, Juri 30, 2016 at 3:13 PM
Reply-To: Vishal Agarwal <vishal574@yahoo.co.in>
To: Pravin Gathe <pravingathe? g8 @gmail.com>

- Forwarded Message —— ~
Erom: "monitoring-ec@nic.in” <monitoring-ec@nic.in>
To: vishal574@yahoo.co.in
Ce: monitaring-ec@nic.in
Sent: Thursday, 30 June 2016 3:11 PM
\_) Subject: Acknowtedgement Slip for EC application

Acknowledgement Stip for EC application

This is to acknowledge that the proposal has been successfully uploaded on the

State portal. The proposal shall be examined in the state authority to ensure that
required information has been submitted. An email will be sent seeking additional .
. information , if any, within 20 working days. Once verified, an acceptance letier shall

be issued to the project proponemt .
Following should be mentioned in further correspondence

1. Proposal No. - SIA/MH/NCP/56899/2016

2. Category of the Propos al g:t\:tzgnstrucﬂon Projects and industrial

Proposed Commercial development project
3. Name of the proposal . namely *BRAMHA UZURI® by Bramha Leisures
' prop ! put. Lid. at Survey no. 209/A/2, TS No. 4702

at Pimpr} by Bramha leisures Pvt. Ltd., Pune

4, Date of submission for EC : 30 Jun 2016
5. Name of the Project proponent atong with contact details

a) Name of the proponent . BRAMHA LEISURES PVT LT

b} State : Maharashtra
¢) District . Pune
d) Pincode : 414001

Pravin Gathe <prévingathe1981@gmaii.com> Thu, Jun 30, 2016 at 3:20 PM

To: fahim@bramharealty.in, nltin@bramhareaity.in

Dear Sir,

Piease Refer Trailing mail of Acknowledgement Sfip for EC application of Bramha Uzuri at Pimpri received from

30-06-2016 15:30
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i

Sub:

Ref:
The applicant Mr. / Mes: L$mt; £

iind P TLIEH f 4 L o Jd) i ;]
Behalf of QHMQMQ_QOM ploh has requested above sanctioning the.

Revisec] b 82/ E1mpr) 164 2015, D1, 85] #1267~
ST

_,:;;1m‘\\ Office of the
B & ’

Pimpri Chinchwad Municipal Corporation, _
Pimpri, Pune - 411 018.

No.: BP/ Layout / ) 282495 // 74 | 2.0/
Dgte 24 faﬁu/’zléf,{; 27/7 /2218

ORDER
Layout's Nc}/s"’Vo. 209/p/a C.T.S. No. 722
Village ___Plmps) Tal. : Haveli / Btishi

Sanctioning of the

1) Application dated _18/07/2016  from L A._Sackin Scaltas i

"Binli8.

Gieaves L1d, layout of the mentioned notes land.

The City Engineer, Pimpri Chinchwad Municipal Corporation, is therefore pleased to sanction the
plan subject to the conditions mentioned below and as amendment shown inred on the plan.

1)

2)

3)

4)

5)

6)

)

8)

The layout should be demarcated on the site with boundary stones by the occupant and got
measured throught the L. R. Department/City Survey Office.

That the occupant shall complete the construction of roads and make the plots ready for
developmentwithin a period of one year from the date if this order. L

in the layout will be granted uniess the construction work of inke
and open space is completed. o T

piot

That no sale or lease of plot in layout will be permitted and no bullding permission i

e ¥ R

buiiding thereon unless N.
A. permission;under section 44 of Maharashtra Land Revenue Code 1968 is obtained and
building plans are got approved. -

Thatthe purchasers foccupant of the land shall not construct any bulid

":‘f‘?

Altthe plots in the layout shall be used for residential prpose ‘only and the use shall be as per

D.C.R.ofPCM.C.

No Plots should admeasure less than the minimum area prescribed as per the Table No. 27
inD.C.R. of P.C.M.C after actual measurement.

The open space in the layout shall admeasure notless than 10% of the fotal area after for any
other purpose other than playground, garden‘elc. as per D:C. rule No.41:3'and’as per
11.3.1.5shallbe handed overtoPC.M.C. - - sl T

Allthe roads in the layout shall be constructed on site before disposing-anyof the plots to the
satisfaction of City Engineer and according to the specification-attached herewithi vide -

Pt

Appendix-I, Appendix-II & Appendix-III, P

,.
!
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9) Thatthe colony roads along with Development plan roads if any passing.

10) That the water-fines-are held as per specifications enclosed as Appendix II herewith and to _—
‘the satisfaction of the City Engineer. -

1) “That the drainage is connected to:the. Municipal dra;nage system when the same. wail be
available in the vicinity of the colony (As per instructions in Appendix lll enclosed herewith).

12) fThat the dustbins are provided as per instructions and to'the satlsfact:on of the Samtary
'inspector. _

13) :That electric poles with street light are provided as per instructions and to the satisfaction of
‘the City Engineer.
14) That the open spaces mentioned.in the layout will notbe takenin possession by the Municipal

“corporation unless the same are properly |eveled planted With trees and properly compound
‘and developed.

15) -‘ Infringements of any of the above condition shall render the holder liable top such penalties
‘as may be fixed in this behalf by the Municipal Corporation under the provision of B.P.M.C. ™
‘Act 1949 and M.R.T.P. Act 1966, or to there corresponding law as for the time being in force.. ‘

16) - The existing approach road shown on layout plan shall be owned and constructed on site to
the satisfaction of City Engineer and according to the satifaction attached: herewith vide
Appendix-| before applying for the building permission.

17) Development Charges of land and building will be recovered at the time of sanctioning of
*building plans.

0.C. i | CityEmeer |
by Coor dmatl;%gegﬁ“ce; Pimpri Chinchwad Municipal Corporation,

& Dsputy City Engineer Pimpfi- T

M‘:f;;;;m f(::?\'w,. apore s
7 e %%:;r:g»& Building Permission Dept
Wk o ”“”j\;w‘%v@fx& PCMC, Pimgri, Pune-18

o

qyelimr _L-A. Sachin Sutas. (with sanctioned Plan)
2) The Deputy Director ofthe Town P!anning P.C.M.C. , Pimpri18.

'3) TheDistrictinstructor of Land Record, Poona-1

4)  The Tahsildar, Haveli, Poona

5)  Copywithacopy of sanctioned plan submitted to -

6) The Collector of Pune (R.B.)Pune to favour of information.
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*  Detailed specifications for construction of GSB and WMM roads, The surfaces should be as under,
(for width of road shown on layout plan)

e

Appendix - I

'Q .

Width shown on

layout Plan

Width of Actual

Surface

Width of Side
berms

RN E QN Zey

100'.0" (30mtr.)

80".0" (25mitr.)
600" (18mtr.)
500" (16mtr.)
45'.0" (14mtr.}
400" (13mtr.)
30.0" (10mtr.)
.25'.0" (08mtr.)
20'.0"(07mtr.)

62'.0" (20mtr.)
52'.0" (17mtr.)
42'.0" (14mtr.)
32'.0" (11mtr.)
32'.0" (11mtr.)
25'.0" (08mtr.)
22'.0" (07mtr.)
17'.0" (05mtr.)
13'.0" (04mitr.)

24".07 (8.0mtr.)
24'.0" (6.5mitr.)
10.0"(3.0mtr.)
100" (3.0mtr.)
06'.0"(2.0mtr.)
06'.0" (2.0mtr.)

05".0" (1.75mtr.)
04'.0" (1.25mtr.)
04'.0" (1.25mtr.)
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Specification of each of sub-item stand above shall be as under vide standard specification of
ministry of shipping road transport & highways.

S.No. Sub item of Work Specification No.
1. Granularsub base....co..cvvvviririermniinriirsessenanns MOST - 401
2. Water mixmacudom Grade-i&li............. MOST - 406
3. Concrate ROAAS.......covvevviirevmerrisesersiivnnns MOST- 600

All this work should be carried out to be satisfaction of the Licenced Engineer competent to certify the
quality of work.




Appendix - 1T

Additional Speclfxcatlon for !aymg water. sapply
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~ Ductile / Cast iron pipe line of 100 mm dia. mifimurm should be laid for each road If any.: ma;or -

Development plan /Regional plan road is passing, through the sanctioned layout a pilot line of 150 .
mm. dia. should be laid and alf branches of 100 mm:. dia. should be taken from such pilot ime;_\siusce s

valve. Fire hydrants at suitable places as suggestad bythe Municipal Engineer should be p
All pipes to be used for this purpose should be of minimum L.A. /A class confir
Specification No. 1S./1536-1989 or 1S-1537-1989. All fittings spec:tals shaiif-:_confirm to 1S- 1538«'
1989.

The item-including labour & material should be camed out as per standard spec:f" catlen No.
BD-V-1.Page 541. _ : _

Appendix III
Specification for laying & joining drainage lines.
Connecting house hold drainage system to Municipal drainage.

Wherever there are pipes / gutters constructed by the Municipality, the house hold drainage
should be joined to such gutters by providing half round or V-Shape channels of suitable dia, size,
before joining there should be a inspection chamber suitably covered 0f 2.0" x 1.6” size tointercept
ground but on the ground of piot holder. Such open gutters should be constructed as per standard
specification No. BD-V-43 [ pagé 574./ Page 571 and' inspection chamber as péer standard
spec;f‘ ication No. BD-V-43/page 574

Wherever there is under ground drainage provaded by the Municipality the house drainage
shou!d be properly connected to Municipal sewerage system. This item shouid be carried out as
per standard specification of (B & D) Department of Government of Maharashtra Specification
No.BD-V43, Page 574

gindianS andard :

’(‘i‘ﬁa“""s’?\“} N R T



R EXHIBIT - O 595
Maharashtra Pollution Control Board

& -

Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Ranewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution} Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air {Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewai of autherization under Hazardous and Other Wastes {Management and Transboundary Movement} Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN Na: Application submitted on:
MPCB-CONSENT-0000025901 28-04-2017

industry Information

Consent To: IIN No.: Submit to:

Establish {(New) SRO - Pimpri-Chinchwad

Type of Institution: Industry Type: Category: Scale:

Industry 021 Building and construction Orange LS.
project more than 20,000 sq. m
built up area

EC Reqd. EC Obtalned EC Ref. No.

No No -

Whether construction-bulldup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

General Information

1. Name, designation, aoffice address with Telephone/Fax numbers, e-mail of the Applicant Occupier/industry/finstitution / Local Body.

Name Address
VISHAL SURENDRAKUMAR AGARWAL BRAMHA HOUSE, 250/251 M. G. ROAD, PUNE
Designation Taluka
DIRECTOR HAVELI
Area District
PUNE CAMP Pune
Telephone Fax
8588886666 020-26345656
Emait Pan Number N
scaria@bramharealty.in AAECB3480E Yl
¢ v e A
fos 4
[ P
{.‘Lf}/ {:} ;,_‘?SH‘IO 5
PRI
‘\\Q\._,/
1, &
\M o




596

2. {a} Narﬁe ann weation of the industrial unit/premises for which the application'is made {Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number}

industry name
BRAMHA LEISURES PVT, LIMITED

Location of Unit Survey number/Plot Number
Pimpri 209/A/2, CTS No, 4702

Taluka District

Haveli Pune

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

P!anning; permission Planning Authority
Pimpri Chinchwad Municipal Corporation Fimpri Chinchwad Municipal Corporation

Mame of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence Issiting authority
Pimpri Chinchwad Municipal Corporation Pimpri Chinchwad Municipal Corporation

3. Names.addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution controf and/or Hazardous waste dispasal.

Name of Managing Director Telephone number
VISHAL SURENDRAKUMAR AGARWAL 5888886666
Fax number Officer responsible for day to day business

VISHAL SURENDRAKUMAR AGARWAL

4, (8.} Are you registered Industrial unit 7 Yes
Registration number Date of registration

US5101PN200SPTC134096 DATED 0B/06/2009 Jun 8, 2609

5. Gross capitat investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavitiundertaking on Rs.20/- stamp paper. annual report or certificate from a Chartered Accountant for proposed
unit{s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
13268.00 . Undertaking 1 265360.00

6. K the site I5 located near sea-shorefriver bankfother water bodies/Highway, Indicate the crow fly distance and the name of the water

body, if any.

Distance From Distance{Km} ' * Name

SH/NH 0.05 Mumbai-Pune Highway
River 5 0.80 Pawana

Human Hazbitatien 0.15

Religious P:Eace 0.20

Historical Place 13.00

Creek/Sea. 0.00 ~NA--

6b. Enter Latitude and Longitude details of site

Latitude Longitude
18.626631 73.804086
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7. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.

Notification on Ecologically Fragile Area, industrial Location policy, etc. If so, give details, -

Location Approved Industry Sensitive Area if Yes, Name Of Area Industry Location with
Area Reference to CRZ

NA No No NA

8. if the site is situated in notified industrial estate,

Details

{a) Whether effluent collection, No

treatment and disposal system has

been provided by the authority.

{b} Will the applicant utilize the No

system, if provided.

{c) If not provided, details of proposed  Provision of STP of Capacity 200KLD

arrangement.

8.

{a) Total piot area {in squear meter} {b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

9337.67 51358.46 1400.6

10. Month and year of commissioning of the Unit,

2017-10-23

11. Number of werkers and office staff

Workers staff Hrs. of shift Weekly off
30 3 8 Sunday
12.

(a) Do you have a residential Np
colony Within the premises

in respect of Which the

present application is Made

?

(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?
No

(c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption

13. List of products and by-products Manufactured in tonnes/month, Ki/month or numbersfmonth with their types i.e.Dyes, drugs etc.
{Give figures corresponding to maximum instalied production capacity

Products Name and Quantity

Product uom Product Existing =~ Consented Proposed Total Remarks

Name Name Revision

QTHERS --NA~ This is Building © 0 0 0 This is Building
Construction Construction
Project Project

Products Name and Quantity

Product Name ‘uoM ' " Quantity ' " 'Remarks

This is Building Construction --NA-- 0 This is Building Construction
Project s _ Project
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14, List of raw materials and process chemicals with annual consumption corrsponding to above stated production figures, in
tonnesimonth or kifmonth or numbers/month.,

Name of Raw Material = UOM Quantity . Hazardous Hazardous Remarks

: Waste Chemicals
This is Building . ~-NA-- g No No This is Building
Construction Project Construction Project
This is Building ~NA-- 0 Ng No This is Building
Construction Project Construction Project

15, De5cr§;}t§0n of process of manufacture for each of the products showing input, output, gquality and guantity of solid, liquid and
gaseous wastes, if any from each unit process.

This is Bujlding Construction Project

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
. Generation
Domestic Pourpose  208.1 188.2 5TP Generated Recycle Recycled water
sewage will be will be reuse for
treat in STP of landscaping &
_ capacity 200 KLD flushing purpose
Water getﬁ; Polluted O 0 ~NA-- mNA--
& Pollutants are
Biodegradable
Water gets 0 0 ~NA- ~NA--
Polluted, Pollutants
are not
Biodegradable &
Toxic :
industtial’ 0 0 -NA-- --NA--

Cocling,spraying In
mine pits or boiler
feed

Others

i7. Scurce;a of water supply, Name of autherity granting permission if appiécaﬁle and quantity permitted.

Source of water supply Name of autherity granting permission  Qauntity permitted
Pimpri-Chinchwad Municipal Corporation Pimpri-Chinchwad Municipal Carporation 210

18. Quantity of waste water (effluent) generated (m3/day)

Domastic ' Boller Blowdown Industrial Cooling water blowdown
2091 ] 0 0
Process DM Plants/Softening Washing Tail race discharge from
0 : 0 a0 0

* 19, Water budget calculations accounting for differepce between water consumption and effluent generated,

Water Consumption: 209.1 KLD,
Sewage Generation: 188.2 KLD,
STP Capacity: 200 KLD, Treated
water gen:




20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units;.

Capacity of STP {m3/day}

200

Treatment unit Size {mxm} Retention time {hr}
Equalization Tank 4.8 6

Aeration Tank 4.0 5.3

Sludge Holding Tank 5.0 6
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21. Present treatment of trade effluent {Give sizes/capacities of treatment units} (A schematic diagram of the treatment scheme with

infetfoutiet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges}

Capacity of ETP {m3/day)

¢

Treatment unit Size (mxm) Retention time (hr)

0 0 0

22.

(i} Are sewage and trade effluents mixed together? No
If yes, state at which stage-Whether before, intermittently or after treatment, NA

23, Capacity of treated effluent sump, Guard Pond if any.
Capacity of treated effluent sump {m3} 200
Effluent sump/Guard pond details No

If yes, state at which stage-Whether No
before, intermittently or after
treatment.

24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river {name of NA (ii} into creel/estuary {name NA

river} of Creek/estuary)

(iii) into sea NA (iv} into drain/sewer (owner 106 KLD
of sewer}

(v) On land for irrigation on  NA (vi) Connected to CETP NA

owned land/ase land. Specify
cropped area.

(vii} Quantity of treated 169.4
effluent reused/ recycled,

m3/day Provide a location

map of disposal

arrangement indicating the
outler(s) for sampling.

Treated effluent reused /

recycled (m3/day)

25. {a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants refevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effivent

pH 6.5-8.5
SS (mg/l) 300
BOD {mg/i} 300

COD (mg/l) 600
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TDS {mg/l) 800-900
Specific pollutant if Name . Value
any

1

Treated Effluent

pH 7.0-8.0
55 (mg/i) <30
BOD (mg/l) <30
COD (mg/i} <100
TDS (mg/l) 250-300
Specific pollutant if  Name Value
any
1

{b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

26, Fuel consumption

Fuel Type uoM Fuel Consumption TPD/LKD  Calorific value
HSD : LtrfHe 50 6600

Ash content Suiphur content Quantity Other {specify)
0.01 0.2 1

27, (a) Details of stack {process & fuef stacks: D. G. }

(a) Stack number(s) {b} Stack attached to {c) Capacity {d) Fuel Type
1 : DG Set 320 KVA HSD
{e) Fuel quantiy (Kg/hr.} (f} Material of construction  (g) Shape (h} Height, m {above ground
{round/rectanguiar) fevel}
40 MS Round 5m
(i} Diameter/Size, in meters {i} Gas quantity, Nm3/hr. (k) Gas temperature °C (1) Exit gas velocity, m/sec,
0.100 ' 260 200 6.2
{m) Controf equipment (n} Nature of poliutants {0} Emissions control system (p) In case of D.G. Set power
preceding the stack likely to present in stack provided . generation capacity in KVA
gases such as ClI2, Nox, Sox
TPM etc.
0.150 : PM, 502, NOX Yes 320 KVA

27. (B} Whether any release of odorifercus compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process
house, |

NA

28. Do you have adequate facility for coliection of samples of emissions i the form of port holes, platform, laddenetc. As per Central
Board Publication “"Emission regulations Part-Il" ( December, 15685 )

Poart hole No Details
Platform No Details
Ladder - pNo Details
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29, Quality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions
and process emissions.

Sr. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)
No
1 DG Set PM, 502 6.0 260

(Specify concentration of criteria pollutants and industry/process-specific polfutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests, For proposed unit furnish expected
characteristics of the emissions..

NA

Part - B: Hazardous Waste aspect

30. Information about Hazardous Waste Management as defined in Hazardous Waste {(Management & Handling ) Rules, 1088 as
amended in Jan,,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type Qty uomM

5.1 5.1 Used fspent cil 50 Ltr/A

Max Method of collection Method of reception Method of storage
Manual Through Authorized Vendor Through Authorised Vendor

Method of transport Method of treatment Method of disposal

Through Authorized Vendor Through Authorised Vendor Through Authorised Vendor

Waste (Annually) Schedule 1l
31. Details about use of hazardous waste

Name of hazardous Quantity used/month Party from whom purchased Party to whom sold
waste/Spent chemical

Used 0il 41 ‘Through Authorized Vendor Through Authorized Vendor
32.

a. Detalls about technical capability and equipments available with the applicant to handle the Hazardous Waste
NA

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Foreste. For proposed units furnish expected characteristics

NA

33.

Copy of format of manifest/record Keeping practiced by the applicant,
NA

34.

Details of self-monitoring (seurce and environment system)
NA

33,

Are you using any imported hazardous waste. If yes, give detalls.
NA
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36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste,

NA

37,

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA '

38. Quantity of hazardous waste disposal

(i) Within factory
1]

(ii} Outside the factory (specify location and enclose copies of agreement.)
0 :

{iii) Through sale (enclosed documentary proof and copies of agreament.}
0

{iv) Qutside state/Union Territory, if yes particulars of (1 & 3 ) above.
0 .

{v) Other {Specify)

0

Part - E: Additional information

39,

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardeus waste.

No

b. if yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

40,

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

Capital Cost: 300 lakhs, O& M cost 80 lakhs

41.

To which éf the peoliution control equipment, separate meters for recording consumption of electric energy are installed ?
STP, OWC .

42.

Which of the pollution control items are connected to D.G. Set (captive power source} to ensure their running in the
event of normal power failure

5Tp, OWC

e ey
4’? M"WMMM*’“% fw {T\:}‘x

R A R S
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43. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of areafcapacity avaitable in applicant’s land}

Type Quantity oM Treatmant Disposal Other Details
Biodegradahle Waste 454.7 Kg/Day Treated through OWC Manure to Landscape
Non Biodegradable Waste 459.6 KafDay Collected through Local Body Through Local Body

44, Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.5torage Import Hazardous Chemicals Rules ?
NA

{il}) Is the unit an isolated storage as defined under the MSIHC Rules 7

NA

{iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

{v) Has the unit prepared an off-site Emergency Plan? Is it updated 7

NA

{vi) Has information on Imports of Chemicals been provided to the concerned authority?
NA

{vii) Does the unit possess a policy under the PLI Act?
NA

45. Brief details of tree piantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
1400 Square meter 0 Square meter{0.0 %) 1]
46,

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.
Proposed STP to reuse waste water & Proposed OWC to treat biodegradable waste

47.

{a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc., shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

No

{b) Any other additional information that the applicants desires to give

NA

{c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

49,

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
prodiicts, process of manufacture and

treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made.
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l/We undertake to furnish any other information within one month of jts being called by the Board

Signature : VISHAL SURENDRAKUMAR AGARWAL
Name : VISHAL SURENDRAKUMAR AGARWAL

Designation ;: DIRECTOR

Yours faithfully

Additional Informaticn

Alr Pollution

No

'5rNo. Air Pollution Source Pollutants ~ APCS Provided  -Remark

1 DG Sets PM, 502, NOX Yes DG set will be use during

-electricity failure only

Separate EM Provided Yes Other Emission Sources No

Measures Proposed NA Foul Smell Coming OQut NG

Air Sampling Facility Detalls NA

D.G. Set Details

Description Capacity(KVA) ' Remarks

1DG Set - 320 DG set will be install as per CPCB norms
Hazardous Waste Generation.

Hazardous Waste ~ Quantity uom Treatment  Disposal Other Details

5.1 Used /spent oil 40 LErfA Through Through Authorized Through Authorized

Authorized Vendor Vendor
Vendor

CHWTSDF Details

Member of CHWTSDE  CHWTSDF Name  Remarks

Cess Details

Cess Applicable Cess Paid " If Yes, UpTo

No : No Jan 11900 12:00:00:000AM

L.egal Actions

Legal  Legal Record Of Company  Legal Action Details Remarks

Action

Taken
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_ Rpien NO - 10331718000 4 020

Office of the,
Pimpri Chinchwad Municipal Corporatéan,
Pimpri, Pune - 411 018.

No. : BP/Layeut ffﬂW’)E{/Qﬂ’g

Date,Z ;O 31201

"ORDER i
'i'.'_'_.:layout‘s'r\io ‘ : - e — C’T S-.‘.-N-D’
village ;mpfa " Tal.: Haveli / Mulshi

FE}.E

_aanctsnnzng of the

*;Apphuatlon dated Q-f)/ 211'7 fromg_ A @Jtl’u‘]:ﬂf‘ Cs-DJkWawﬁ

The. app ficant Mr. ﬁMrs f$mt %\MK“W /ﬂzjd-c\?’wﬁw (PBM\ d’bﬂﬁu,fﬂl’)
ehalf of M‘S‘ @khnaua,gu, D 9’3\ Tl &MJ&S requested above lsargtioning the.

+jayout of the mentioned notes land.

(P&m /g -crrampfm s\ pav el L

The City Engineer, Pimpri Chinchwad Municipal Corpaoration, is therefore pleased to sanction the
rian subiect to the conditions mentioned below and as amendment shown inréd on the plan.

1

Thie fayout should be demarcated on the site with boundary stones by the occupant and-gut
‘measured throught the L. R, Department/City Survey Office.

That the occupant shall complete the construction of roads and make the plois ready for

: dweiopmentmthm aperiod of one yearfromthe date if this crder

3

(52

3
w3
o

_ i;‘;AH the mads i the iayoui shall be constructed on site before disposing any of the plots to the
" satisfaction of City Engineer and according to the specification attached herewith vide

That no sale orlease of plotin iayout will be permitted and no building parmission in ahy piot
in the layout will be granted unless the construction work of internat roads, approach roads

znd open space is completed.

Thatthe puf‘%ﬁhaser@ !caccupant of the land shall not construct any building thereon uriless N.
A pefm:mbrun ufider section 44 of Manharashira Land Revenue Code 1968 is Oba&l?‘l@d csrzd

~ building plans are got approved.

All the plots in the layout shall be used for residential purp&8e only and the use shalibe as pc 7
L.) C.R.ofP.C.M.C.

.

‘No Plots shouid admeasure less than the minimum araa prescribed as per the Table No. 27
inD.C.R. ofPC M.C after actual measurement. e

; '_'_.The upen apace in the tayout shall admeasure noi less than 10% of the total area after for any
“other purpose other than playground, garden efc. as per D.C. ruie No. 11.3 and as per
_ ‘1 3 1.5 shall be handed overto P.C.M. C

R

Appencilx -1, Appendix-II & Appendix-11L
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9)  Thatthe colony roads along with Developn'ientbtahTbéd's'.if.aﬁy'péﬂs‘é’%rig,_-;-,_, i

10). . That the- waterhnas are held as per spemﬁcatuons enotosed asAppendix'__n herew;th and" o
. the satisfaction of the City Engineer. : _ _ SRR

i1} That the dra!nage is connected to the, Munmtpal dramage system wh'en' ' e same |II bE‘.__.
available in the vicinity of the colony (As per instructions in Appendix i enclosed herewith)

12} That the dustbms are provided as per mstructzons and: to the satisfactim
inspector. . _ : i

13) That electric poles with street Iught are provided as perinstructions and to the sallsfactlon of'-'-' =
the City Engmeer ‘ _ _ :

~14)  Thatthe operspaces mentlg}ged in the layoul Wil rat be takeni in possessnon by the Mumcapai. o
_corporation unless the same are properly Ieveied planted w:th trees and proper!y compound e
“and developed, A

13) - Infringements of any of the above condmon shall render the hofder Iiable top suc:h pena!ttes'f_:_ o
as may be fixed in this behaif by the Municipal Corporation under the provislon of BEM.C, -
Act 1949 and M.R.T.P. Act 1966, or to there corresponding law as for the time.being in. forca

16} . The existing approach road shown on Jayaut. plan shall be owned and constructed on szte to.._ o
‘the satisfaction of City Engineer and according to. the satifaction: attached herewﬂh wde :
Appendtx I before applying for the building permission. - e

17) Deveiopment Charges of land and’ buﬂding wnH be recovered at the tirne of sanctfomng of_ o
building plans.

Clty Engmeer
Pimpri Chinchwad Municipal COprlﬂﬁ’Gﬁg
Pimpn -411018.

-

%
L%
%

O.C. S:gnedby ) AL BT

Jeint City Engin AYloint City €7
ty Engineer Building Perm:ss:onD&pﬂt

. PCMC, meprr Pune~18

>ﬂbh" ’L U]MKWEKJ (w:thsanchonad F‘Ian}'l;»r" i
Deputy Directorofthe Town PlannlngF’C M c: . Pimpri 18, N
| R heDistnctlnstructorof Land Record Poona 1 . S
4) -TheTahsrldar, Haveli Poona.. : .
5) Copywsthaccpyofsanctioned plan submit{ed to._,_ SR LR
8)  The CollectorofPune(R B. )Punetofavourofinformation




Appendixf- I

| Detaled specifications for construchon of GSB and WMM roads, The surfaces should be as under

(for wxdth of road shown on iayout p{an)

~ Width'of §

S. Width of Actual o

No. Surface ‘*_“_a - berms

1. 62.0" (20mtr) '24'.0"(8.0mtr)
2. 80' G" (25mtr) 520" (17mir.). 240" (B.5mtr) oo
3. 600" (18mtr.) 42'.0" (14mtr.) 107.0"{3.0mtr.)
4. 50'.0" (16mtr.) 3270 (1Mmtr) . 10°.0"(3:.0mtr.) - ..
5. 450" (14mtr.) - 320" (11mtr.) 06'.0"(2.0mtr)

i, 40°.0" {(13mir) 25'.0"(08mtr.) 06".0"(2. Dmtr)

7, 300" (10mtr.) 22'.0" (07mtr.) 05.0"(1.75mtr.)

3. 25'.0" (08mtr.) 17°.0" (05mir.) 04'.0" (1.25mtr.)

g. 200" (07mtr.} 13'.0" (04mitr.) 04'.0" (1.25mtr.)

Specification of each of sub-item stand above shall be as under vide standard specification of
ministry of shipping road transport & highways.

S.No. . Sub item of Work Specification No.
3 Granularsubbase. . ... MOST - 401
2 Water mixmacudom Grade-1&I............. MOST- 406
3 Concrate Roads....o MOST- 600

Al this wark shoujd be carried 6ut io be satisfaction of the Licenced Engineer competent to certify the
quality ofwork. :

e g
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; Appendix - II

Additional Specification for laying water supply

Ductile / Cast iron pipe line of 100 mm dia. minimum should be laid for each road I any major
Development plan / Regional plan road is passing, through the sanctioned layout a pilot fine of 150
mm. dia. should be laid and afl branches of 100 mm. dia. should be taken from such pilotiine, sluice
valve. Fire hydrants at suitable places as suggested by the Municipal Enginger should be provided.
Al pipes to be used for this purpose should be of minimum L.A. / Aclass confirming Indian Standard
Specification No. 1S./1536-1989 or 18-1537-1989. All fittings specials shall confirm o 1S-1538-

- 1989 - :

The item including labour & material should be carried out as per standard specification No.
BO-v-1 Page 541, '

Appendix I

Specification for laying & joining, drainage lines.

Connecting house hold drainage system to Municipal drainage.

_ Wheraver there are pipes / gutlers constructsd by the Municipality, the house hoid drainage
should be joined to such gutters by providing half round or V-Shape channels of suitabie dis, size,
before joining there should be a inspection chamber suitably covered of 2.07 x 1.8" size to intercept
ground but on the ground of plot holder. Such open gutters should be construcied as per standard
specification: No. BD-V-43 / page 574/ Page 571 and inspection chamber as per standard

spocification No. BD-V-43 [ page 574 -

Wheraver there is under ground drainage provided by the Municipality the house drainage

- should be proparly connected to Municipal sewerage system. This item shouid be carried out as
per standard specification of (B & D) Department of Government of Maharashtra Specification

- No.BD-V 43, Page 574
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Office of the

Pimpri Chinchwad Municipal Corporation,
Pimpri, Pune — 411018,

No.: BP/ Layout/Pimpri/ENV/ 4 { 26\ g
Date: N{fo|2s1®

LAYOUT ORDER

Sub.:- Sanctioning of the Layout plan of buildings at S.No. 209/1/2 C.T.S.No. 4702
Village- Pimpri, Taluka-Haveli, Pune. |

Ref.:- 1) Application dated 18/07/2016 From the applicant M/s. Bramha leisures Pvt. Lid.
through Director Mr. Vishal Agarwal.

2) Circular No. SEIAA — 2014/CR.02/TC.3, dated 30t January, 2014, from The Principal

Secretary, Environment Department & MS, SEIAA, Government of Maharashtra,
MantralayaAnnexe, Mumbai — 400 032.

The applicant M/s. Bramha leisures Pvt, Ltd. through Director Mr. Vishal Agarwal requested for
sanctioning the layout plan of the buildings at S.No. 209/1/2 C.T.S.No. 4702 Village-

Pimpri, Taluka-Haveli, Pune. in light of the circular referred above Sr. No. 2.
The Commissioner, Pimpri Chinchwad Municipal Corporation, is therefore pleased to sanction
the layout plan of buildings subject to the conditions mentioned below and as amendment
shown in red on the layout plan. |

1) This layout is sanctioned only for the purpose of submission to the State level Expert
Appraisal Committees (SEACs) and submission to the State level Environment
Assessment Authority (SEIAA) constituted by The Ministry of Environment and Forests,
Government of India, for obtaining environmental ciearante, and for submission to the

Collector, Pune for obtaining N. A. Permission.
2) This sanction does not entitle the applicant to carry outany development of the said land.

3) The sanction to the layout plan with building plans and commencement certificate shall be
obtained by the applicant from the PimpriChinchwad Municipal Corporation, after obtaining
the above said environmental clearance and before starting any development on the said
land.

4) No sale or lease of the plot /land / tenements in the layout éha&l be permitted and no
~ building permission in any plot in the layout shall be granted unless the environmental

clearance is obtained.

5) The applicant shall not construct any building thereon prior to obtaining environmental
clearance, although the N A permission under section 44 of Maharashtra Land Revenue
Code 1966 is obtained. |

correspondfng law as for the time bemg in force.
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7) Scn:itiny fees and land development charges shali be paid at the time of sancﬁoning this

: iayout. Building development charges and other chargéé, as applicable will be recovered

:a't the time of getting sanction to the layout plan with. building plans and commencement
certificate.

8) The layout shouid be demarcated on the site with boundary stones by the occupant and
got measured through the L.R. Department/City Survey Office.

9) Ail the plots in the layout shall be used for specified purpose only and the use shali be as

per development Control rule of PimpriChinchwad Municipal Corporation.

10) No Plots should admeasure less than the minimum area prescribed as per the Table No.
27 in development Control rule of PimpriChinchwad Municipal Corporétioﬁ""'éﬁer actual
measurement. ' o

11) The open space in the layout shall admeasure not less than 10% of the total area after for
any other purpose other than playground, garden efc. '

P

12} All the roads in the layout shall be constructed on site before disposing any of the plots o
the satisfaction of City Engineer and accordsng to- the spedification attached herewsth
vzdeAppendM

13) That the dustbins are provided as per instructions and to the satisfaction of the chief
Health officer of PimpriChinchwad Municipal Corporation.

14) ~:rhat electric poles with street light are provided as per instructions and to the satisfaction
of the City Engineer.

15) That the open spaces mentioned in the layout will not be taken in possession by Municipal
Corporation unless the same are properly leveled planted with trees and properly fenced
and developed.

16) infringements of any of the above condition shall render the holder liable to such penalties
as may .be"ﬁxed in this behalf by the Municipal Corporation under the provision of
Maharashtra Municipal Corporation Act. 2012 and M.R.T.P. Act 1966, or to their
corresponding law as for the time being in force.

17) The existing approach road shown on layout plan shall be owned and constructed on site
to the satisfaction of City Engineer and according to the satisfaction attached herewith vide
Appendix—l before applying for the building permission, |

| e
Joint City Engineer

Building Permission Dept.

O.C.Signedby o i )
Joint City Engineer . PimpriChinchwad Municipal Corporation

. Pimpri, Pune - 411018
]



EXHIBIT - R

~ Agenda for 77th Meeting of SEAC-3

SEAC Meeting number: 77 Meeting Date December 5, 2018

Su.'bject- Envunnment Clearance for Pmpﬂsed Commercial developmant Projec 'namely Bramh '"Sky
leisures Pvt.Ltd. . ' L S

Is a Violation Casw No

1;Name oEiject LT BRAMHA SKYUZURI
ZTypeoflnstltuﬂon Cn '_ Sy Privatey T
3.Name ‘of Projéct Proponent: o M Vishal Agar\val

4.Name of Consultant g Building Environment Inclja Fvt. Ltd

5.Type of projeet - - o o ] Comiiarcial Project

6. New pmjectlexpansiou in exlstlng e
pmjectlmodarnjzaﬂon{divumlﬂcatlon New Proj'ect. :

in existing project -
7.If expansion/diversification,
whather environmerntal clearanca
has been ohtained i'or exisrl:l.ng
a. Location of the pmject s SrNo ZOWARZ
9.Taluka oo e Haveli s
10.Village SO Plaopri L
Correspondence Name: "] Bramha Leistrey Pet.Lud - -
Room Number:. R NA . o
Building Namst . - :|250:251, Bramha House
Road/Stiesl Nama: - o IMGRead: T S S
Locality: =~ ~ o camp e
City: .. - eI PUIlB P .
11.Whether in Corporation/ S PCMC I W
Municipal / otherarea .~ ... 7 o,
- L e E;anc:tjmnawlfm!mFCM'f',T

12. IDDHDNConcessloanlan zonno&c‘f’é"ﬁc
Apprmral Numher T 2| 04411

13.Note on the Initlated work (Ir < A:
applicable) m

14.L01/-NOC / 10D from’ MHADN
Cther approvals (ar appllca_blb) &

15.Total Plot Area [sq. mg § 7729.66}sq.M;

16.Deductions %‘W b S
17.Net Plot ma&x _ ~ |77z988 Sq M.
L e P s PelaTen (s meY: 21689.80
i8 (a).P_mP Byl 'ﬂP Ama(FS[& Non F51-area (sg. m.)}: 32959.‘09

Non-FSI}

- Frotal BUA‘area (sq. m.); 54667.89° ©

| Approved FSiarea (sq..n.): 21689.80

18 (b).Appm&d Bnllt up ares as par Approved Non FSI area. (sq-.!m.):‘_zz_'g' 69.09

DCR - -
' - - - |Date of Approval: 04-10-2018 -
16, Total ground coverage (m2) ;| 388171 :

20.Ground-coverage Percentage (%) : R :
(Note: Percentage of plot not open 50,2 % 0[ net plut'area
to sky) g

21 Estimated cost of the pmject ]326800000

22, Number of bulldings & 1ts conﬁguration

SEAC Meetlng.Na"; .7"7'. Maeﬁnb DateDecember He

Signnture. _
]oyS Thnkur (Secmtary R | 3 '2018 (SEIAA-STATEMENT-MGDGM??.?} Pagel of Shri. ale:
SEAC-II) - : BRI | Siae -SEAC-MINUTES-0000001521" : : 12H 4

Name: H ate Apir D0
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" [Sourceofwater [PoMC
- | Fresh water (CMD): |195.770
L Recycled water - :
: Flushing (CMD):
“t U Recyeled water s 12 :
e _.Gardening (CMD) o

L3

Dryseason: o
' T Requimment (CM:D) 259;505'_ '

- |Fire ﬂghtjng-?--
o Undargmund watar
S |tankeMD):

|| Fire Aghting - =~
foe ] Overhiead water

o [taioMpy: |
o Fxcess treated watel" 132,

.4_"0‘(5.

R Souma of. water
- | Fresh water: (CMD)

| Recycled water: v
| Flushing (CMD):

- R!ac?éié.dfi?mt

_ make up: (Cum)
| Total Water :

‘Wet season:

- Fire ﬁghting

) d d /
| o _“‘}:%s

Excasﬁméﬁ'mter 144 565 S
R g&%lming‘pooltﬁ.ﬂl x 9. 35)+ Jaccuzi (6 29 Y100

'Details ot' Swimmjng '
pool (If a.ny) %

&’%‘

l%}}-Main pool of Open. Spaca 1200mm

1 Name: i a7e Apir D

| Sigoature: phe

:-SEAC Meeting No: 77 Meeting Date: December S
je:3:0f Shﬂ Anﬂ Kal‘e (Cligirma

5, 2018 i€ SEIAA-STATF}TENT-BGGGMI 773 ¥
: :SEAC- MINU'IES-OGOOGOISZI B
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37, _Sohd waste Management;_'

phase - 78961 Cum out of which reused atsite: 1(_}156 Cum and

Wasfé-gﬁﬁﬁ_mﬁ'
DR | Femaining 68805 Cum handed over to Authorized vendor

Wasta generation in

thé Pre Constriction — —— . :
and Consmcﬂon Dlspo o al uf the Construction waste inclides wiste concrete, excavated soil, broken
phase' S constructlon waste | bricks, waste plaster metailic. scrap etc. Constmchon debris will'b
R . ‘lused for.base’ course preparahon and excess wlll be hand over tu :
: . ST debris B

Autorized vendor _ R Sl

s _7_3_9_Kg/day__._. RIS

. . | 793 Kgrday.

Waste g'eﬁératib'h e eedieat v 'I_“F_ﬂ_llmhle'_._
in'the o erdtiou omedical waste Sra
Phase: P R Lappticable): |

STP. Sludga (Dry
: 'sludge)

P -Drwaste-:-
- ['Wet waste:

| Hazardous waste: . "

33 Kgfday

| Others iE any: E-Waste - 3688 kgfyear .

o |Dry waste: Collected & Digposed by Iocal body (Sm) B

© |Wetwaste: | Treated in organic waste cumpos%ng@mﬁad_as_ manure,

' Hazardous waste: - || Send to Authorized vendor | =, % T
Mode: Of I_)_lsposal Biomedical waste (If [, P

ofwaste" o Ay applicable): :

“lstR Sludge (Dry
: :sludge)

oonor|Others if___auy.-

. T

© | Area for the. stdfaga

Ama --.'Z:; -} of waste &other &

requimmenb I matettal: . A%

2 |Area furmachinerg@ 42

'Budgata'ry é]]ocatlun
{Capital cost and
O&M cost)

Outlet Eﬁ‘[uent
Chmcmmsﬂcs

' ln]et Eﬂ]nent

_ Eﬁluent discharge
_ 'Charectemstics ;;_ e

Serial 5
_standards (Mpca).;ﬁ} :

Numhar

1 - Not %}é} apphg ahle o Not appi}cahl(g: 5 -qu_:.ap.pycg_bl_e._ o Not apphca.ble

Amount ofefﬂu%}ﬁmﬂon 1 | Not apphcable"

{CMDj: .
Capacity of?ﬁ?f?ﬂ’ }_ :Not appllcahle "

Amount of: tmated Bfﬂuent
recycled s :

Amount of water send to the CETP Not: app]icahle' :

Membership of CETP. (if Tequire): | Not applicable -
Note on ETP technology to be used th”a'p'plicébié 3
Disposal of the ETP shidge - | Notapplicable -

Parametam 4@\ ":1:. U

-_Not applicahle_ -

| Name: R 472 A 03 Do

5E40 Mseﬁng Nﬂi 77 Meet'lnj Dnte' DEC&m.bar S
Y o. Rur. k o 5 2018 (SM-STA]MEV]MWI773) e
SEAC-TD- = i smc'ﬁﬂNmSﬂﬂaﬂaﬂ1521 12 SEAC.HD

Signnmre' c:_,..
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: 7 | Ma.nﬁiferé-'lndic'a' :

i -.Ma'ngb

Tl Flowenng and: Frml: growing’ tree,
" dense, nesting for avi fauna:, =
' Smtable forall types of soll
Medmm loggmg to water :

8. | cassiaFisula | |

9. | Allanthus Excelsa- |

R Soﬁwood tree: one. ufthe besttree | - .
L usedtutrap Suspended I Partu:ulate S

Matter (SPM)

10 | Lagerstromia Speciosa|

Medlum sized 'I‘ree Bé'atuful

11| . Ficus Microcarpa |

Nandruk

127 | Syzygium cumiing |

. Jambhul

13| Murraya koenigii

14| Prylluthus omblion |

*: Curry Leaves

15 | Pronusduleis |

of vaﬁous drinks wluch
posed to hava cuoling o

" 16 | ombaccata |

: ;':'_'_it_até:SByar_.

17 | Taboblya |

- Roble

‘| Leaves are: compound '_dlgitate and

- deciduous: Eachleaf has five

'_.leaﬂets of variable size, the nnddie '

. one’ being the largest.

18 Delomx regla

cumor

19 Saracaasoka -f-._;

Ashuka

SEAC Meetlng Na 77 Mseting Date Dece 1 ber

i Shr‘f ‘Aniil Kﬂ!& {Chair
|[seacm

Name: g7 2pid D00
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“serlal | .
Nmgr |

Water for Dust™© -
. “Suppression Bt RIS

Slte Samtahon &
. Safety -

.Exmronmenta} -

4| Drinking water facility |

| Personnel Protective
5 Equipment & Health
' - Checks-Ups |

B 1_3 _.g_'_Tot_'él_f St

D Name: K a7e Apid D

. Bignature: Jhe to-
Shri. An!lKaIe (Chaimmn' :

SEAC M’eeling No- 77 Meetfng Date Decamber
5, "2_018 (SHAA-STATHMTWUBM!??S)
SEAC-IIHNUTES-OGGDGOISZI £

Joy S.Thakuv (Secmtary
SEAC—IH) e
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Name: H a7e #0 D




t

U U Wheelers as
Parking detalls:

Number. and amafof‘ G
. hasement*- “F

= Numbe and areéa uf'-
: POdia' 4

|Area per car' B

appmvad by '
competent

‘| authority:

| Provided as per NBC -

| Wheelersas 7

.~ | competent
authorll:y--

Number of 4- "

approved by

| 263 + 100 (Mechanical parking) -

{wiath ofall Intemal__- ‘
|roads (m): '

. ; .Name: .H qn. n»ﬁ )
]l Sigmature: :
1 srm.AnuKar-(cnaimmn”- -

e il
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EXHIBIT - S

~ B6th SEAC-III Day 01

SEAC Meeting numher. 86 Meeting Date Apnl 24, 2019

-Subject. En\m'onment Clearance for Propose ' Commerclal dev Jopir ent Proj
leisures Pvt.Lid. - JRiEs EEE

t'namaly Bramh S' Uzu

Is a Violation: Case' No SRR

1:Name ofProjec:t' i

ZT‘ypeofInstitutlcm R .Privata

3.Namie of Project Pmponent SR M Vlshal Agarwal

4.Name of Consultant. -~ .- -/ /{Building, Envxmnment]ndm?vt. Ld,
5.Typeof project.  ~ - 70| Comamercial Project L

6.New project/expansion in exisl.tng
pmject!modemizaﬂonldivumlﬂcatiau New iject_ s
in existing project

7.1 expansion/diversification, | el
‘whetler environmental claaranc

has been’ obtainad l'or axisting
project : R
8. Locat.ion of the pmject e Sr Na: 209!Af2
9, Taluka T | Havell
ID.Vlllage ' O PP et
Correspondence Namey /-0 Bramha Lelsures Pvt Ltd.-i__ G
Room Number: i ) S NACT =
Buildiitg Name: - e 250—251. Bramha Housu
Road/Street Name: \ - 00000 MGRoad i
Locality: . . S S Camp
City:, oo oo o [Pune i oo
11.Area of_tha pmject._ S| POMC .
— ) [ Sanctioned frofeC R
12. IODﬂONCoucession[Plan : _Ionnwwmmm Appmval Number BPﬂ.ayoutflepn!ENWlIZO‘lB Dated
Appmval Nmnber T i R _

1t-up Arear 54667, 89

13 Nate on the inltlatad work (lf ] ) iﬁed below 20000 sq.m.; w1thdrawal of Vlulatmn Latlar Emm Gcwt of Maha.rashtra vida
applicable) . - . ,"&; la );,g SEAC 2013[CR-4491TC 2 DT 10]03!2015 e S S :

14.L017 NOC /10D from. MHADAJ ﬁ
Other appmva.ls (Ir applicalﬂﬂ : ,A

15.Total Plot Area- {sq.m)é _7729.é55.$.q'Mé--' .
16.Deductions . @7 gy W Sl o

17.Net Plot area. . g 3¢ 7 .00 7729 66 Sq M.

wcba) FSLarea: (6g, m. } 21639 BO

18 (). PropogetlBe & 1) Non FS1 area (sq, .y, 32969.09

Non-FSI}

- 7{c) Total BUA ‘aréa (sq. m.): 54667.80 " -

.| Approvéed FSIarea {sq.m.): 21689.80 . -

18 (b) .Apprm'ed Built up! area as per Appmvad Non'FS! area:(sq. m; ) 32860.00

DCR
.| Date oprpruval 04-10-2018 -

19.Tom}_gmu'n'd_cové'mge'(mm_ 3331 71

20.Ground-toverage Percentaga (%) - H S
{Note: Parcantaga of plol’. not upan : 50.2 % Df nat phjt'area B
to sky} : . .

21:Estimatad costof tlm pmject i 13255000{]0

22, Number' of blulchngs & its conﬁguratwn

 Name: K a7e A3 D00

Sig‘natnre. Yoo

joy S.Thakur (Secmtary
SEAC-TH)’" Ry
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" |Source ofwater  |PCMC .
R Fresh water (CMD): | 195770
| Recycled water- - |ooooe o
.| Flushing (CMD):

'Recycled water - 14
; 'Gardening (CM]))‘ .

R SRR, make up (Cum)
Dry season: . | Total Water SAG e
R o Requlrenwnt (CMD) 2_59_.-505'-‘.-

e .Fim ﬁghtlng < -
ZUndergmund_water 400:
i tank(CMD)Y G
Fi_reﬁghtlng-- S |
s Overhead wate_r o600
: Excess.-.tmated"wi‘é_téts 132.564

| source of water. . :[PCMC o0
| Fresh water (CMD)*- 1957700

| Recycled water- . |, .
Flushjng (CMD)*: o 73'_?35

.' _Swimmlng pool B
AT [ make up (Cum)::
Wet season: . | Total Water. = =

. R _Requlrement (CMD

H

- [Fironghting- T
| Uniderground wats B i

e $Consumptim1 _ CMD)

1 iExisﬁhg Proposed

oyl B Not Nol: Not Not “Not:.
appllcable apph_c;\b_le applicahle apphcable ‘applicable

{ Name: X g7+ Api) D

|| Signature: fhe Lo -
71 Shrl.An!lKﬂle (Chuirman
WWSEAC-IIN) e

Joy S Thakur (Secmtary
SEAC-II)- . :




; Namé: Katd Anid LD




Mode of Disposalf}j.

ofwaste. o

S STP Sludgs {Dry

“[Drywaste:

g ‘Wet waste

: Hazardous wast

.| applicable): .

Biomedical waste (11—' S

o sludge)

: “{ Others if any-

Area

requirement- o

" 'Area for machiuery

' -Locaﬁon(s)

7% ['Area for the- stomge
‘| of waste & other o jj

matertal:

;46,-2_--'sq.M;._

Budgetary aﬂot:ation

{Capital cost and
O&M cost)

Capita] cost:

2750 Lacs

0. &Mcust

Eﬁluent discharge”_..

1' . Not app]jcable

apphcable

Not applicabte |

Amount’ of eﬁlueut geueratlon

(CMD)::

Not apPhcable -

Capacity of the ETP

R Not app]icable :

Amount of treated efﬂuent

Tecycled : -

Amount of water sand to the CETP

Membership of CETP (if reqmre)

Note on'ETP technology to ba USed
Dlsposal of the ETP s]udge =

o R

&

'abﬁlicab'te

apphcahle

applicable | a

1 -_,,-Natappn@,;j_______

39, Stacks emission Dé

Serial |
| Number [¥®5t

Fue[ Used with

1 '-Nuf'appli_ééb_le

._.'.]'.\I_o.t'.g.p.pljca;qle. éppllca.ble

ot

SoNet o
app_l_ic'able :

apphcabie

Serlal Type of Fuel

‘Number. |-

1

Not: apphcable S

‘Not-applicable |

“*Not applicable -

“Notapplicable

41:Source of Fuel

- { Not applicable -

472.Mode of Transportation’ of fuel to site’”

| Not applicable

Jaysmakur(Ssmtmy EAC

SEAC-IIT) ..

- Name: K a74 Apst D :

Signature -

Page 73 |l shit; Anil Kals mnnnn
of165 SEAGII)
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_standards (MPCB):_'}Q- SR






LN

17 ...:::_ T‘a]jbbij:(é_ Lo deciduous. Each leaf has five.
RARPEE RS EIRETIS onebamgthelﬂrgest

L .:Leaves are compound digitate and_
G ’1e_aﬂets of variable size, the midd]ei

for shade an Umam?!ltal_iralu.e_.__. |

19 Foo Samca asolca--. S| B

| Shady tree with red:yeliow flowers

G20 Tota.i-“-.. L

Serial
Number

ClC Distance

| Setirce 6f'p"owé

" | supply t [ MSEDCL .

| During Constructiun et e
| Phase: (Demand 200 kW
Load}) - B BT

| DG setas Po"w'é
.| back-up during
e cnnsl:ruct!on phase

e During Operation. .
~| phase’ (Connected
1load):’ e

Power | During Oparaﬁon
reqmrement | phase: (Demand :
S load): . :

M g‘::fﬁao kVA, 1x315 kVA lxl SMVA

: 2x 1010 kVA 2 X 750 kVA

» Using high-e %nt eqmpment & BEE Certzﬁed Moturs fnr Wat ] panps o
+ Use of Variable speed drives for. Lifts . G it

» Use of GFL./T-5 Flt;tmgs & Electronic Ba]lasl: i _
» Use'of LED Fittings in Lighting of lift lobby or passages
+ Use of solar based lighting systems in cummun areas
. Usmg VFD'for Fan and pump.for STP ' e

-+ Using high efficient equipment’ & BEE Cemﬁed Mntors fur Basement venti]atxo

» Solar based Hot water systems 2
e .49, Detaﬂ calculations &% of saving_

‘Number |

Enelgy Conservatlun Measures

Slgnntun’:' —
o

Joy SiThakur, (Secretury _
SEAC-HI) :

5' Name:r K a7e Awid D00
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AVing capacity an
ith MBBR Technology




Not applicable

Notapplicable | o ppiicablo

“Not:-

SENob | B
‘applicable

Not - 7 ’No
‘applicable

Not applicable

; appllcahlé :

52, Any Othe'f 'Information '

No liformation Available . : . j 2

““|'confluence: "

| Number and ama of
' hasement

podia:

| Tatal Parking arva:

T14585.65 Sq M. _ %‘%: T

' Area per car°

Provlded as. perm_._

Area per car

Parkhi_g detﬁﬂs:_

{Whaeelers as’
" appmved by
o competent

~ | muthority:

' ':- Provided gg pegNBC.

Number of; 2-

"ﬁ—
oa

falllntemal
(m): s

i I

- ;CRZIRRZ cleamnce
#| obtain, ffany:

- bmmdaries

Distance from
Protected Amas ,'
Crltlca]ly Polluted:
areas / Eco—sensitive
areas/ i.nl:er-Sl:ate ;

na

' Notification sheat_

‘| Category as pe" :

‘schedule’ofEIA

..ifany

Court cases pendlng g N Af

‘| Other Relavant
- | Informations .

: Mthdrawal of Violatmn Fmrn Govt, OE Maharashtra da letter n
'SEAC- 2013]CR—449HC-2 DT 10!03/2015

Joy S.Thakur: (Secremry :

SEAC-II)

1 Nnmex Rate Awid? D0

Slgaature

!

|| sEACMeeting
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Name: ) a7a Aws) Do




plan c) detaﬂs of 51te where exCess debns will be dJsposed capam
OWNET. PP sha]l also ensure that debns dlsposed 011 oth_er plot sh Y

14. PP to obtam ar Lt'-followmg N OC’s a) Water"supply NOC w1l:h quantzty'-"' b
NOC c) Non— 10 g'_dable & E-waste _:__aste dlsposal d) Garden NOC : '

15. RPi'to' S_

PP”r‘eguested for: time to submtt the mformatwn seught aﬂer dehberatlo

to comply with the observatmns and SUbITHt mformat:on to the committee'fo
and consrdemtlon ofSEAC TR Sl SR

Speci.ﬁé:(.'undltions'hy S'EACt' L S

1) Nil RETI

S Name: 2 a?e Api) D :
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Name: K 74 Ansid D
: : . Sigwature:
e [ ey S Thal a6 M 1ge 80 (| Shit. Anil Kt
- [smacm - o163 | SEAG.TD
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EXHIBIT - T

MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICER PIMPRI-CHINCHWAD.

Phona No. 25811 222 — Jog Center, 3rd floor
FaxNo. 25811029 ———— Wakadewadi Mumbai-Pune ,
Email ID - =T Road Pune — 411003
sropimprichinchwad@mpch.gov.in
-: Visit Report :- Date: 22/05 2019,

Name & Address of Industry: T) |3 ﬁﬂu‘om&)a le';Su:teq HIED N

(s dar H J(GD

a.\o. ’20-3 q_ cetT We. Y4702,

?lmfﬂ, Pu.nc

Industry Representative: ;. &on“m&l\ p'whé
Email: ea¥o (e \j'a’a‘r'\")am"cq , fih
Contact no. 423050 94y,
Consent status: ¢ E an \9.)[0) 2oi7
Observations:

1) Thia s Cons"fuc’\'im & Cmn—.eﬂclqp\ F‘T‘Cﬂec4-

2 PP has blomed  cmset Yo Eakablish fsom ‘H\c Boowd
fe TPA- 838707 & BUA- E1332-46m>

9 7¢ has apiied o EC on Fmm 2018 fc TPH-

999 . cwd € TBUB- 546079952 not ek obtained e e
0‘-""’1( DJ: \Bﬁéhml- 4 13\- ‘F\dw "Pou-.a

Dud viaih s“mhw
4) n H ‘con . propimss.. Cmg\m%m tork vﬁ A

cmg\ ‘l -.C o'n_ss % C ar.d"\"‘*rﬂw wor k J
6) B.G. \" . ofacs SuBmHs:cL Yovard 'nSr to ke elfeckive
S\{BQ ?“Uf ""’0 ﬁbxﬁhins Ec g\ COH"\}QV\¢~ Crﬂt -Cm‘m]_

C'hglltah_? \ic\ q(“b W 1efro2-,
) "‘Fmvw]' OC &'} 1"“"‘"5‘ quiﬂj, 48 kv rroﬁcch with m:naﬁ‘:.
c

n ChJwre
Field Officer

Industry Representative\
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EXHIBIT u T
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NOTICE/ COMPLAINT
(rpr.ap/spEep post) EXHIBIT -V

Dated: - 19/05/2019
To,

1. UNION OF INDIA
Through Secretary,
Ministry Of Environment and Forest
Paryavaran Bhawan, CGO Complex,
Lodhi Road, New Delhi —-110001

2. CHIEF SECRETARY,
Government of Maharashtra,

Annex Building, Mantralaya, Mumbai - 400 032

3. THE PRINCIPAL SECRETARY, ENVIRONMENT
DEPARTMENT
Government of Maharashtra,
Room No. 217, 2nd Floor, Annex Building,
Mantralaya, Mumbai-400 032

4, STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY- MAHARASHTRA (SEIAA)
Through Member Secretary
15t% Floor, New Administrative Building,
Mantralaya, Mumbai-400 032

5. STATE EXPERT APPRAISAL COMMITTEE-III
MAHARASHTRA (SEAC-III)

Through Member Secretary
15t Floor, New Administrative Building,
Mantralaya, Mumbai-400 032

6. MAHARASHTRA POLLUTION CONTROIL BOARD

P e

A
Through Member Secretary, f‘sﬁ;ﬂm»;wm@f@
Kalptaru Point, 3¢ Floor, Near Sion Circle, Jo f’ % ff;;*z;,ﬁ
i e ]
Opp. Cine Planet Cinema, Sion (E), Mumbai-400 O& %m © f Y i
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7. MAHARASHTRA POLLUTION CONTROL BOARD
Through Regional Officer
Jog Centre, 3t Floor, Mumbai-Pune Old Highway,
Wakadewadi, Pune-411 003

8. MUNICIPAL COMMISSIONER-PCMC
Pimpri-Chinchwad Municipal Corporation,
PCMC Building, Old Mumbai-Pune Highway,
Pimpri, Pune-411 018

9. CITY ENGINEER-PCMC
Pimpri-Chinchwad Municipal Corporation,
PCMC Building, Old Mumbai-Pune Highway,
Pimpri, Pune-411 018

10. COLLECTOR OF PUNE

As Collector and President of District Environment
protection Committee-Pune, Collector office, Bund garden,
Pune-411001

\11. M/s. BRAMHA LEISURES PRIVATE LIMITED
A Limited Company registered under Indian Company Act-
1952 with {CIN) US5101PN2009PTC134096,
B Having registered office at- “Bramha House”, 250/251 M.
G. Road, Camp, Pune 411001.
E-mail: vishal574@yahoo.co.in
Through its Directors

11A. Surendrakumar Byamhadutta Agrawal
11B. Vishal Surendrakumar Agrawal

SUBJECT: - EIA Notification-2006 r/w Environment (Protection)
Act-1986 along with Water (Prevention and Pollution Control)
Act-1971 and Air (Prevention and Pollution Control) Act-1984 for

T “wum.,, m-..

carrying out illegal building construction in project “Bramil }““‘wﬁ@

Uzuri” without prior Environmental Clearance and Con%e‘:pt

h &
s‘i ‘";z‘
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M
Establish by M/s. Bramha Leisures Pvt. Ltd. in their commercial

project situated at Survey No. 209/A/2 CTS No. 4702, at Pimpri

Chowk Taluka-Haveli, District-Pune within the limit and

jurisdiction of Pimpri Chinchwad Municipal Corporation (PCMC).

Sir/ Madam,

1.

Under the instruction of my client Mr. Ajay Jayvantrao
Bhosale, R/o- 25B, Cycle Society, Nana Peth, Near Y. M. C.
Club, Pune-411011, I have to address you by this notice as
under;

That my client is Social Activist and Environment Protection
Activist residing in Pune. It is important to bring to your

notice that very serious violations various act causing

damage to natural resources, Air Pollution, Water Pollution
and various permissions are obtained by from government
authority by misleading them are committed by the Projéct
Proponent (PP). These acts have caused and are still
causing irreparable damage and degradation to environment
and ecology in substantial manner. My client would like to
inform this entire scam to your knowledge & notice for
investigation and further strongest action against the
Noticee No. 11 -Builder/ Developer/ Project Proponent with
earnest intention to prevent such illegal activities in view to

stop further damage to the environment and ecology.

PARTICULARS OF PROJECT UNDER CHALLENGE AND

PROJECT PROPONENT: -
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a. That, the project under challenge is the purely commercial
project situated at the Survey No. 209/A/2 CTS No. 4702,
at Pimpri Chowk Taluka-Haveli, District-Pune within the
limit and jurisdiction of Pimpri Chinchwad Municipal
Corporation as local authority / sanctioning authority.

b. That the present development of the project is undertaken
by M/s. Bramha Leisures Pvt. Ltd. on piece of land
admeasuring an area of 10447.99 Sq. Mtrs. and present
development is traded in name and style of “Bramha Uzuri”.

¢. That the project proponent is beneficiary and profit making

company registered under Indian Company Act and PP is
also responsible for all illegal activity committed during the
construction phase as well as for the damage caused to

environment and ecology due to this project activity.

4. CONSTRUCTION BEING CARRIED OUT WITHOUT ANY
ENVIRONMENTAL CLEARANCE AND CONSENT TO

ESTABLISH IN BLATANT VIOLATION OF THE

)

ENVIRONMENTAIL LAWS, POLLUTION CONTROL ACT
AND EIA NOTIFICATION, 2006.

a. As per the EJA notification 2006 dated 14.09.2006, it is
mandatory to obtain the prior environment clearance from
SEIAA and consent to establish from MPCB before
commencement of any construction work on part of Project
proponent. But the project proponent has started and

completed most of the construction activity.
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Table No.1: - Actual Construction carried out at site

without Environmental Clearance and Consent to

Establish.

. EC Completed Under Total

Description . .
Permission Construction Proposal
Shops H 71 o 71
Offices 0 50 250 259
Rooms 0 0 127 127
No of 0 3 3
Commercial 0
Buildings
4 2 to 11 Floors | 4B+G+10/11
Floors c Basements
+G+1

Built-Up
Area o 18000 36500 54600
(Sq. Mtrs)

5. VIOLATIONS OF PROJECT PROPONENT &
AUTHORITIES: -

a.  That the PP has undertaken the excavation activity in 2012
and construction activity on December-2017

b.  That, the project proponent has committed the illegal

) activities and given rise to the violation of environmental

protection enactments and further caused degradation of
environment & ecology intentionally.

C. PP has not obtained Environment Clearance and also has
not obtained prior Consent to Establish from MPCB (ex-
post fact consent to establish dated 10.03.2015).

d. Non-compliance to the terms & condition of C to E dated
10.03.2015.

e.  Construction activity is undertaken without Environment "=

Impact Assessment
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f. llegally extraction of Ground water without any
permission for extraction of ground water from competitive
authority.

Huge quantity of fresh water is consumed by this project

h.  No soil is preserved and no soil test is conducted.

i lllegal operation of DG set for construction and causing air
pollution

- Construction Solid waste is generated and no scientific
disposal

k.  Sewage water is generated and no scientific treatment and

STP is not installed

1. Hlegal burden on the public facilities

m. Substantial damage to environment and ecology to the
tune of Rs. 150 Crores.

n. PP is unapologetic and PP has adopted careless and
reckless attitude towards the environment protection.

o. Thus it is mandatory to stop the project construction

permanently till the compliance / rectification of the above

illegal act and removal of the defects from the construction.

6. PCMC SANCTIONS AND BUA OF PROPOSED
CONSTRUCTION IS MORE THAN 20000 SQ. MTRS:

a. That the PP obtained first {original) sanction vide no.

B.P./Pimpri/64/2015 dated 30.09.2015, then revised vide

no. B.P./Pimpri/76/2015 dated 24.11.2016 and latest
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b. That the total construction BUA proposed by the PP for this

project vide sanction dated 30.09.2015 was 24555.67 Sq.

Mtrs.,
¢. That the total construction BUA proposed by the PP for this

project vide sanction dated 24.11.2016 was 21558.60 Sq.

Mtrs.

d. That the total construction BUA proposed by the PP for
this project vide sanction dated 31.03.2018 was 19991.36
Sq. Mtrs. and this area of 19991.36 Sq. Mtrs. and this

BUA is false and misleading & suppressed to overcome the

illegality of EC & Consent.

e. That, the project land is demarcated in the residential zone
as per the development plan for the. But the activity under
taken by the PP is purely commercial activity and just very
small existing residential activity.

f. That the change demarcated occupancy in DP Sanction
from residential to commercial is going to increase in the

% drastic traffic load of the area, increase in the population,

increase in the electricity consumption, fresh water
consumption, load on the Ilocal infrastructure. It is
important to note that, this type of changes in the
development plans are not permitted without prior
permission from the state government. Therefore the
present development is not permissible in the area.

g. Itis to be noted that, the illegal change in the development

from residential to commercial and total revisions are made

2;" wf?:; O
A

only with ulterior motive to give illegal benefits to the P
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this illegal act is done by the PCMC officers intentionally
defiantly for getting benefits other than remuneration.

This conduct of government servants is completely against
the interest of public at large and it is completely failure of

the local authority at the cost of corruption.

PP HAVE NOT OBTAINED ANY ENVIRONMENT
CLEARANCE AND COMMITTED VIOLATION OF EIA
NOTIFICAITON-2006:

That, the MoEF & CC issued Environment Impact
Assessment Notification on 14.09.2006 i.e. EIA Notification-
2006 mandating prior environment clearance for the
building construction project activity listed at item-8 in the
schedule of notification having total built up area more
than 20000 Sq. Mtrs.

That the total construction BUA proposed by the PP for this
project vide sanction dated 30.09.2015 was 24555.67 Sq.
Mtrs.,

That the total construction BUA proposed by the PP for this
project vide sanction dated 24.11.2016 was 21558.60 Sq.
Mtrs.

That the total construction BUA proposed by the PP for this
project vide sanction dated 31.03.2018 was 19991.36 Sq.
Mtrs. and this area of 19991.36 Sq. Mirs. is intentionally
shown less to suppressing actual BUA to overcome the

requirement of the EC and Consent to establish and other

required permissions.
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e. That the PP applied for EC in 2015 and wherein DoE issued
show cause notice to PP and SEAC-III noted that the PP has
initiated the construction prior to EC and this is violation
case.

f. Thereafter SEAC-III was considered the project in its 51st
meeting held on 26.07.2016 and it was noted that, work
mitiated below 20000 Sq. Mtrs., therefore withdrawal of
Violation Letter from Govt. of Maharashtra vide letter no.
SEAC-2013/CR-449/TC-2 DT. 10/03/2015.

g. That the prior EC is mandatory as per EIA notification-2006

and no construction is allowed except fencing at the site.
But PP completed the excavation work prior to application
and started the construction before EC application to SEAC.
h. That the PP did not stopped the construction and but the
again applied online for the EC on 30.06.2016. This online
application shows that, the PP have proposed the
construction of three buildings with one club house. That
£ the total BUA of the proposed construction is 54667.89 Sq.
Mtrs. and total shops proposed are 71 numbers, total offices
proposed are 259 numbers and total rocoms proposed are
127 numbers.
i. That the proposal was considered in 77t SEAC-III meeting
held on 05.12.2018, wherein the PP was remain absent and
finally PP have withdrawn the proposal for the EC,

j- That the PP is failed to obtain the prior environment

clearance in the preset case and carried out activity of
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M
excavation, felling of trees without permission and

unscientific disposal of debris.

k. Therefore PP has committed violation of EIA Notification-

2006.

8. VIOLATION OF TERMS AND CONDITION OF PRIOR
CONSENT TO ESTABLISH DATED: 10.03.2015 : -

a. It is mandatory to obtain the prior consent to establish
under section 25 of the Water (Prevention & Control of

Pollution} Act, 1974 & under Section 21 of the Air

(Prevention & Control of Pollution) Act, 1981.

b. That the PP has made applied for the consent to establish
on 05.07.2014, but started construction without such
consent from the board.

¢. That the said application was considered in 26t CAC
Meeting held on 24.02.2015 decided to grant Consent to
Establish for 5 Star Hotel (139 Rooms) with commercial

project of M/s. Bramha Leisures Pvt. Ltd., at Survey No.

209/A/2, CTS No. 4702 at Pimpri, Tal-Haveli, Dist-Pune on
total plot area of 9337.66 Sq. Mirs. and Total Construction
Area (FSI + Non-FSI} of 36611.49 Sq. Mtrs. including
utilities and services as per construction commencement
certificate issued by Local body and granted the consent to
establish dated 10.03.2015 which is nothing but ex-post
facto consent.

d. That the MPCB was recorded the violation of PP in its

I
el e

consent condition no. 10, “PP shall submit the afﬁdéﬂ\
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within 15 days in the prescribed format regarding the

compliance of conditions of EC and C to E”.

e. That the MPCB was recorded the violation of PP in its
consent condition no. 11, “PP shall submit Board
Resolution from company’s board stating that they
have started construction work without obtaining
consent to establish from MPC Board and Environment
Clearance thus violated the provisions of
Environmental Laws and they assure that they will not

do such violations in future and shall submit BG of Rs.

2 lakh towards submission of Board resolution within
one month.” Therefore PP himself has admitted the
violation.

f. That the MPCB was recorded the violation of PP in its
consent condition no. 12, “PP shall submit an affidavit
within 15 days of issue of consent towards not taking
Jurther effective steps prior to obtaining EC and shall

submit BG of Rs. 10 lakh within 15 days of issue of

consent, for ensuring the compliances. As per para-2 of
EIA notification dated 14/09/2006, the effective steps
include starting of any construction work or
preparation of land by the project management,
However as clarified by MoEF vide office Memorandum

no. J-1103/41/2006-IA.1I (I}; dated 19.08.2010, fencing

of site to protect it from getting enrichment &
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acquisition of land shall not be treated as an effective
steps.”

g That the PP is extracting the ground water for construction
and also discharging polluted water to the sever line of
PCMC.

h. That the PP have not made arrangement for the disposal of
sewage and solid waste generated from the labour camp.

i.  There is huge air pollution and noise pollution due to this
construction as this construction is creating traffic

congestion in the area and noise due the heavy vehicles &

equipments operated for the construction

j.  That the dust from the project is also spreading on the road
and creating obstacle for the street passer.

k. That the sewage generated from Construction worker camp
is directly connected to the PCMC sever line.

I.  That the PP is using DG sets of capacity more than 100 KVA
which are emitting gases with particulate matters rate of

200 mg/Nm?3 causing pollution of the air.

m. Thus the PP has committed intentional violation under
Water (Prevention & Control of Pollution) Act, 1974 & under
Air (Prevention & Control of Pollution) Act, 1981 and caused
damage to the environment and ecology.

n. There is no online monitoring system installed by PP for
BOD, TSS, and flow at the outlet of STP.

0. There is no treatment of the sewage water and also there no

disinfection of the said water,
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10.

Therefore PP have committed violations of terms and

conditions of this consent to establish.

ILLEGAL FELLING OF TREES ON PROJECT SITE:-

That the project site had more than 60 fully grown tress of
various types and it was duty of PP to protect those trees.
But PP has cut more than 50 trees in illegal manner without
any permission from the concern authority and even not
made any plan for replantation.

That the air pollution of the PCMC is increasing day to day
and these trees were playing very important role of CO
consumer, providing shelter & shadow to the birds and for
maintaining ground water level etc.

Therefore PP has caused damage to the environment due to
illegal cutting of trees without any replantation and without

any permission from concern authority.

ILLEGAL EXCAVATION, NO SOIL PRESERVATION AND
NO SOIL TEST AND CONSTRUCTION AT PROJECT SITE
AND FURTHER  UNSCIENTIFIC DISPOSAL OF
CONSTRUCTION WASTE: -

As per EIA Notification-2006, no activity related to
construction is allowed without prior Environment
Clearance, but the PP has started excavation on 06.04.2012

and after substantial excavation, said activity was stopped

till end of 2016 and said activity again resumg%ﬂf@fi;i’%;;

e
-

o7
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September-2017 and completed the excavation on
December-2018.

b. That the surface area of the excavation is 1926.27 Sq. Mtrs.
(Ground Coverage) and depth of excavation is 18 Mtrs.,
therefore quantity of the exaction material is 34672.86 Cu.
Mtrs. this quantity of huge excavation is due to four
basements are constructed by the PP.

c. That the PP has disposed the excavated waste of 34672.86
Cu. Mtrs. in illegal manner and no scientific approached is

adopted. Also the quantity of the said material is disclosed

in the Form-1 of EC Application.

d. That the earth structure at the project site is 4 Mtrs soil, 5
Mtrs Murum and 9 Mtrs. basalt.

e. That the PP has carried out excavation of soil to the tune of
1926.27 Sq. Mtrs x 4 Mtrs = 7705.08 Sq. Mtrs.. and that
the soil excavated must be used for development of
recreational space and for plantation of the trees.

f. But the PP has not preserved the soil for development of
recreational open space.

g. That the PP has to make soil test for various analysis, but
PP has not made any soil test.

h. That the PP has made the illegal excavation prior to the
application of EC and not preserved any soil and also not
tested soil for contamination.

i. That the PP has also not disclosed the quantity of solid

waste generated during the construction phase.
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11.

That the PP has also not disclosed the quantity of the

building material to be used.

ILLEGAL GROUND WATER EXTRACTION FROM BORE
WELLS, NO GROUND WATER TEST AND NO
PERMISSION FOR CONSTRUCTION OF BASEMENTS: -
That the PP has not obtained prior permission to draw
ground water and construction of basement from the
Competent Authority. In fact there is no permission for
ground water extraction and for construction of basements.
That the PP should use the PCMC water supply as per his
disclosure in form-1, but PP is using water for construction
from two bore wells drilled at the project site.

That the quantity of ground extracted for the construction is
more than 75000 litres per day and its damaging ground
water table in the area.

That the PP have not obtained any permission for extraction
of ground water from competent authority.

That the illegal extraction of ground water and illegal
construction of four basement have depleted the ground
water level in the area. That the PP has to obtain the
permission for construction of basements, as it damages the
ground water level. But there is also no permission for
basements.

That the PP has constructed four {4) basements, instead of

none basement permitted by PCMC & SEIAA.

Page 15
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g. That the PP has drilled 2 bore wells from which PP is

extracting water for construction without any permission

from the authority.

h. That the PP has to test the ground water, but PP has not

made test of ground water.

12. ILLEGAL OPERATION OF DG SETS AND AIR & NOISE
POLLUTION:-
a. That the PP have undertaken to operate the DG Set of 250

KVA only for back up, but PP is using this DG sets

continuously without using the power from MSDCL even for
construction purpose.

b. That the use of DG sets is causing Air pollution due to
release of the various pollutant gases in the area and also
clearing noise in the area.

c. That the DG sets and construction equipments use_ci at
project site are c;eaﬁng heavy noise of more than 70 dB in

the area,

d. That the energy consumption for the construction phase is
not disclosed by PP, but at actual energy demand is
increased to 200 Kw and same is generated from the DG
sets operations.

e. Therefore the PP is illegally operating DG sets for more

energy generation and causing air pollution and noise

pollution due to construction equipments. Gy oG
VAR ; N

x“’:}ﬁ »
13. D GE TO E RONMENT AND ECOLOGY: a& (g?% Y r?
AT
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That the grant of environment clearance is not the
mechanical exercise and it need meticulous examination of
the project on account of various environmental
parameters.

But the PP and SEIAA, SEAC, MPCR have callous attitude
towards the protection of environment, which is resulted
into substantial environmental damage on account of non-
obtaining of EC and prior Consent to Establish, illegal
exaction of basement, no top soil is preserved, illegal
extraction of ground water, illegal cutting of tree & non-
transplantation, non-treatment of sewage water, non-
treatment of construction waste, no scientific disposal of
solid waste, operation of DG sets in illegal manner, traffic
congestion in the area, non-safety of construction worker,
death of construction worker, suppression of facts, illegal
construction of basements pollution from the construction
vehicles, illegal installation of cranes at project site,
demolition of the existing structure without any plans, non-
compliance to the standard parameters of environmental
norms.

That the environment and ecology is the precious and every
citizen, entity is duty bound towards its protection, but in
this present case project proponent being unapologetic have
not given any head towards the sustainable development.

That the PP has adopted unscientific method of

construction without taking into the remedial measure of .

v ME}‘B%‘
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4% Floor, E-71, Preet Vihar, New Delhi- MITIN LONKAR 666
110092, Contact No. 9560466009, ADVOCATS
E-mail: nitinlonkar@gmail.com ALV AL S

ADYVOCATE

‘_,

usually act against law and protected the interest of the PP,
instead of protecting environment and ecology.

e. Therefore from above facts it is clear that, amount required
for the restitution and restoration of the environment
damaged by the PP must be higher ie. exemplary &
deterrent and minimum amount required for the restitution

of environment damaged in the present case should be more

than Rs. 150 Crores.
f. That the PP have flouted the law with impunity cannot be

scot-free and caused damaged to the environment as he is

having intransigent behavior.

14. That this entire illegal activity shows the inherent lack of
| coordination between the local authority/ sanctioning
authority-PCMC, SEAC, SEIAA, Environment Department

and MPCB and this act cannot be neglected to protect
environment. Therefore concerns officers are forewarned by

this notice to take appropriate actions on immediate basis
against the project proponent for his default, othemrise my

client will proceed to prosecute these officers. Please take

serious note.

15. THEREFORE IT IS REQUESTED TO THE GOVERNMENT
AUTHORITY TO TAKE APPROPRIATE ACTION AGAINST
THE PP FOR RESTORATION AND RESTITUTION OF

THE ENVIRONMENT AND ECOLOGY DAMAGED BY HIMJ

INTENTIONALLY

Page 18



4% Floor, E-71, Preet Vihar, New Delhi- NITIN LONKAR
110092, Contact No. 9560466009, o

ATV AT
E-mail: nitinlonkar@gmail.com ADVOCATE ADVOLATE

a. You Noticee No. 1, 2, 3, 5, 6 & 7 are called upon to take
action as per the Environmenf Acts and Pollution Control
Acts on Noticee No. 11-PP.

b.  You Noticee Nos. 8 & 9 are called upon to take appropriate
steps to demolish the illegal structure and to stop further
construction.

c.  All Noticee are brought to the notice that there is inherent
lack of coordination between different departments of
government and the same is not in the interest of
environment and public, therefore you all may initiate
appropriate actions within your power to protect the
environmental degradation under taken by Noticee No. 16-
PP,

d.  You Noticee no. 11 is called upon to stop the operation and
construction activity at site with immediate effect, until

rectification of all environmental anomalies.

Therefore PP have committed intentional violation of EIA
Notification-2006 r/w Environment (Protection) Act-1986 along
with Water (Prevention and Pollution Control) Act-1971 and Air
(Prevention and Pollution Control) Act-1984 for carrying out
illegal building construction in project “Bramha Uzuri” without
prior Environmental Clearance and Consent to Establish by
M/s. Bramha Leisures Pvt. Ltd. in their commercial project
situated at Survey No. 209/A/2 CTS No. 4702, at Pimpri Chowk

Taluka-Haveli, District-Pune within the limit and jurisdiction of

Pimpri Chinchwad Municipal Corporation (PCMC]).
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4% Floor, E-71, Preet Vihar, New Delhi- NITIN LC VR
: 110092. Contact No. 9560466009, A TN
3; ERRY: @ LI

E-mail: nitinlonkar@gmail.com ADVOCATE

Take further note that any dereliction in the duty would
definitely invite appropriate legal action and the responsible
officers would be made by name parties on their failure to take
appropriate legal action despite having brought the violations to
notice. Should you fail to stop the construction activity, [ have
definite instructions to proceed against you all before
appropriate fora, tribunal and or court of law.

Hope good counsel prevails upon you all.

N\,
% el A fb 7“7&
Nitin Lonkar

(Advocate)

Page 20




669

G()VP;RNMENJ{ OF MA”/\RASH FRA
“No. Comp—"OiWCR 12 /SEIAA -

. L - EXHIBIT - W | Eavironment Department.
' L ' ) o - 217(Annex),Mantralaya.
Mumbai-- 400 032. -
Date :55/06/ 2019

By Fax/ RPAD/ Speed Post/e-mail

Ta. |
M/s. BRAMHA LEISURES PRIVATE LIMITED -
Having registered office at-- “Bramha House™, 250/251

M. G. Road, Camp, Pune 411001

E-mail: vishal574@yahoo.co.in -
- Subjeet: - Proposed Directions /s 5 of the anronmcntal (P) Act. 1986 rw. I3 IA Notification-2006 cEnILd,'_ :

14.9.2006 _
Reference: - Complaint / Notice of Mr. A;ay Jayvantrao Bhosale: through Advocale Nitin Lonkar dated e

19.05.2019

_ WHEREAS, it was obligatory on your part to obtam L(-:mor invnromnent CEcmancc Irom liu, o

" Competent Author:ty as pc1 the EIA Natification dated 14 9.2006, before stamnu any building construction 3

acllvaty _

AND WHEREAS, we alc‘m receipt of above referred, whcmm following i issues arc ralscc! by the

complamants in_respect. of your bmldmg, construction’ project “Bramha Uz.un situated at ﬁuzvcv Noooooo

209/A/2 CTS No. 4702, at Pimpri Chowk']a[uka Haveli, District- Punc
a) . PP has carried out construction without any bnvuonmentai Clearance and Consuﬂ to Establish - -

in b[alanl violation of the Environment- Law, Pollution C‘ontrol Acis 'lnd l"i/\ Nonlicalton—"()% L

| T o{al pmposn.d BUA is 54600 Sq. Mirs.
b 'Ihai the PP has undc:taku] the excavation activity m 703” 'md conslmcnoﬂ achv;ty on

' '3Dcccmber-2(}l7 _ .
-e) _f_"! hat- “the. prolect proponeni has commitied e if!cg,al aclivitiés and g given rise to the vioialidn of
envirénmental pr otccuon cnacuncnls and f‘unhu C&llde dc.uadatmn of cnvnonnmm & Lculou\

o 'mlcntlonally :
d). PP -has not oblaméd i“’nvnronmem (‘learance and a[sa hat; nnt ebtamed prlm (onsent En-'l-

. 'Establtsh_ from MPCB (e\ posl faci consem 10 establash dated EO 03 20] 5)
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) Sewage water is generated and no scientific treatnient and STP is not installed R
m}  Illegal burden on the public facilities ' -

n)  Substantial damage to environment and ecology to the wne of Rs. 150 Crores.

o) PP is unapologetic and PP has adopted careless.and reckless attitude towards the environment
protection. .
p) Thus it is mandatory to stop the project construction permanently till the compliance /

rectification of the above itlegal act and removat of the defects from the construction.
AND WHEREAS, as per the Complaint / Notice above referred. you havé not obtéined mandatory
pl‘lOi‘ Environment Clearance & Consent to Establish in proposed Ressdennai Building Construction PI‘O_]Q(.{I N
at Survey No. 209/A/2 CTS No. 4702, at Pimpri Chowk Taiuka—Haveh District-Pune. This amounts tc}&
violation of the EIA Notification-2006 r/w Environment (Protection) Act-1986.

e 2

NOW THEREFORE. in view of the above non-compliances, you are hereby directed to show cause as o
under: - n ' '

a) Why your building construction activity shall not be stopped forthwith for the violation of W’%
Environment Impact Assessment Notification dated 14.09.2006, issued by the ministry of
Environment & Forest, Government Of india, for not obtaining prior Environmental Clearance from™
the Competent Authority / Government of Maharashtra? _

by . Why further legal &actien shall not be initiated against you under the provisions of the Environment
{Protection) Act, 1986 and Rules made there undér‘? '

Take notice that, you are hereby directed to sublﬁit your reply within a period of 15 days from the’

date of receipt of this Proposed Directions, after recupt of reply. you may call for-personal hearing, so as 1o

take appropriatc decision in the matter, failing which, this office has no option than to initiated further legal

dumﬁ auainst you mcludmg stoppage of your censtruchen activity, wluch please note,

- Member Sec’rétary~ SEIAA

(_.opy to: A
Pimpri Chinchwad Mumc:pai Cu.:-porahon T hreug,h Mun:c:pal Commlssmner, 7 - y

“You are the sanctioning authorlty of the aforesaid pro;ect therefore you are hereby ;equested to idi\e
' .dppropmie actions against pro_;ect proponent. and also to submlt the documents reiated o Pro_;ecta : '

‘hneiesed Copy of Compiamt f Notlce of Mr. Ajay Jayvantrao Bhosale through Advocate Nmn Loni\dr
dated 19 05 "0!9 is: atlached herewrth ' RERREEIEE o 5




EXHIBIT X
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_lelsures Pvt.Lti

Isa Vinlatlon Casa. No

1.Name of ijact

2.Type of institution

|private

3.Name ol Project Pmponant

~[Mr. Vishal Agarwal . _

4.Name of. Consultant

5:Type of profecti:

| Building Environment India Pvt B
i Commercial Project e

6.New pmject!expanslon in eﬂsling
pmjactlmodemlmﬂunldlverslﬂcauon
In existing project: S

Ne’w ij_s{:t_:- o B

7.1f expanston/diversification, .
whether environmental cléarance
has been obtalned l‘nr exlstlng

| profecr .

.+ SrNo. 209/AR2 -

8. Lnr:atlon nf the pmject

2| Haveli '

IO.Vlllage

| Pimpe

Correspondence Namie:: 00000

| Bramha Leisures Pvt Ltd.

Roor Number:. 0

S| NAGS

st

Building Namae: .

| 250-251; Bramha Huusa

Road/Street Name: oo

M G Road

Locality:. - -

S Camp

Cit}"’l:"

11 Whet.her In Curporatloul Rt
Munjcipal | other area )

Sy :PC?‘._{'C:';’-

| Sunctione

12; Ionnomc.mcessiumplan;:f :
Appmval Num]mr o :

10D/

m_l_‘_ey;smnmian_-_nppxﬁm_N_um:_s;.gx_-._apm_xy'dpupmpajgwm_oia-na':éd

A0

applicable) .

13. Note on ths_a_lnlliated work (If % e

14,LOI/ NOC /10D’ from'M N
Gtherapprovals {If: applica,g_l‘o &

15.Total Plot Area (sq. m.) M

16.Deductions ﬁ_m

772_9.56_Sq;1»f_;
Too .-

17.Net PloL ma«ﬁ oYy

TT28. 66 Sq M

Iy FSL area’ (sl:[. m.): 21589 B0

18 (a) Pmpo :

_7 V:Ama {FSI &

Nnn-FSI)

h} Non FSI area’ (sq. m.): 32969, 09 :

_ 18 (b}.Approv&d Built up nma as per
DCR

19.Totai'gi'biind é_nve:—._:_‘gn'(mz)_,, i

- Date oprpmvn.l 08102018 -

|asBrTLs

20.Ground-coverage Percéntage (%)
(Note: Pemsnlage of plot uot opan :
to sky) - L

50 2 % of nat plut drea e

1325800000

21 Eﬂmated cost nf thie’ pmject

Joy S. Thakur (Semtm)v
SEAC-]II) :

I Namer M a4 #Apid D

| Signature: o
PageZQ Sk Anil Kale.
of118] smc-nn
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. | Fresh water (CMD’):‘
.. [ Recycled water =

Flushing’ (CMD):
: _'-;: _Re_cycled waler-

RS :Flm ﬁghting -
| Underground wale)

3 _tank(CMD)*
.} Fire. ﬂghting-
o Ovarhead water -
e tank(CMD)

- { Excess. tneated water'_ 132.564 -

Ties70 -

DI"Y:@?!SD_H.:.? | Total Water o P e
ERRACEES Requimmant (CMD) Jaeesos o

- a

| Source of witer . [PCl
;Fresh water (CM])):-: ._:_;: 105

: S Recycled water -
:Flushing (CMD)

Wet season:. |

e
- | Underground water

Excess tre eévwater 14;

-Detaﬂs of Swlmmin ;

Water.
Require Exisﬂng
ment |

P'rop"os"ad.- .

‘Domestic |- NOE.

Not

Not

e apphcabla

appljcable f _‘

: applicable applic abl

gppucabla e

N Name: K472 Apid D
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Name: K 474 Ap31 L2

Signatnre. -




“ | Wet waste: -

anardouswas b b
| Blomedical waste (If S
“lapplicable): Erlchon
| STP Sludge (D_j

Mode of Disposal___;

of waste' :

| Dry waster

._ 'Othars if any'

Location(s)

- [ Area for the stnrage

: matarlal' _' DT B

of waste & other . :27 3 Sq.M

. |Area for machlnery‘--'-f 4525qM

Budgetary ﬁlldca'tion
(Capital cost and :
O&M cost)

Capltal cost.

-~ |0&Mecost: -

Serlal X
‘Number

£ .I:-amméter"‘_s':- .

Chamctemstics

1 5- Nutapplicable

Amount of efﬂuent geueration

(CMD}:

Capacity ﬂf the EI'P

Amcunt uf h‘eated efﬂuent _

Tecycled :

Amount of watar send to t}ue CE‘TP

Membership of CETE (if require):

Note on ETP techriology to be used. {

Disposal of the ETP sludge

1

Notappiicable_

Not applicable

41 Snurce of Fual

Not apphcabla"

[Notapphicable

42.Mode of Trauspnrtation of fuel to site’

Notapplicable -~ .

Tl Names K a7a Ay Do

Signnmre.
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- | Leaves are compotne

; digitate and B

“deciduous. Each leaf: has five':

s '-leaﬂets of vanable sma the mldd]e

15| Swwcamok |

T S Tota! i

= 45 Tol:al quantity of plants on ground

/| Source of power
|supply: .-

| During ¢ Constmctlon
i _-Phase. (Demand'

5:" back-up during

.. ; Duﬂl'.lg Opﬂmﬂﬂn
S : phase (CODDECtﬁd
o load)s

. Usmg hjgh-e__ ' _
»:Use of Vartable speed drives for Lifts A

« Use of CFL / T-5 Fittings & Electronic Ballast. m_Common 'area
+-Use of LED Fittings in Lighting of lift lobby or passages:
'+ Use of sofar based lighting systems in commcn areas
+Using VFD for Fan and pump for STP :
‘s Using high efficient equipmant i & BEE
« Solar based Hot water, systems i

; d-Motors fdﬁ:-Baéétﬁe_h'g_jve'

49 Detail;calculations & % of saving:

Serial

Numl ar 5¢ rvaﬁon Maasuras
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_ Solér Water Heating System, solar
Systems In common areas ;
* * Electronic Ballast

50.
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: Consumptlun i

'N”FF’PP“_‘?‘*?_’_‘?_ - | applicable’| . Notapphcahle ‘applicable.

‘No Information Available

- lo the main road &
+ | designof -
e conﬂuenca'
| Number: and area Df
|basement: . 0T
| Numbe: 'and ama of’" :
~{podiar i
- | Total Parklng ama'_. '114885.
' Areapercar‘““

G Area percar: -
_ | Number of 2-
o0 I Wheelers as:
Parking details: - approved by
ool lecompetent

- approved'h -
o compete
. Jauther]

Pyﬁ’liciﬁ"aﬁsport
e Bfaﬂlntemal MmGM G
o Blygad® (m):

£ iDRZIRRZ cleara.nua S
..#| obtain, if any;

*| Distance from
| Protected Areasl
S Critically: Poﬂuted
“lareas/ Eco-sensiﬂva :
areas/ intev-SI;ate
boundaries:

I Category as pe
7 i:fschedule; of: EIA
B Notification sheet. o
L Court cases pendlng NA Lo
T Other Relevant
_Informations '

Nawe: M ate Avid D

¢ Signature:

i of118 SEAC—IH) -




plication online
MOEF Websli

c Name: K a7s Aniy D

S

>

3\
G/

e I
L

e,
Eaaeen
L%
/h‘_‘\
T
o e
. i,
""'}D (:,
Len
e &
ASY

Pvi: .
,/{/; EANS
i o
o1 4

4
&

“\‘(f.f

g

- 680




llght of outcome of the SCN

Comlmttee also du"ects the Secre"
Hon Prmczpal Secretary with
matenal mformatlon at the i

Withf..'thi”s',"'.th'e_;.;'iro'pﬁ'sal-:'is;

Spaciﬁc Condltlons P&h&. @fg

&Y FINAL RECOMMENDATION

M_‘?’_ SEA_C-III detided to defer the proposal:Kindly find SEAG decisionabove, o v

Tt

: Signature:

2019 e _of 118 || SEACTT)

I Name: K g74 Anid Do

; f_.SEACMee ng o._.91 Mesﬂngnate Julyzﬁ, Page 3'9 Shri;Anil KuIa (l::hufnnan' o

681




EXHIBIT - Y
MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

Phone No. 020-25811694 T Jog Centre, 3 Floor,
Fax No.  020-25811701 TR Wakdewadi,
e-mail:  ropune@mpeb.gov.in e —— Old-Pune Mumbai Road,
visit us : www mpcb.gov.in Pune- 411003
MPCBIROPJZ 190627 FIs-0 /%7 Date: o 7':/0'5//7

To

MIs, Bramha Leisure Pvt. Ltd.,
Plot No. 209/A/2, CTS No. 4702,
Pimpri, Tal. Havsli, Dist. Pune

Sub: Show Cause Notice.

Ref: 1) Consent to Establish granted by the Board on 12/10/2017
2) Visit of the officials to your industry on 22/5/2019 & 10/6/2019
3) Notice / Complaint received from Advocate Nitin Lonkar vide letter
dtd 19/5/2019
4) Proposal submitted by SRO Pimpri Chinchwad vide no. 190612-FTS-
0322, Dated 12/6/2019

WHEREAS, you are operaling industry is located in the "Poliution Prevention Area”
under the Water Act, 1974; under the Air Act, 1981 and Authorization under the Hazardous &
Other Wastes (Management & Transhoundry Movement) Rules, 2016 foltowed by further
amendments made therein from time to time.

AND WHEREAS, the Board had granted the conditiona! consent to eStabllsh under
Section 25 of the Water (Prevention & Control of Pollution) Act, 1874, under Seclion 21 of the
Air (Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 6 of the
Hazardougs & Other Wastes (Management & Transboundry Movement) Rules, 2016. AND
WHEREAS, It is obligatory on your part to comply the same.

AND WHEREAS, the Board officlals has visited your industry to check the compliance
of consent conditions on 22/5/2019 & 10/6/2019 observed the following non-compliances;

1. You have started construction activities without consent to operate of the Board.

2. You have carry out construction activities without obtaining Environment Clearance
as per ElA Notification, 2006,

3. You are not yet started effective steps towards compliance of conditions mentioned

in cansent to establish, like installation of STP, OWC & Rain Water Harvesting, etc.

NOWTHEREFORE, you are hereby called upon to show cause as to why necessary
legal action shall not be Initiated against you under the Water (P & CP) Act, 1974, Air (P & CP)
Act, 1981 and Hazardous & Other Waste (M &TM) Rutes, 2016 ; r’'w Hazardous & Other Waste
{Management & Transboundry Movement) Rules, 2016.

The reply / objections if any shall reach this office within 07 days from the date of receipt
of this notice, failing which, further legal action as deem fit shall be initiated as per the provision
of various environmental enactments, which may please be noted.

(Ditip Khedkar)
’ Regional Officer
Copy to:-
Sub Regional Officer, M.P.C. Board, Pimpri Chinchwad :- For further follow up action and
report accordingly.
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A REALTY & INFHASTHUCTUHE

) . EXH IB IT - Z _ Shaping dreams 1o realty

Ref No. MPCB/BSU/2019 29/06/2019 -
To,

The Regional Officer,

Maharashtra Pollution Control Board,

Jog Center Point,3" Floor, Wakdewadi

Old-Pune Mumbai Road
Pune—411 003.

Sub Submission of reply in response to show cause notice 1
issued to our project “Bramha Sky Uzuri”, Pimpri, Pune. '

Ref : Letter No. MPCB/ROP/190627-FIS-0183 dated 27/06/2019
Respected Sir,

With reference above, we would like to mention the following in reply to the show cause noticé issued by Regional
Office, MPCB :-

Reply to Point No 1: We have started construction activities as per PCMC Sanction No. B.P/Pimpri/19/2008 and
revised Sanctioned from PCMC vide No. B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Environment
Clearance. But later on, as the plans were revised, the total built —up area exceeded 20,000 sq.m for which we have.
applied for environmental clearance to Environment Dept. Govt. of Maharashtra and our application is in process.

- As per the statutory requirement, we have applied for Consent to Establish to MPC Board and secured the same vide
Format 1.0/BO/RO-HQ/CC-1710000347 Dated 12/10/2017. g

- Reply to Point No 2: We have initiated the construction activity w.r.t. circular dated 21st April 2015 by Principal
Secretary, Environment Dept. Govt. of Maharashira, It was clarified that construction up to 20,600 sq.m wiil be

o allowed. We had applied for Environment Clearance and the same is in process. State Level Expert Appraisal
Commiittee-3 (SEAC-3) has already considered our project for Environment Clearance process and nearing its
recommendation, : -

Reply to Point No 3: We have received Consent to Establish from MPCB Board vide Format LO/BO/RO-HQ/CC-
1710000347 Dated 12/10/2017. Project is under construction phase, No building is under operation, phase. .

Establish and are committed to install all pollution control equipment like STP, OWC & Impl
Water Harvesting before operation phase of the project. : v i

We assure you that we will observe strict adherence to the terms and conditions mentioned ‘in. the. G

Also, we hereby assure you that we will obtain First Consent To Operate once bui fngsamready foropera]ﬁon :

This is for your kind consideration please.

Thanking You,

Yours faithfully

Authorised Signatory

Bramha Multicon P, Ltd. | B & G Devslopers | 8 & K Buldcon
Construction | Hospitality | Clubs
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B project for Environment Clearance and is in process,

. Point-wise Reply to issues raised by the complainant is as under : -

. Bmhha Mutticon Pvi. Ltd. |k B & G Davelopers | B & K‘B‘qfldcon
Construction | Hospltality | Clubs )

v BRAMHA LEISURES PVT.LTD. IR/ M o

Shaping dreams to realty

Ref No. SEIAA/No-Com/2019 16/07/2019

To,

- The Principal Secretory & Member Secretory,

State Environment Impact Assessment Authority - SEIAA
Environment Department,

‘ Government of Maharashtra,

Room No. 217, Mantralaya,
Mumbai- 400032,

Sub ‘Reply to the proposed directions u/s 5 of the Environment (P) Act, 1986
' r.w. EiA Notification 2006 dated 14.09.2006 for the proposed

Commercial development project “Bramha Sky Uzuri” at S.No.209/A/2
at Village Name - Pimpri, Tal.Haveli,Dist. Pune by Bramha Leisures Pvt. Ltd.

Ref : Letter Ref, No.Comp,-ZOlB/ CR-12/SEIAA Dated 25.06.2019

Respected Sir, ‘ ‘ =

With reference to the above mentioned subject and reference, we would like to mention the

- fallowing in reply to the directions issued by Environment Dept.:-

We Brambha Leisures Pvt. Ltd. have started construction/excavation activities as per PCMC
Sanctioned No. B.P/Pimpri/19/2008 and revised Sanctioned from PCM
B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Environment Clearance
as the plans were revised, the total built —up area exceeded 2
applied for environmental clearance to Environment Dept.
07.09.2013. The proposal has been ahpraised by the SEAC-Ill and’

of violation vide Letter SEAC-2013/CR-449/TC-2, Env. Dept. Mumbai
application submitted to MoEF dated 30.06.2016. We have initja

w.r.t, circular dated 2ist April 2015 by principal secretary, E
Maharashtra. State Level Expert Appraisal Commiittee-3 (SEAC-3)

a)  We have started construction activities as per PCMC Sanctione
and revised Sanctioned from PCMC vide No. B.P/Pimpri/15/2013 dg
condition of Environment Clearance. But later on, as the plans were
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buiit ~up area exceeded 20,000 sq.m for which we have applied for environmentai
clearance to Environment Dept. Govt. of Maharashtra dated 07.09.2013 & 30.06.2016 to
MOoEF & CC, New Delhl. We have undertaken the construction activity w.r.t. circular dated
21st April 2015 by principal secretary, Environment Dept. Govt, of Maharashtra,

b)  We have undertaken excavation activity in 2012 as per PCMC Sanctioned
No.B.P/Pimpri/19/2008 with no condition of Environment Clearance. Initiation of
construction activity in year 2016-2017 w.r.t. circular dated 21st April 2015 by principal
secretary, Environment Dept, Govt. of Maharashtra. As of now we have constructed built
Up amounting to 8467.69 Sq.m. (FSI 902,54 Sq.M.& NON Fs] 7565.15 Sq.M.)

€)  Wehave initiated the construction only after approval from the PCMC and ensure to taking
care of environmental norms and mitigation measures during and after the project
completion, ' |

d) Total built -up area of the project exceeded 20,000 sq.m for which we have applied for
environmental clearance to Environment Dept. Govt. of Maharashtra dated 07.09.2013,
We have obtained consent to Establish from MPC Board dated 10.03.2015 S

e}  We have partly complied with terms & conditions given in Consent to establish dated
10.03.2015 obtained from Maharashtra Pollution Control Board. :

f)  Initiation of construction activity in 2016- 2017 w.r.t. circular dated 21st April 2015 by
principal secretary, Environment Dept. Govt. of Maharashtra. As of ng
constructed built up amounting to 8467.69 Sq.m., {FSI 902.54 5q.M.& NON FS ;
Environmental Impact Assessment not required as the proje_r;f
) as per EA Notiflcation 14 September 2006. Anticipated imp
@) already prepared for construttion and operation phase of the pro

g} Wearenot abstracting ground water for the commercial us

h}  We are not utilizing any fresh water for the project during!

I} Top sail of the project site is already transported to our oth
' excavation, Soil testing has already been conducted before initiat

I} Weare using DG as a backup for the construction phase of the o]
obtained consent to establish from MPC Board for the same. A

‘Bramha Mutticon Pvt. L1d. | B & G Developers | B & K Bulldcon
Construcﬂo_q } Hospitality | Clubs : ) :




.
A

N 686
{ . BRAMHA LEISURES PVT LTD BIRAMHA

o
P}

REALTY & INFRASTRUCTURE
Shaping dreams to realty

-3-

k)  Solid waste ( Debris} generated d uring excavation activity was properly transported to other
sites and utilized for refilling and levelling of another proposed project site,
1) Proposed project is yel to start operation, we hereby committed to installed STP once we
received Environment clearance from the Env, Dept,
m)  Proposed project Is a praperty of Bramha Leisures Pwt. Ltd. no any burden on public
facilities, |
n)  The proposed construction project site js in the vicinity of the urbanized area. Mitigation
plan prepared and implemented at sjte during construction phase of the project like
Barrigatting with dust proof nets, Compound wall, Construction materials stored at
designated places, water sprinkling to avoid dust emissions, Construction vehicles to use only
assigned path to avoid soi! erosion. _
0)  We are law abiding organization and assured you that we will observe strict adherence to
the terms and conditions once receive Environment Clearance letter. !
p}  Initiation of construction activity in 2016-2017 w.r.t. circular dated 21st April 2015 by

principal secretary, Environment Dept. Govt. of Maharashtra and Commencement
Certificate from PCMC.

Reply to Non Compliaﬁces & Show Cause:-

a)  We Bramha Leisures Pvt. Ltd. have started construction/excavation activities as per PCMC
Sanctioned No.B.P/Pimpri/19/2008 and revised Sanctioned from PEMC vide No.
B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Environment Clears
on, as the plans were revised, the total built —up area exceeded 20,000 sq.
have applied for environmental clearance to Environmehg s ‘

w Construction activity in 2016 w.r.t. circular dated 21st April 201
' Environment Dept. Govt. of Maharashtra. As- of fow w
amounting to 8467.69 Sq.m. (FS] 902.54 5q.M. & NON FS! 7565.1
Sq.M.
b)  With prior approval from PCMC {Commencement Certificate

does not entail environmental clearance. Without prejudicé t
in any manner whatsoever, we say that the alleged defauits/i
part were unintenticnal.

Bramha Muiticon Pit. Lid. | B & G Developers | B & K Buildcon
Construction | Hospttality | Ciubs
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We say that we are law abiding company and are always ready and willing to comply with alt
the requisites with prompt and full co-operation on our part.

of FIA Notification 2006 & Environment Protectlon Act -1986.

We have also invested huge amounts in obtaining various sanctions from the competent
authority by paying development charges etc. In the circumstances and in the aforesaid

Thanking You,

Yours faithfuily,
For, Bramha Leisures pvt, Ltd (Bramha Sky Uzuri)

Abthorize_d Stgnatory

Bramha Multicon Pvt. Lid. | B & G Developers | B & K Buildcon
Construction | Hospitality | Clubs -
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Ref No. SEIAA/No-Com/2019 ' 20/08/2019

To

The Municipal Commissioner

Office of the Municipal Commissioner

Pimpri-Chinchwad Municlpal Commissioner

Pimpri, Pune - 411 018. !

Sub Reply to the proposed directions u/s 5 of the Environment (P) Act, 1986
r.w. EIA Notification 2006 dated 14.09.2006 for the proposed
Commercial development project “Bramha Sky Uzuri” at S.No.209/A/2
at Village Name - Pimpri, Tal.Haveli,Dist. Pune by Bramha Leisures Pvt. Ltd,

Ref Letter Ref. No.Comp,-2019/CR-12/SEIAA Dated 25.06.2019
Respected Sir,

With reference to the above mentioned subject and reference, we would like to mention the
following in reply to the directions issued by Environment Dept.:- '

- We Bramha Leisures Pvt. Ltd. have started construction/excavation activities as per PCMC
Sanctioned No. B.P/Pimprif19/2008 and revised Sanctioned from PCMC vide No.
B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Environment Clearance. But later on,
as the plans were revised, the total built —up area exceeded 20,000 sq.m for which we have
applied for environmental clearance to Environment Dept. Govt. of Maha
07.09.2013. The proposal has been appraised by the SEAC-Il and:marked as a violati

w.r.t. circular dated 21st April 2015 by principal secretary,
Maharashtra. State Level Expert Appraisal Commiittee-3 (SEAC-3
project for Environment Clearance and is in process. '

Point-wise Reply to issues raised by the complainant is as under: -

a)  We have started construction activities as per PCMC Sanction

O\

. “_{
Brarnha Multicon Pvt. Ltd. | B & G Dsvelopers | B & K Buildeon EIl ] :
Construction | Hospitality | Clubs
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d)

E}

h)

i
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built —up area exceeded 20,000 sq.m for which we have applied for environmental
clearance to Environment Dept. Govt. of Maharashtra dated 07.09.2013 & 30.06.2016 to
MoEF & CC, New Delhi. We have undertaken the construction activity w.r.t. circular dated
21st Aprit 2015 by principal secretary, Environment Dept. Govt. of Maharashtra.

We have undertaken excavation activity In 2012 as per PCMC Sanctioned
No.B.P/Pimpri/19/2008 with no condition of Environment Clearance. Initiation of
construction activity in year 2016-2017 w.r.t. circular dated 21st April 2015 by principal
secretary, Environment Dept. Govt. of Maharashtra. As of now we have constructed buiit
up amounting to 8467.69 Sq.m. (FSI 902.54 Sq.M.& NON FS1 7565.15 Sq.M.)

We have initiated the construction only after approval from the PCMC and ensure to taking
care of environmental norms and mitigation measures during and after the project
completion. '

Total built —up area of the r)roject exceeded 20,000 sq.m for which we have applied for
environmental clearance to Environment Dept. Govt. of Maharashtra dated 07.09.2013.
We have obtained consent to Establish from MPC Board dated 10.03.2015

We have partly complied with terms & conditions given in consent to establish dated
10.03.2015 obtained from Maharashtra Poliution Control Board.

Initiation of construction activity in 2016- 2017 w.r.t. circular dated 21st April 2015 by
principal secretary, Environment Dept. Govt. of Maharashtra. As of now we have
constructed built up amounting to 8467.69 Sq.m. {F51902.54 5q.M.& NON FS!.7565.15 Sq.M.}..
Environmental lmpact Assessment not required as the project po ntial is less than 1 50 “'Sq M

We are not abstracting ground water for the commercial usa"
for operation. Tanker water using for the construction phase’

operation phase of the project PCMC has already given NO
during operation phase of the project. o
Top soil of the project site Is already transported to our othf

obtained consent to establish from MPC Board for the same.
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k)  Solid waste (Debris) generated duri ng excavation activity was properly transported to other
sites and utilized for refilling and levelling of another proposed project site.

1} Proposed project is yet to start operation, we hereby committed to installed STP once we
received Environment clearance from the Env. Dept.

m) Proposed project is a property of Bramha Leisures Pvt. Ltd. no any burden on public
facilities.

n}  The proposed construction project site is in the vicinity of the urbanized area. Mitigation
plan prepared and implemented at site during construction phase of the project like
Barrigatting with dust proof nets, Compound wall, Construction materials stored at
designated places, water sprinkling to avoid dust emissions, Construction vehicles to use only
assigned path to avoid solf erosion.

0} We are law abiding organization and assured you that we will observe strict adherence to
the terms and conditions once receive Environment Clearance letter.

p) initiation of construction activity in 2016-2017 w.r.t. circular dated 21st April 2015 by
principal secretary, Environment Dept. Govt. of Maharashtra and Commencement
Certificate from PCMC.

Reply to Non Compllances & Show Cause:-

a) We Bramha Leisures Pvt. Ltd. have started construction/excavation activities as per PCMC
Sanctioned No.B.P/Pimpri/19/2008 and revised Sanctioned from PCMC vide No.
B.P/Pimpri/15/2013 dated 9/4/2013 with no condition of Environment Clearz—jﬁc'e __I}ut {ater
on, as the plans were revised, the total bullt —up area exceeded 20,000 sq, m for Which we
have applied for environmental clearance to Environment Dept._Govt of Maharashtra_
Construction activity in 2016 w.r.t. circular dated 21st Apﬁl ' :
Environment Dept. Govt. of Maharashtra. As of now we
amounting to 8467.69 Sq.m. (FSI 902.54 Sq.M. & NON FS| 7565. 15 S
Sq.M.

b)  With prior approval from PCMC (Commencement Certificatéi
constructed only 8467.69 Sq.M. as per the commencement certificate Construeted area - :
does not entail environmental clearance. Without prejudice to the foresaid contentlons
in any manner whatsoever, we say that the alleged defaults/lap_,_ s/ rré'_ u_Iarit e dn our

part were unintentional.

Bramha Multicon Pvt. Ltd. | B & G Devalopers | B & K Buildcon
Zonstruction | Hospitality | Clubs
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We say that we are law abiding company and are always ready and willing to comply with all the
requisites with prompt and full co-operation on our part.

We hereby request you to consider the fact being a developer, we are bound by the brovisions
of EiA Notificalion 2006 & Environment Protection Act -1986.

We have also invested huge amounts in obtaining various sanctions from the competent
authority by paying development charges etc. In the circumstances and in the aforesaid
background if the said project is stalled great prejudice and irreparable loss shall be caused to us.
We hereby request to consider the aforesaid constraints and circumstances.

Also, we assured you that, we will observe strict adherence to the terms and conditions
mentioned in the Environment Clearance letter, once we secure it from authority.

This is for your kind consideration please.
Thanking You,

Yours faithfully,
For, Bramha Leisures Pvt. Ltd {(Bramha Sky Uzuri)

ﬁ\@

Authorized Signatory

Bramha Multicon Pvt. Ud. | B & G Developers | B & K Buildcon
Construction | Hospitality | Clubs
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EXHIBIT - AA

Government of Maha rashtra

. ._No Comp~2019/CR 12;'SEEAA
" Environment Department :
217 (Annex), Mantralaya, -
Mumbai- 400032, .. .

November 16, 2019..

M/s Bramha Le;sures Pvt, Ltd,
having reg:stered office at ”Bra.mha House” 250/ 251
M.G. Road, Camp; Pune

Subject:- Withdrawal of Proposed Dlrechons dated 15 06.2019 issued under Sectaon 5 0f -
the Environment (P) Act, 1986 r.w. ELA Notification dated 14.09.2006. '

Ref, :-

1) Complaint Notice of Mr, Ajay ]ayvantrao Bhosale through Advocabe Nitin
Lonkar dated 19.05.2019. . _ _ .

2} Show cause Notice/Froposed Directions u/s 5 of the Env;ronmeht P Act 1986

r.w. EIA Notification dated 14.09.2006 issued to you vide ]etter dated'-"

15.06.2019.

3) Representahon subm;tted by M/ 5 Bramha Leisures Private Lumted wde ﬂs- -
letter dated ‘16 07.2019. .

4) Personal hearmg conducted in the chamber of the Secretary, Envxronment -
' Department on 11.11.2019,

We refer to the Show Cause nohce/ proposed directions at reference (2) dated
15.06.2019 issued to you under section 5 of the Environment (P) Act 1986.1.w. EIA
Notification dtd, 14.09.2006 whereby and whereunder. you were asked to show cause
as to why your. bmidmg construction activity in respect of -project “Bramha Uzuri”
situated at Survey 209/A/2 CTS No. 4702 of village Pimpri Chowk; Taluka Haveli,
District Pune, should not be stopped forthwith for ‘the violation of FIA Notification
dated 14.09.2006, and why further legal action should not be initiated against you
under the provisions of Environment {P) Act 1986 and Rules made thereunder.

We also refer to. the representation made by Bramha Leisures Private: Limited under
reference (3) above and .also the personal hearing conducted. in the chamber of the
Secretary, Environment Departrnent on 11.11.2019 in connection with: our said show
cause notice dated 15.06.2019. -

After examination of the documents submitted by you alongwith your repteseiitation’ .
dated 16.07.2019 and the submissions made during the personal hearing conducted on
11.11.2019, it has been observed that the project proponent Bramha Leisures Private -
Limited has carried out construction activity in respect of a residential project called

L w’“

s "’Ti*} ""Wﬁf’\
Fon A Ragmn 4
T Iy
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; .-PCMC[SéﬁéfiéPédll\lfdiB_-P;/Pirnpfi/E/ZQGS.'ah@réifiééd'.%#s.ﬁﬁnﬁd:frm
No. B.P./Pimpri/15/2013 -with no condition of ‘Environment Clearance,

on land bearing Survey Nos, 209
luka Haveli, District Pine.

mplainideﬁéé ‘of ‘Mr.. A;ay Ia;}fvaﬁtrao Bﬁosglé-'_ through .-A&.Vbé:a't:e

e Nz’tm_-.z;ankar:_:ﬁéfe'_a5._1_9‘;05’_,-_2_&1_;9;':ghfis.;offic_‘_’e 'lwd;_s?arvéd'_._ﬂiefs_héw;CauéeﬁNdﬁée';undér -

reference (1) above to M/5 Bramha Leisure Frivate Limited. On the basis o the replyit

is observed that the project called Bramha Uzuri” has been constructed on Survey No.

209/A/2 CTS Nod702. The said. project was started construction: activities as per
PCMC vide

the plans were revised. The total BUA excecded 0,000/- Sq. M. for which project

. proponent has applied for EC to Environment Deptt,, Govt. ‘of Maharashtra dfd,

: 7/9/2013 and 30.6.2016 to' MoEF & CC, New Delhi. As per the PCMC Sanction No.

B.P./Pimpri/19/2008 and Circular dtd. 21 April, 2015 by Principal Secretary,

ﬁr’ivim:i’rﬁént:Depart;ng_ﬂt,_]def,_ of Maharashtra; started constiuétion in the year 2016~

17 and constructed BUA amount to 8467.695q. M.

It is seen from the records of this office that Bramha Eeis’ui*es_'fo'r'_the fo-ta}.._i_jUA of the

. project exceeded 20,000, ha applied for grant of EC to ‘appropriate authority for the

said project on 7.9.2013 and obtained consent t’n-Establis&?frb"m‘MPCB"-Boél‘ﬂi_'datéfd :
10.3.2015. :

- Itzs clearfmm the _'f_ecb'rd ‘that '-&é--.p_réjéc'tﬂ px'cﬁbhent'.ﬁas":iﬁade___fb-fal BUA

construction of 8467.69, which is less that 20,000 Sq. Mtr and is liable to be
- excluded from getting environmental clearance as per provisions of the EC Act:

In case the BUA tonstruction sanction exceeds 20000 Sq. Mirs, limit, the d

: evelopers is

| required to obtain EC from ‘the apprapriate authority. ‘The pro;ectproponenthas
- applied for grant of EC to appropriate authority for the total BUA of the project

exceeded 20',0_00. Therefore, there is rip case of violation of the Environmient (P)

Act, 1986 r.w. EIA Notification dated 14:9.2006. Therefore, the Show Cause

s5of the Eﬁﬁ'ifbﬁih’éﬁfAc"fnéed&'_’t&be wi&;’ara@;;;_ S

Notice/ Prbﬁdgéa_f'Difé‘ft_im":s u/

 Hence, ‘the Show cause Notice/ Proposed Directions u/s 5 of the Environment (P) Act,

1986 rw. EIA Notification dated - 1

. communiication datéd 15.06.2019 as per ref, (2) ishereby withdrawn,

 Environment Department

/A/2 CTS No. 4702 of Village =~

4.09.2006  issued: by this - office under jits = E
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SEAC Meeting numbeér: 99 Meeting Date December 10, 2019

Is a Vlelation Case- No :

BRAMHA SKY! UZURI

.l.Name of iject

2.Type of instltul.lon S| Privater

3:Name of Project: Pmponent | Mri Vishial Agarwa} i SR i
4.Namo of Consultant 1722 Building Environment ladia: PVL Ltd

5.Type of project: AN Commercial Projact :

6.New pmject!expansion in eﬂsllng
pm]ect!modemizauonjdj\rerslﬂcauon
in existing project ..

Nai&:p;ojéé't' S

whiether environmental clearance’

7.1f éxpanslon/diversification; = -'Z v

has been ohtalned for existing

praject : T
B.Locatlon ofthe pmject oo SrNo: 209[AJ'2
9, Taluka' Haven"*' i

O pimpri

10.Vitlage . : : S
Corresponderice Name: - o Bramha I.aisures PvLLtd.'-_”_'; i
Room Number: ST NA

Floor: . G ;.. lst:._:.._ . i
Bullding Namet | 250-281; Bramha House-.;;: e
Road/Strest Name: S MGGROEE i
Clty: SR

11 Whether in Curporatiun .0'

Munjclpa.l { otherarea

12 [ODIIOA!Cuncessioanlan
Appmval Num]:er :

13.Note on the initiated work (lf i
applicable) - S

'm‘,;@fno SEAC-2013/CR-449/TC-2 DT. 10/03/2015 .

ork i atecl helow 20000 SO, mthdrawa! al. Violahon Letter [rom Go\rL of Mahamshtra vide :

14,LO1/ NOC: l 10D from MH.ADAJ

Other approvals ¢(if applicable): @ it

7729;6’6_sq';M. L

18 (a);Prop

. Yoy Aroa (55L&
Non-F51) - i fhves

15.Total Plot Area (sq. ) 5 ]
16:Deductions - - Sl
17.Net Plotarea g’ ¢ ¥, * - - 772966 SqM

| FST'area (sq: m.)::21689.80

Non FSI-area (sq.. m.):-32969_.09. R

T-‘:tal_-BUA-"a;e'a__(sq..m;.}_:‘._s_«ieav_;a_ga o

18 (b).Appruved Bullt up nma as per
DCR

| Approved FSI area (sq.'m:)t Z1689.80:. . .. ...

| Approved Non BSI area (sq. mi): 32069.09 7

{ Datg- anppmval 0-10-2018:

19.Total gmund-co-;éarage'(mz) L

{3881 71 —
20.Ground-coverage Percantage (%)

(Note: Perceritage of plot not: epeu 50 2 % of net plot area -
tosky) . S

21.Estimated cost of tha pmjer.t o 13268(}0{}00

_22. Numherﬁﬁ _Tf buﬂdmgs & itS:-_ __-onﬁgu____ tmn

il SEAC Meeting No
ID, 2019 ( SEMA—STA']’EMENT-OGOOGO

Names K a7e #pid Do

: Signature:

1 of Shil. ‘Anll'Kale. (Cha!rman :
13 SEAC-LII)

.Meeting Date* December hicarmantii
17 73).

SEACG:MINUTES-0000005167
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28 Tumlng 'radius
<.~/ | for easy. access ofw
‘| fire tender o ¢
- | movement. fmm a]l
<1t | around the huﬂding
o _'excluding the width

- [30.Dotalls of the

o demolition with e

: Name:d Hq?é, Ay D
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B e oo e T
PO W e

. | Source of water

S make up (Cum):
Di"yseiiébn': 5 | Total Water .- e P R T
R Rﬂqui.mment (CMD)_.' 1259_.505 o LR

i Fire ﬁgh[:lng -
Undergmund WBtBI‘
= tank(CMD)
ﬁ Overhead water “1eg:
[Excess treated water '132.554;;

. Source’ of water.
: .Fmsh;w_'%!_t_er-.;(c_@)
~ .| Flushing: (CMD)
Recycled water:
Gardening (CMD)

Swimming pool
Co . __makeup(Cum)
Wet-s'eason: o | Total Water

o o Requlrement (CM]) : ;

.

'.Fxmﬁghﬁng- R
- | Underground watel% |
| tank(CMD): - |

Detﬂlls ofSwimming % - '- S
éerage depth of Swunming Poo] )Mam ponl o C-) ]

pool (If any) .
o ,f\ ?il%am pool of Open Space 1200mm

)a

Nnmc. Kate nwpy D _25.__-3

il Signature: e - 3
Page of, -snﬂ.-‘AnnKareT(cnai H
13 SEAC—HD

SEAC Meeting No: 99 Mset!ng Date* December
| Joy S.Thakur (Secretary 10,2019 ( SETAA-STATEMENT-0000001773 )
{smcam 7 | 7 seacMiNutES-000000s167




--I'S

Water

ment

Requim Exisung

Not

' Do_mest_u:

Nol:

apphca.ble apphcable appli able

34. Rain Water
Harvesting

: ::_--_; . Bndgetary allucation
(O &M cost)

: Water tah]e_'

" [size'and no OfRWH T
S| tank(sy and
7 Quantity:

. Location of the RWH
: tank(s); :

Quantlty of mcharge

Size DfI'EChapr lts : T

o (Capihﬂ cost) ¢ 1212

1 no: forwmg.A

1 1no. foer,r@c

35, Storm water
dI'aillaga =

L drainage pattem.

Q“anﬁty of sturm

| (capital cost): -

: ‘Budgetary : allocaﬁnn
1 (0 & M cost):

SEAC-OI)

Joy S: Thak (Secreta;y

Name: K ate Aps 1 0-

Sigﬂature — -

; Shrl Anﬂ Kule (Chairman

697




taxy.alloua

' '[Cnpital_cust and

Not applicabla

Amount of water sand to the CETP:

Not applicable

- | Membership of CETP (if requiite)

| Not applicable

o [NeteonETP tochnology to be used | Not

Name:_ Hatd Rwiy L

£ 698




Serial

‘Number ::: ;

. Notapplicable |

: applicahle

Not ' Not

Serlal R

Section & units

© Notapplicable |

appﬁca.blé

.~ Serdal:’ : f.::_.

“41.Detalls of Fu

1

42.Source’ ot' Fnel

Not apphcahle'

43.Mode of Tmnsportatuon of fuel 1o sma

44 Green Belt
Development

- g natlve trees ;

List uf pmpused

| Timeline for
e -completlon ot‘

cteristics & ecological
importance

i heauhful ﬂowers.

Mouﬁmm;]il_q:[_iﬁy_ :

MChmpaca | ER

" Sonchaffa |

Medium sized evergreen ee,

Anthocepha]us

Kadamba e

.Da]bérgia_Sisgp__"' Ly

Fast growing mecimm to large

| ke indica

hardy dec;duous Tos 'wood_'_;.' S

SEACMaeHngN 99'Meeung_pm. acom
10,2 2019 { SEIAA STATEMENT-G00000

smc-mmums-ooaooosm?'

| Name: K 474 A9 ) D]
Sigoature: .

Sma]l deciduous fast Gmwmg_ i ._

Butterﬂy g4 '
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‘Shady tree with red-ysllow fowers |

o Namet R a74 Apio O




NE -consl:niction phésa .

..';g ‘During. Operation o

requjremeiit- 1

- ])G set as Power
' back-up. duiring
e oporation phasa

. [Fuelused: -

. Usmg hlgb eﬁicnent eqmpment & BEE Gerﬁﬁ
» Use of Variable: speed drives for Lifts
+ Use of CFL/ T-5 Fittings & Electronic. :
. Use of LED Fittings in nghting of lift’Iobby or pa

. Usmg VFD for. Fan and. pump for: S’I‘P :
’ Using high efﬁment eqmpment & BEE o

S |

r eaQﬁg”?Systam solar hased hghtmg
curnmon areas; CFL /T 5 Flttmgs &
troni

Proposed to be i.nstalle_

Waste
-water - "
generation| .-
from |
Proposed
project -

'-'-."}:”N'Dt'-&l'}pli_c'ébl'_e"3:.- :

wath MBBR Technolugy

Wet Waste [
from the
pmposed

-project:

' Budgetary allm:atlou Capitalc

(Capltal costami T

“SEAC:Meating No: 99 Meeting'Data'_ mbi
: 10:2019:( S_EMA-STATEMENT-OOOOGOI 73
SEAC-MINUTES 0000005167

N Name: Hare Aps? D0 '

: Siguature: fre
; e

i

g Pmposed STP havmg capacxty 110 KLD and 140 KL.D S

701
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 Name: K ata A3 D

. L
ﬂ {} 5;;«‘! 1A% g




Serlal

Numh 91.'. : Componenl:

1 | 'Rain Waterharveshng e

' -I..andscapa_&Tree'_-‘: SRR
- ‘Planfation ol

o Energy Saving v e

- Solar Water Heating : |-: 0

“monitoring - -

-'--:Z'_Eni'lm'nmm_'ta]'-: b

Orgamc waste
compost:ing

* Description |

T ] Net
N?Fapp“cablef .| applicable:

© Not applicable A o

: Not B

No_t

| No Information Available

Joy §.Thakur. (Secretary
SEAC:OT) - _ S

: =g_SEAC Meeﬁng No: 99 Meet!ng Date .Dsce g
i 10, 2019 {: SE[AA-STATI:'&HHVT-OOOGOUI 773
: SEAC-BHNU'IES 0000005167 ;

N Name: Kara Ay Do

: Big’unlure' S
i

703
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|3 Mos. s544.03 s

Names Rarg A D




| obtain; if any:

~ | Distance from -
- 7| Protected Areas /. [ ST
. CrlticallyPolluted NA
areas / Eco-sensitive |~
- |areas/ Inter-State - [
- | boundaries: . "
.| Category a8 per
... | schedule of EIA
|'Notification sheet

Courtcasaspanding NA

'Other Relevan : _Wlthdrawa] of Violatlon fmm Govt. of M@hgrash 3 )
* | Informations - i

SEAC-ZGIBICRMQ[TC-Z DT 10/03[2015.

_Ha\ru you previous]y Y
- |submitted - ool o
: _Appllcatloaon]jne s T T
an MOEF Website {.

" |Date of online .
'_ submission

N Name: K q74 21 D

Slgnuture‘

Joy §.Thakur (Semtﬂry _
SEAC:HT):- L
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PP had: submniitted apphcataon for prior Enwronmental clearanceifor total plot area of 7729 66"’
FSI’ area. of 21689 80 m2; Non FSI area of 329693 09_m2'and to BUA_ of 54667“8 -

The bulldmg conﬁguratlon of .I:he proposal 15 as bel

ng A (Helght 3825 m) '3B+G+UG+10 -

_ng B and C (Helght 39 95 m) 3B___'G+UG+11

CIﬁb_ Hou‘se '(Heighﬁrﬁ_;s Sm) G+1

-The case Was dlscussed on the ba51s of_the documents ubmitted:
'prOponent ' S

Spﬂciﬂc Cundjr.lons by SEAC

HNL

. SEAC-III have declded to mcommend the pmposal fo: SEIAA for Pno Enwronmenta] cleamnce subjec abi
S condiions Lk

_*smc Meeﬂng ‘No: '-99 Meeung_-Date _December : Signature:

: 10 2019 (SELM-STATHLENT-OWOMN?:U
i SEAC-MINUTES-0000005167 i

Joy S.Thakur (Secmtary
SEAC-IID _

Ol Name: R ave Awd i)
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EXHIBIT CC

86 th meetmg of 3'SEIAA

-~ SEIAA. Meeting number: 186 ‘Meeting Date February 6, 2020

Suhject. Environment- Clearam:e for ‘Proposed ommercml development Project nar ely Bramha Sky Uzuri by
leisures Pyt Ltd-' : o Lk

_Is a Vielation Casei’ No

1:Nameé'ef Pm_lecl BRAMHA SKY UZUR!

2.Type of.in_sti_tution-__--_ soo s Private

3.Name'of Project Propoment. 50| Mn Vishal Agﬂ['waj B B _
4.Name of Cb’n'sultant ;L Building E:mmnment India Pvt: Ltd; o

5.Type of project

: ;v ] Commercial Project
G.New ijectlbxpansion i existing i
ijﬂct)‘modemlzalionldwersiﬁcatien New ije'ct- R
in eiistihy project. . e e EREE T

7.H expansionfdiversificatior
whether environmental clearance
has been obtained far evdsting
project ;

8.Location uf the pmject SRR Sr No ZOJIAIZ :

9. Taluka - AL f S Havel e e o e
ll}.Vﬂlage_ et e PlinpTED

Correspondénca Name: 00 Braniha Lezsums o, Lid:

Room Numbery e NAT :

Floors S T 1st L

Buildmg Name* R R EU PP _359.251 Bramha Hnuse_"_{; i
Road/Street Name: S MUGIRbAd: s E
Locaiity:'_- LU e e | Camps

11.Whether in Cnrpuratiunl T -

Municipal /. other area-

12 IOI)II()A!CancessioulPIan
Appmva! Number :

if Maliarashtra vide

13 ane en the initiated vmrk {If
applicable) - o ‘

14,101/ NOG /10D [rom MHAD
Other approvals (If applicable):

15.Tatal Plot Area (sq. mi;

o ?TZQLEG_S_q._MLf'-
16.Deductions i

7729 66 Sq M. G

17.Net Plot are

{FST area (i mi): 21689 86

18 (a).Prop Non FSIarea (sq. m.): 32069, 09 -

tup Aréa tx%éi-&

Non-FSI) . S
S : T«;tal-B_t_IA_ama-(_sq.-m.)._5_!16_67.89_ S

Approved FSIarea (sq.m.): 21689.80

18 “’"AFP‘“""d Built up area as. I‘” [ Approved Non T'S1 area (8. 11.): 32969.09 .

DCR _
S R | ate quppmval 04-10-2018;
19, Total grmmd coverage (m2) : 0| 3881 -

20.CGround-coverage Percentage (%) IERITSRE
(Note: Percentage nfpiot not open '_ 50, 2 % ofnet p]ot arga o

to sky}

Zl.ﬁstimatcd cost of. the pmjeet e 13258{}{}6(}{}

22 Number _'of _-bulldmgs Jf&. 1ts conflguratmn

-Mf

Shri. Anil Diggikar (Memb.'
Secretary SEIAA) Skl

Johoy Joscph

: age of Shn.]ohny]nseph“"
g S b (ChainnanSELAA} :

5EI_AA'MeéHngiN 8(3 Meeting Date. Fel
L8, 2023 (SEIAA ATEMENT- 4000001 73
SEM-—M}' N UTES -0009 903 001
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[Source ofwater [

Dry season: - Total Water L
T Reqnirement (CMB) 269_._505;:;_? o

~{Underground v."ater
o {tank(CMD): .

| Fire fighnng'- S
Overhead water
tank(CMD) h

35 | Excess treated water A32564 50 e

Source of water ' - | PCMC

Fresh'water (CMD): | 195770

Recycled water.
Flushing (CMD):.

| Reeyeled water -
| Gardening (CMD):

Swiniming pool:i: 0
make 1ip '(Cum)-

Wet season: - |Total Water
R s 'Requlremunl:

w
>

Fi,ré ”fight;'m'g wo
Underground water:
tank{CMD}:

Fire fighting b
‘Overhead we
tank(CMD

. | Excess tr hggd_wamr 144 565, . .

_Detmls af Swi
-pool (If any) '

3) Mam poei of Opea Space Izﬂﬁmm i

Johny Joscpl

3 of || Shit: Fonny Joseph -
14 (ChainnanSELM)_:_,

SEIAA Meetmg No: 186 Meeting Date; Februmfv

Shri; Anil Dlggikar(Mgmber

TATEMENT-0000001 7?3 3
Secretaty SEIAA} i

' SEIAA-MIN[H‘ES-GGOGOGSGGI

- 709
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{Capital cost):

| Budgetary ¢ a]]oeatiun e
: (0 &M cnst):

Johny Jomopk




Waste generatiun in e
the Pre Cunstrucﬁon i

.' .phase 78961 Cum out of Wh}Ch réuseci at site 10156 Cum an
| remaining 68805 Cum handed over to Authorized vendor.

‘and construction

‘and Constmctiﬂn P
phase. St

L _Autonzed vendor f: :

: Construction waste includes waste coficrete, excavated soil, broken &
“ bricks; waste piaster, metallic: scrap ete. Canstruchon dehns will'be: S
used for base course preparatmn and excess W1H be hand over. tol

+.|'739 Kg/day

1793 Ky/day .-

Waste generatmn — —
in‘the operatmn onmedica] waste {If NA

[ Negligible T

Phase. S i applicable):

{STP: Sludge (I}ry
“{sludge): :

_Othem_if-any:'j__; ' _B-Waste 3588 kglyear

|Collécted & Disposed by: Ioc&l body (s' :

- | Wet waste:

b Treated in orgamc waste compﬁsn i

Mode Df DiSImSEll Biomedical waste (If

i Hazardolis waste; | :Send to Authorizéd vendor

of waste. St apphcahle)

|studgey:

Others if 'any:' e

e . fLoeatien(s}

e | Area for the storage i
JArea - o ST efwaste&other

reqmmment e ..: : matenal

| Area for machinery

Budgetary allocation | Capital cost:

(Capital costand . =
O&M-cost)s .0

.'-Charesrtm_sucs_ |

standards (MPCB)

" | applicabie | . Not applicable

B . - Netapphcable f Not apphcabie

Capamty of th’é_ P

- | Not applicable

Amount of treated Lfﬂuent S

recycled s . Nutapph(:ab[e .

Amount of water’ send to the CETP: | Not applicable

Membership of CETP. (if require); | Not applicable -

Note on ETP technology to he usad Not applicable -

Disposal of the ETP sludge .~ ° |:Not applicable .

. SEIAA Meeting'Ne? 186 Meoting Date: Febmmy
Stiri. Anil Diggikar (Member-_;_ 62020 ( SEIAA-STATEMENT-0000001773 )

Johny Joseph

of Shri; ‘Johny Joseph':
(Cha!mlan SEIAA)

Seécretary SEIAA) 7 o fl "SEINA-MINUTES-0000003001
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-applicable | applicab

./ ‘Smiall deciduous fast growing

* % beautiful flowers




B '._Mangifefa'_'ln'di'q_éi"_-j" .

Flowermg and Frmt gmwmg tree '

dense, nesting for avi’ Fauna
Smtable forall. types of & s0i

Methum Inggmg to! water
: tolereuce R

| CossaFistula

 Allanthus Excelsa |

'.Sofhmad tree. one of the best’ tree
o used to trap- Suspauded Partlcu]ate :

o Matter (SPM) .

Lagerstromia Speciosa |

Medmm snzed_Tr&e" Beahﬂul :

- Fieus Microcarpa: |

Shadkggee :

: ...-12:

. Syzygium cumuni = |-

{.';Evergre&o%hmng i

13

- ‘Murraya koenigii- |

Bgﬂgﬁﬁ%sh Plant _

R L. FEONE

~ Phyllanthus omblica |

15

" Prunus dulcis . ol

16

f various dnnks wl:uch
pposed to Have: coo!mg
]:)I‘Operties B

tI‘OIJlCﬂ

17

* Tabobiya

; : -'Leaves are compuund dlgltate and '

deciduous Each Ieaf has ﬁva

one bemg the largest.

18

" Delonixregia | Gumohar - |8

Gulmohar trees are mainly’ grown'
for shade an ornamental value. .

19

: 'S”arac:a aSoka

: Shady_tr_ee with red-yeliow l}o_wers_

200

Tota!

Sarlai
Numher

"-_CiC Dis“mcta ;

Shri. Anil Diggikar (Msmbe’r
Secretary SEIAA}: PR

SE[AA Meeting No 186 Meeﬁng Date: Fahruary
6» 2020 (SEIAA STATEENT-MUGDUI?’?J)

SELAA-MNU!EG-OOGGODSGB]

e
Jomwny Jonapi

: :Shri Joliny Joseph
: (Chaimmn SEIAA)
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- Serial’

N iniber | - Attrihutes

Water for Dust

: - Suppression’ _:.__:j -

.+ Monitoring .

- Environmental

"4+ | Drinking water facility |

. Chetks- Ups

| Personnel Protective |-
LB Eqmpment & Health":

Shri. Anil Diggfkar (Member
Secmtary SEIAA) s

/2020 ( SEIAA-STATEMENT- aammm 773 )

SEIAAMINUTES-0000003001
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_ Pa:rkiixg _d#thﬂsé g

Nuniber and area of

hasement-

3 Nos. 9544.03 SqM

Number aml ama of |
: pod:a' '

Total’ Paridng area:

+|14885.65 SE:M. .

Area percari

‘{ Provided as per NBC

Area per car:

| Numberof 2"

Wheelers as
approved hy :
cumpetent
authority:’

.| competent:
|authority:

| Number 9f 4- S

Wheelérs'as -
approved by

|263 + 100 (Mechanical parking) -

Pithlic Transport:

Width of- all Intemal
 roads (m):

Shri. Anil Diggikar (Membér
Secremr}r SEIAA)::

SEIAA Meetfng

A 186 Meeting Date. Febnmry
6 , 202 20 ( SEIAA:STATEMENT-0006001773 )

age 11 Shri fﬂhny]aseph
SEMA-MIN ms-tmaoaaaem : y

e
Fohoy Joscph
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PP had submitted apphcatlon for prm' - Environm
FSI ared of 21689 80 m2 Non FSI area of 32969 09 m2 and total BUA of 54667.89 m!

The building configuration of the proposal is as below:

WiﬁQ:-A.:{Heiéhf_ 3'8.'25 m)SB+G+UG+1O o

ng B and C {Helght 39 95 m) 3B+G+UG+11

_Ciub House (nght 6 65 m) G+1 :

;The case was chscussed on the basas-of _the documentsrsuhmztted 'and
'proponent S

The Comrmttee noted that the show caus 5notlce
Ermronment (P) Act 1986 dated 15.06. 2019 we,

:'"ance for: totaI ‘plot area’ of 77 9 66 m2,

Speciﬁc Conduums by SEAC*- i

1) PP to ensuire that CER plan gets approved from. Mummpal Commlsswner/mstnct Collector
2) PP Shall comply with Standard EC conditlons mentlonetl m the, Office Memorandum xssued by
F.No. 22—34]2018-1!& 11T dt.04:01: 2019 S

Johny Joscph

g .13 Shri.:Johny Joseph

Shri.Anil’ Dngg;kar (Member
Secretary SETAA} !

" of 14 || (Chairman SEIAA} ¢
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EXHIBIT - DD

To,
Mr. Vishal Agarwal
at Sr.No. 209/A/2

Subject:

Sir,

This has reference to your ca
Notification - 2008, by the 5
the project for prior environmi
Environment Impact Assessniern

2. It is noted that the pra
2006. '

leisures Pvt.Ltd.

Environment Cieara B fo;\

t\\;?'qtf% on the above mg
eLg

ﬁ]_éiiépert Ap raisal Cor
uqf:hebnty ini 186}{1

%AI“IB considered b

Environment department,
Room No, 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:February 18, 2020

N
5}%‘

"

wés*considered as per the EIA
meeting and recommend
h considered by State Level ..

; b1:3,?%?&5 per EIA Notification

nce to, SEIAA. p ! i

Brief Information of the p‘r‘?ir'_ syuhmitted by yo .

1.Name of Project m.}f;’j. HHAMHA SKY UZURI Wﬁ:& Rl e
2.Type of Institution < A | Privhte I i BT TN
3.Name of Project Proponent i~%d| Mr;«Vﬁbai Agﬁhval:;,,mﬁn -*ﬁf; Pl N
4 Name of Consultant w:") ‘Bpﬂding‘Egm“ﬁhmﬂnt Indlg-PyjzLtda" afﬁﬂ” e
5.Type of project “~ | Cotamercial Projpct LS AT

6.New project/expansicn In exstin u{r’“
ﬂimjecﬂmodamlzaﬁon!divemiﬁm on
existing project

e

7.If expansion/diversification,
whether environmental clearance

Ne{)%]éq‘%i ¢ "}ﬁ?—m %@ﬁ

Not applicable ,«;-v{\ ,W

has been ehtained for existing

project

B.Location of the project Sr.No. Z209/A/2

9.Taluka . I . e
10.Villags Howw o WibnpiB.5 -0 U AW H A NN R EBH
Carrespondence Name§, 8% @ Eﬁ'm}ﬁ}[,pisuﬁsﬁl_ﬁi BEH MM REDR W B
Room Number: e F 7 e T
Floor: wom  me] 150 3 P e

Bullding Name: W% #5|26000 1 PamhpHousona gtp otn, B 00 ga 0
Road/Sireet Name: HUVRIMOHE I 8 8 8 O BEEE o8
Locality: B BicieBl HENSE SBWNEREGHE Tl
City: Pune

11, Whether in Cerporation / PCMC

Municipal / other area

12.101/10A/Concession/Plan
Approval Number

Sanctioned from PCMC

nggggilgnncassinnﬂ’lan Approval Number: BP/Layout/Pimpri/ENY/1/2018 Dated

Approved Built-up Area: 54667.69

13.Note on the inltiated work (If
applicahle)

Work initiated below 20000 sg.m., withdrawal of Violaton Letter fram Govt. of Maharashira vide
letter no. SEAC-2013/CR-449/TC-2 DT. 10/03/2015

14.LOI / NOC { 10D from MHADA/

Other approvals (If applicable) NA
15.Total Plot Area (sq. m.) 7729.66 Sq.M.
16.Deductions ¢

SEIAA Meeting Ne: 186 Meating Date: February 6, 2020 { SEIAA-

STATEMENT-0000001773 )
SEIAA-MINUTES-0060003001 Shri. Anil Diggihar (Member Secretary
SEJAA-EC-0000002108 Page 1 of 12 || SEIAA)




17.Net Plot area

7729.66 Sq M.

13 (a).‘?mpnsed Built-np Arda (FSI &
Nsnwi‘SI)

FS1 area (s, ni.): 21685,80.

Non FSI avea (sq. m.}: 32969.00

Total BUA aréa (sq. my): 54667.50

18 (b):Approved Built up area as per
DCR .

Approved TSI area (sq,m) 21609.80

Appraved Non FSLarea (sg.m.): 32960,09

Date of Approval: (4-10-2018

IE.Tétai ground coverage {(m2)

3881.71

20.Ground-caverage Percentage (%) .
{Nete: Percentage of p!et net npen
to sky}-

50.2 % of net plot groa -

21.E5t.imated cost of t.lse projent

1326800000

SEMA Mesgting No: 186 Meeimg Date: Febmary 0, 2020 { SEIAAu

STATEMENT-0000001773 ) _ T
SEIA-MINUTES-0000003001 _ || Shrt. Annt Bigglka_r {Member Secretary
SEIAA-EC-0000002109 : Page 2 of 12 || SEIAA) = - '

o
oy

et
R,




22.Production Details
rerdal Product Existing (MT/M) | Proposed (MT/M) Total (MT/M)
1 Not applicable Not applicable Not applicable Not applicable
23.Total Water Requirement
Source of waler PCMC
Fresh water {CMD): | 195.770
Recycled water - .,
Flushing (CMD): | 7373
Recycled water - 12
Gardening (CMD):
Swimming pool
make up (Cum): 3
Dry season: Total Water
Requirement (G
Fire ﬁghtin’ge
Underground;wa
Wet season: I
Requirenient (CMD)
Fire fighting -
Underground wate
tank{CMD):
Fire fighting - )
O erhead water 60
Details of Swimming ) ’ -
pool (If any) The average ciepth of Smmmmq Pool: 1) Main pool of C- Wing 750mm 2} Kids pool 600mm and
3) Mai o of Opeli Space 120E}mm

SEIAA Meeting No: 186 Meeting Dafe: February 6, 2020 { SEIAA-
STATEMENT-0000001773 )
SEIAA-MINUTES-0G00003001

SEIAA-EC-0000002109

Page 3 of 12 || SEIAA)
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24 Details of Total water consumed

Particula

_%aﬂo &area o
\P N
s;

He Cnnsumpﬁon (CMD) - . _Loss_(C_MD} _Effluent (CMD)
‘Water R o : IR
Require Existin'g ‘Proposed | Total - Exjstlng Propo'se‘d_ Total Ex:lsting Pm‘pnsed Total
- ment S . _ s iy 3 . -
ﬁomestic‘ -Not “Not Not Not - Not | . Not Ncnt . Not. | Net
b applicable [ applicable { applicable | applicable applicabla dpplicable | applicable | applicable { applicable

Level of the Ground . |
{ witer table: 3 12mBGL___
'| Size and no of RWH !
- | tank(s) and
| Quantity: . g
Lacation of the o {
i : : tank(s): lﬁ“ﬁ% S b -
25.Rain Water Oﬁan_titwf 'ggaﬁ
{Harvesting - ‘f"&ﬁ
|(RWH) Size of g&ha B&"
) . - .f?,
' tion
(C:':'i;ﬂﬂ?ﬂ 05;1 .
Budgels ',aﬂ&catlon
(0 ué'bl- A
D : ;
;.l,‘,,,;,
i
26.Storm water -
- e f s%
drainage - ?‘,at&u
Size ofm “ﬁ}«
g od B
Se ga geneléh{d:?j
STP technology:™ ¥ *
Ca&;ity of STP

Sewa (3 and

aste w ter

) SEL&A Meeting No: 186 Mesting Date: February 6, 2020 ( SEIAA-
. STATEMENT-0000001773 )

SEIAA-

-MINUTES-0000003001

' SEIAA-EC-0600002109

Shri, AniIDigglkar (MemberSemtary o

'Page 4 of 12 SEIAA) .
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28.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

Total excavation generated during pre construction and construction
phase - 78961 Cum out of which reused at site 10156 Cum and
remaining GB805 Cum handed over to Authorized vendor

Disposal of the
construction waste
debris:

ConsiTuction waste includes waste concrete, excavated soil, broken
bricks, waste plaster, metallic scrap etc. Construction debris will be
used for base course preparation and excess will be hand over to
Autorized vendor

Waste generation
in the operation
hase:

applicable):

Dry waste: 739 Kg/day
Wet waste: 793 Kg/day
Hazardous waste: Negligible
Biomedical waste (If | .,

STP Sludge (Dry
sludge):

Mode of Dispasal
of waste:

Biomedi
applicali

Area
requirement:

Budgetary allocation
{Capital cost and
O&M cost):

SEIAA Meeting No: 186 Meeting Date; February 6, 2020 { SEIAA- _,%/"L" o

STATEMENT-0000001773 }

\

SEIAA-MINUTES-0000003001
SEIAA-EC-0000002109

Page 5 of 12

Shri. Anil Diggikar (Member Secrelary

SEIAA)
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~29.Effluent Charecterestics.

Serial . . * | Inlet Effhient. - Outlet Efffuent |  Effluent discharge .
Number |+~ Parameters | Uitz - Charéctérestics. *|  Charecterostics: -standarﬁS'(MP(gg}__ :
T - Not applicable a;}pliggeihlé - Not applicable ~{ - Notapplicable | Not applicable
I L
Capacity of the ETP: . .| Not applicable
ﬁézé;&g& a:f trea.te.d.gfﬂuent_ o _Not f&ppl_icabik_? “
Amount, of water send to the CETP: | Not applicable .
Membership of CETP {if require): . | Not applicable
Note on ETP techuolegy to be used | Not applicable
Disposal of the ETP sludge

SEIAA Meeting No: 166 Meeting Date: Fehruary 6, 2020 ¢ SEIAA-

STATEMENT-0000001773 ) . ' e
SEIAA-MINUTES-0000003801 : R e | Shri; Anll Diggikar (Member Secretary
" SEIAA-EC-0000002103. . - - . S I Page 6of 121 SEIAA) R L -




30. Hazardous Waste Details

Ns-..fmil?]er Description Cat UCM Exlsting Proposed | Total Method of Disposal
; Not Not Not Not Not ;
1 Not applicable applicable | applicable | applicable | applicable | applicable Not applicabie
31.Stacks emission Details
Height | y.4 001
Serlal Fuel Used with from erna. | Temp. of Exhaust
Number Section & units Quantity Stack No. und d.la(tll;t;ter P Gases )
level (m}
: Not Not Not :
1 Not applicable Not applicable applicable | applicable | applicable Nat applicable
32.Details of Fuel to be used '
Serial £ Fuel EflEtinig %7 Proposed Total
Number Type of Fue AR P T, | Bropose 0
1 Not applicabie L Nbbappic Hloy smf'f “/Not applicable Not applicable
Source of Fuel et INGE anplisiBlE 2 FEY e, M}%‘W .
Mode of Transportation of fuel tossite 4| NotiabpliEable N :émw YL
f;;} T A
Y
ST
& }::53‘} iy
L
_
constmetmm - ARANEE P
Duriu emffﬁn e A g PO SN
plast: g%fé;gm T kA~ A5
p foad): B et A
ower During“'. Cll]. "(;x' {;%;\:“‘J"'" >
requirement: phase (Do %WSW 'ﬂ;&‘ S
foaa: il RN Al
Transformer: ‘*-gf ,{g a‘?}iﬁo KYARGIERVA 1 ;h 5 MVA
DG set as Power : A TN
back-up during x‘lp{'ﬂ‘{k@A&rg}cLsSO kVA
operation phase:
juel used:
|%L% Qﬁﬂ W
34,Energy savmg hy non-conventiona].method
« Using high efficient equip oW :
» Use of Variable sgeed dri :
* Use of CFL { T-5 1thrn:_|1_.l E} n
« Use of LED Fittings in Lighting oflift] rp
» Use of solar based lighting systems in comrmon argas.
* Using VFD for Fan and pump for STP
» Using high efficient equipment & BEE Certified Motors for Basement ventilation
» Solar based Hot water systems
36.Detail calculations & % of saving:
N?J‘;;ihaér Energy Conservation Measures Saving %
Solar Water Heating System, solar based lighting
i gystems in common areas , CFL / T-3 Fittings & 48,63 %
Electronic Ballast in Comimon area
37.Detalils of pollution control Systems
Source Existing pollution control system | Proposed to he installed

SETAA Meeting No: 186 Meeting Date: Febiruary 6, 2020 { SEIAA-

STATEMENT-0000601773 )}
SEIAA-MINUTES-0000003001 Shri. Anil Diggikar (Membaer Secretary
SEIAA-EC-0000002109 Page 7 of 12 }| SEIAA)
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‘Waste

| iwater
generation

+ from
Proposed
project.
Wet Waste
from the
proposed
project | e e :
Budgel allm:ation Capital cost: INA
(Ca ital:cost .and '
(g&M cost); . [O&Mcost: - |NA.

_38. Environmental Manaqement plan Budqetarv Allocation
a): Constructiomphase (,with Break-up)

‘Number | .Achutes: B : lm

1 Witer for Dust
e _Suppression - g+

Site Sanitation &Y W R
2| s ;ﬁ’@

a _ Environsiient TATH
_ - . Monitorirg, i

4 Dﬁn}dngwater@c&lnﬁrfgﬁ‘

Not applicablé { Proposed STP having c Bpamty.llﬂ KLD and 140 KLD'|

R Technology

Not applisabls : 1 Proposed 2 nos, QWG ll{l;ﬁggcapacity 500 and 375 :

. rae
) lgersonneltP& e =t
men -
S qujghecks* Ups-
6 - Totalf‘mﬁ
' ﬁ%b)ﬁﬂpemﬁon Phi L e
Serial _ A : } %i °Gost Rs ﬁ'ﬁfe tional and Maintenance
Numbei C“‘“P"“ent; : ] A&ﬁ {‘?:ost (Rs.In Lacsfyr).
1 RﬁmWaterharvesﬁRg % W‘”‘ : . 03
2 STP . 1. ; B S 2275
Landsca B&T‘ree ,a*“” ””‘»"’?33 .3- ol
3 P]anlgatmn . m : . [ _4'82'
4 _Energy Saving. “"f ffzf{f?"” B 42
iD Solar'Water Heating - ,ﬂf 3.3
B Swimming Pool S N 9
7
8

il
: o : - : Stora oo M Consum titm o T X :
: (= - T R oo g Storage -] Source of | Means of -
: Description _ Status - Locatinn. S Ci?g;;g_ty. '-_at] anyf- [M?\rxij%gln { "Supply |transportation
: : | point o S . . .
o time In
. . Not PN o Not.. “i 'Not- : . Not ¥
- Notapplicable | ;0 icuple [~ Not applicable applicablé.| applicahie | Yot applicable applicable | Not applicable
SR 40.Any Other Information
No Information Availahle . ' RS
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CRZ/ RRZ clearance NA
obtain, If any:

Distance from
Protected Areas /
Critically Polluted NA
areas / Eco-zensitive
areas/ inter-State
houndaries

Category as per
scheﬂuleo E.lA Category B
Notification sheet

Court cases pending

Other Relevant Withdrawal of Viclation from Govt, of Maharashtra vide letter no.
Informations SEACQOIB/CR-«MQ}TC -2 DT. 10/03/2015

Hav dpmvious]y

Applicatlon tmlii‘li
on MOEF Wﬂbﬁij:@_

Date of onli AR
submissidnng ,,g ’3%%'2015 t?

3. The proposal has heen co
clearance to the said proj u%‘l

EifSEIAA in its 186th meatingnﬁlzea id:19;accord environmental
i er;d; rovisions of: rqnment '

subject to melamentatio%qf {
}g&uw kT Sy
Specific Conditions: o
I Nil. ‘;‘:““"‘Qg i -
4] PP tﬁensﬁfp t:hat CER plar 41 Commissioner/PiEtrfcy Collector.
i PP Shall. c mth Standard:EL ‘condi on¥d in the Ofﬁce Meiporafidum issued by MoEF& CC
vide F: ]:l;ﬁ QlB—lA.l][ dt.04.01 : ZL,
v m%ﬁ?m“u“ toifiant EC for - FSI: 2 2, Nnn FSI: 323@09 281l Tota! BUA-54667.89 m2 { Plan
Approyal no-BPR/ Ly UPimpplENX,{lf? 18, 4:10.201 f"“:?.?
"y B nr‘ o o ‘\"
General Conditions: T=h »‘:’& e Gl O
I gbu{aste shallBe sﬁﬁ'ﬁéd%ﬁomeﬂmtﬁbﬁmﬁvﬂﬁ as p&t\lﬁv? 0 Ezﬁﬂagement and Handling) Rules,
The Occup ta shaH a]“PI ty to the project only after ensurin
II sustained a r uf s project site and proper disposal o
treated water as pe:;, ncur'ms
This environmentat clé ‘5331 tC from Foresty & Wild life an ngj_-? including
I clearance from the stan Na dr for Wild life as i }'E»Pllcahla & environment
clearance does not necessanly a"c ] & Wild life clearance granted to the project which will
ha considered separataly on merit.
v tLas to abide by the cond;twns stipulated by SEAC& SEIAA, »
ion.built, 6 | ; fice with the existing
v 1hn; kr’nijr;]her hefcl“,rjl}l
gar an approving
_ _ "“ the apprgged
I app nsent for, Establishment” shall be obtaine om Maharashtra Pollution Contrel Board under
VI ct and %i?zg shall be suhtmtted to the E tde artment befora start of any
cuns e e
VI Al rea%l ' % gt%;n%s arf construchun activities and to
he m : ; 5 X
equate drmkm water and sanitary facilities should be provided for construction workers at the site.
Vil ion should be made for mobile toilets. The safe dispusal of wastewater and solid wastes generated
during the construction phase should be ensured.
x The solid waste generated should be properly collectad and segregated. dryfinert solid waste should be
disposed off to the approved sites for tand filling after recovering recyclable material.
Disposal of muck during censtruction ﬂ]lnha.se should not create any adverse effect on the neighboring
X cemmunities and be gosed taking the nacessm? precautions for general safety and health aspects of
peuple, only in approved sites with the approval of campetent authority.
X1 Arrangement shall be made that waste water and storm water do not get mixed.
XII Al the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.
X1 Additional soil for leveling of the proposed site shall be generated within the sites {to the extent possible) sa
that natural drainage system of the area is protected and improved.
SETAA Meeting No: 186 Meeting Date: February 8, 2020 { SEIAA- ,gf" -
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fxgv : Green Belt Devalopment shall be carried out considering CPCB guidelines including selection of plant
) ‘| species and in consultation with the Jogal DFO/ Agriculture Dept, o L L
XV Soil and ground water sumples will be taitéd to ascertain that there is no threat to graund water guality by
o leaching of heavy metals and other toxic contaminants,. R L o
: : Construction spoils, including bituminous material and other hazardous materials must not be allowed to
| XVI .. |sontaminate watercourses and the dumpsites for such materfal must be secured so that they shoutd not
e .. |leach into the ground water. . R N A T e
VL : Any hazardous waste generated diring constniction phase should be disposed off as per applicahle rules and
CL . {horms with necessary approvils of the Makarashtra’ Pollution Contral Board, Do . -
v : The diesel generator sets to be used during construction phase should be low sulphur diessi type and should
: e .| conform to Environmients (Protection) Rules preseribed for-air and nolse emission standards, L
) : The diese] required foi* operating DG sats shall be stored in unde und tanks and if required, clearance
X from concamn authoritysﬁallbe taken. | . G b T _ o
© | Vehicles-hired for bringing construction mateiial to the site should be in good condition and should have a
XX - potiution check certificate and should confaitn to-applicable air and nolse emission standards and should be
' __ | operated only during non-peak hourd,, ;oo L T L
S Ambient noisg lavels shauld, confen 14 EiEnliallEfapdards hoth during day and might. Incremental
o i -1 pollution loads on the g air nd N Hiy s ibd‘dl:losaly monitored during construction phase,
_ I | Adeguate measures sjold i rodige i firand-goise level during constriiction phase, so as to
conform o the siipiited. sb £5.hy-GR MELD A ?': T : i . :
I F}y ash shotuf Be. iRadds 1 Perilerial fn-thdtgReeTietibn aXpgA the provisions of Fly Ash Notification
_ xn o of Septembar*199 g_lif-‘":“. as on-Z‘/LhAugust%_ {Thédhdve ghndition is applicable only if the
o = o - - | project site {ddogted'y _theJOUngqu.“h'ennaI oweritio F Lo e
-~ [somr | Ready mixdd’ t8atust be used in bi )g_cuustrucﬁoﬁ?gaéy‘ﬁlﬂg_& .
CIXKEV | Stormwatatglint®Bnd its re-use as WB and BIS standawd§ foRfaridus,applications..
XV - { Water'giimiddliling construction’sh reduced by use ah‘%ﬁg: ﬁ@crate, curing agents and othar
R best pragtides mefs TR RN i et R WeeeUT T T
VT G ?Wg’f?r’ ]evn; and i éni{igc}d regulaﬁﬁn daﬁgg?ﬁm?_\fﬁth Gmgnd Water .
A1 H{S17) should be certified by an idependant expert and a
o MPCH and Enﬁr%?;nent ﬂ%lment bafore the projest is
S ik £l rge ‘unused treated afflugnt, ifapyihould be discharge in the . -
v reated gffluent amanating fre shall be recycled/refusat-wthie maximtm extent possible. -
- o 3 thidunused treated afflis Shotild 'he dischargs infhesgwer line. Treatment of 100%.
- | aray waten by dedentialized fro ATy ould be made to mitigats the
odour proble fromSEP RS :
Permission A obtained from the competent
XXVl - ) Authority pfioFto S N
- Separation 4t gr3 e ug) Bliimbing line for separation of gray
e | and black watet; B _ él T e fors T
Fixtures far showers’, uilel and; 7 shofiTibe Y 16w Row either by use of aerators or pressure
X | reduclig devices or sansochsed CONMRUTTT o baie' big‘ - R -
Use of glass may be raduéed:u}iiti’g ) rhdueltEE slebiritity consumption and load on air conditioning. If
XXXT 1. | necessary, use high quality doubté "ﬂ;g;'wit : m%r&ﬂecﬁve coating in windows. . ]
5 Roof should meet prescriptive requireiment #s per Energy Conservation Building Code by using appropriate
XXxm - . L al insulation maten%]'tﬂ ﬁﬂ%etmimmentf g rgy L R - e :
ertry cofiSarvitiotimeliBrer ke ngtallalen SECFLS outside the building .
L o oLy ib%{ng b reﬁ’ 3551; g mmissioning. Use CFﬁ: :
SN | 8nd TELs child b propetly ind tisgoses tgprevaiiing "
noan : fitidelines/miles il B‘tﬁgggx at;dr&a&t&mi aviid by : golar panels may be done
~ o Hothe extent possible like install g sofar street lights, common solar water heaters system, Project
nent showld install, after checking fedsibility, solar pius hybrid non-conventional ehergy source us
: i S £ babkin pp) ot and conunaon area .
: i @ : : 1 unforiyty niles made under the -+ o
XXiv H%g;wu AL hej ) : G{;{s i shy ual to the height needed for |-
: o oIl apucity ofally g DG setsl’Use T silptir-divsél THefe¢ation of the DG sets maybe |
decided with in consiliation with Maharashira Pollition Gontrol Board. . R L
. 9 | Naisa should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the .
XXXV | | noise levels measured at the boundaty of the hiilding shall be rostricted to the permissible levels to comply
: .- - .- {with tha prevalent regulations. . D . R SR .
N0 Traffic congeston near the enbry and exit points-from the roads adjoining the roposed project site must be:
i . avolded. Parking should be fully internalized and no pubHe space should be utllized. - - e
- ; : Oparite wall should meest pra'scripuva'reguiremént_as pef Enargy Conservation Building Code, which is
AXKXVIT - Eropossd to be mandatory for all air-conditioned sgaces while it aspiration for non-air-conditioned spaces
R : __| by use of appropriate thermal insulation material te fulfilf requirement. -~ ... -~ : o
o XOVIT _ The building should have adafuate distance between:them to allow movement of fresh air and passage of
: | natural light, alr and ventilation. . . ..o o IR L . e
XXKIX Regular-supervision of the ahove and other meastres for monitoring should be in place all through the
. o construction phase, so as to'avoid disturbanca to the surroundings.: . - . .
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Under the YE rovisions of Environment (Protection} Act, 1986, legal action shall be initiated against the project
p]mpunent it was found that c:onstructmn o[ the pm_)ect has been started without obtaining environmental
clearance

Six monthly momtcdng reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB

Project proponent shall ensure compietion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the 'SEIAA mesting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above satd environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

Wet garbage should be treated by Orggmc Waste Convarter and treated waste {manure) should be utilized in
the ensﬂn% premises for gjardenmg d, no wet garbage will ¢ disposed outside the premises. Local
authority should ensure t

Local body should ensure that ne occupation certification is issued prior to eperation of STP/MSW site etc.
with due permission of MPCB.

ﬁlg%néplete set of all the documents gubmltted fjgeparMeut should be forwarded to the Local authority and
R N

B]E;hamgi tof any chan Jﬁ({\ iﬂgmizﬁ t}};grgect would require a fresh appraisal by this

A separate snving ﬁ“”‘ ent.cellwhil: ahﬁ“‘iﬁ 4#all be set up for implementation of the
stipulated ermrﬂ:g B&Sé‘i ?‘}-% i @gcfa&ei
X

Separate funds shai,.ltﬁe %ﬂtea"for lmp!ementatiu rotection measures/EMP along with
item-vnsa h o fs-up % ost shall be jncluded as 8 prgj st. The funds earmarked for the
enviro écbq nteasures shatl 11 a dlverted for o] ’é 5 and year-wise expenditure should
reporte'q ijr&f this departmen o

The pfbject emant shall adverttsé it in two local neﬂfs g’pé circulated in the region
issue ofth clearance and copies of

around: e -0ne of which shall he Marathi anguggéu \L?i‘ﬂ lncal ancerned within seven days of

m.formm that the, heen accord
clearanb& e avaJ]a wi thl%P & on Cont: d may also be seen at Website
at htfp"j.?e:b aharashtm g 9 _@t k! ?

Praject mafiagement should’ i mplidfies reports in respéct of\the stipulated prior
envirdg.m t clearance termst ﬂ i nrg &th cupies to the Cll& this department, on 1st
]une &AL ecemper of each caléddar; e

,B ‘ia cl ce letter shall be 881t by, pmponent to the ¢ ﬁ@% gﬁ cipal Corporation and the
%G m whom stig esﬁaﬁ§[rep:esentat:luns if any,weres ed while processing the
pmpo \.Thd cla e lettaf sha i ajsohe put‘ﬁﬁ;ghe ‘website df'the Canp by the proponent.

LI

The mp‘ﬁ""“lj’f}:hal! y? ad the stATUS EGompLialCe. nggﬁthe stipulate nditions, mcludm? results of
monitored behsiﬁ!*mid sbg% ama Dcli shall simultaneously be sent to the
Reglonal 0 c ecl:w ﬂice of.CH S CB The criteria pollutant levels

namely; 02 N a.g]hlent levels a hs) or critical sector parameters,
iudlcated fur shal égil&g;gd ay ’%'glayed a nﬁ\ngmgnt location near the main gate of the

company in th

roject prupone’n 511}?“ e status of compliance of the stipulated EC
cnn itions including &4& %Jtﬂ 8\%& pies as well as by e-mall} to the respective
Regional Office of MoEF, the reg e o and the SPCH.

The environmental statement for eacﬁ‘ﬂnant*ialsiear ending 31st March in Form-V as is mandated 1o be
submjttad by the project p ufonent to the concerned State Pollution Control Board as prescribed under the

onment (Protection) Rules, 1986, as amended subsequently, shall also be put & website of the
aloug with the status of com gllanca conditions and 3 also be 53@0 the respective

%ﬁﬁi@fﬁ qmy il
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- . 3. SHRI M.M:ADTANT, C

 5.SECRETARY MOEF & CC -

' 4. The environmental clearatice is being is’éixé‘d.withdiﬂ;f'ﬁréjud_icefto_”t.h'eacﬁoh initiated under EP Act orany -

court case pending in the court of law and it does not mean that projact tp'mpun‘ient:l:uu.n:not violated an
-environmental laws in the past.and whatever decision under EP Act or of the Hon'ble court will ba bind‘i'n

i on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case ﬂled o

. against him, if any or action Initiated under b Act R o |
5. In case of submission of false document axd non-complance of stipulated conditions, Authority/
‘Environment Dﬁp_anmant-'wﬂl.revoke or suspend the Environment clearasce withiout any Intimation and
Initiate appropriate legal action under Environmental Protection Act; 1986..

6. The Environment department reserves the i jht bo add any stringent condition or to revoke the clearaice If.

- other administrativa Teason. ) _ : . T —
- 7. Validity of Environment Clearance: The énvironmental clearance siccarded shall be valid as per EIA

- Notification, 2006, and amendments by MoEF&CC Notification dated 28th April, 2015. _ _ _
- 8; In case of any deviation or alteration in the project proposed: froin those submitted to this department for
- cléarance, a fresh reference should be made to the departmient to assess the adequacy of the condition(s)

impesed and to incorporate additional enviro rital __tig;m measures required, if any.

9. The above stipulations wauld he enforced among: iinde «Water (Prevention and Control of
‘Pollution) Act, 1974, the Air Prévention a) vk Con Pollutic o e

Act, 1986 and rules there un or,- Hazardy 'é
‘amendments, the public Liability Ingura

‘conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any

g} Riles, 1989 and its

(' Green Tribunal (Western Zone

-10. Any appeal against this Eny nt clearince shall o wi P
. Beuch, Pune),New Administra it giig;g%ﬁ»zsmoor;-nﬁ:wig? b ouncil:Hall, Pune, if preferred,
- within 30 days as prescrihed i ngéi o 16 of the'N;ihon' Green undl.Act, 2010, :

~Capyto:
1. SHRIJOHNY JOSEFH, CHAJ}
2. SHRI UMAKANT DANGAE'E}

‘4, SHRIANIL .. KALE, C

6. IA- DIVISION MOEF & CC P e,
' ' HAHo 'I;jl}i%}ﬂt
8. REGIONAL OFFICE MOEF & CC NAGY l}(‘%"‘w‘m .
9. MUNICIPAL COMMISSIONER PUNE  %E{ f ;}?

© 10. MUNICIPAL COMMISSIONER SATARA -

11..REGIONAL OFFICE MPCB PUNE B

15, .COLLECTOR OFFICE SATARA
16, COLLECTOR OFFICE SEI*ABE

SEIAA Meeting No: 186 Meeling Date: February 6, 2020 ( SEIAA- || . 4“ -
STATEMENT-0000001773 ) A L S _ .
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VAT

(WP L 655 0f 2014)

IN THE HIGH COURT OF JUDICATURE AT BOMBAY Q
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) No.655 OF 2014

Glomore Constructions and Ors. ...Petitioner
Vs. 2

The Union of India and Ors. ...Respandents

Mr.Virag Tulzapurkar, Senior Counsel with Mr. Rafi Patni with Ms.

Anjali S. Mohan ifb. Wadia Ghandy ks /.'\fo{/g’etitioners

None for Respondents -

&
/\o% 7! KANADE &
O AK. MENON, JJ.
Y

\@TE - MARCH 24, 2014
PC.

1. H?ar t;lkeamed counsel appearing on behalf of the
Petitione O Non /gppears on behalf of the Respondents, though
%@ e/lzved. Two affidavit of services are taken on record.

AN - . .
Q.V The grievance of the Petitioners is that though the Petitioners

ropose to construct the buildings, which are less than 20000
sq.mtrs. and though this Court, in number of cases, has held that
for construction of buildings, which are below 20000 sq.mirs.,
environmental clearance is not required, even then, Respondents
State have issued a stop work notice, directing the Petitioners to
stop the construction work of the buildings which are in project and

are admittedly below 20000 sg.mtrs. It is submitted that the

12
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VAISHALI TIKRH

-
(WP L 655 of 2014)
Petitioners have given an undertaking that they shall not carry 0

construction work of the buildings beyond 20000 sq.mtrs. Qe
submitted that in view of this, the impugned notice which h%

issued by Respondent No.3 may be stayed. Q /

3. This Court in several petitions, has gr\(:abély held that
environmental clearance for the purpose of construction of buildings
below 20000 sq. mtrs. is not requir -{?nd the said orders have not
been challenged by the Goverg en\'t;\a the Apex Courl. A
Notification, accordingly, h%be@ %y the State Government
recently, taking into consj\ﬁerif@\c, W?,/E\ laid down by this Court. In
spite of that, the impﬁ@p\ﬁm ice’ has been issued by Respondent
No. 2. Prima facie,%e&fgre, case is made out for grant of ad-
interim relief.

4, Ad-in&q&grelief is granted in terms of prayer clauses (j) and
(k). Unfe”\akin gi en by the Petitioners in Ground (M) is accepted.
The P @> however, shall file a further undertaking that they
%@t carry out any construction beyond 20000 sq.mtrs., within
\\yeek. It is clarified that the Petitioners may be permitted to
“sarfy out construction of the free sell component of the buildings in
the said project.
5. Issue notice to Respondent Nos.1 to 7, returnable on
28.4.2014. Humdust permitted.

[A.K. MENON, J.] [V. M. KANADE, J.]

272
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EXHIBIT - FF

T - qmaﬁﬂmgmm
(mmmmﬁwmmtﬁ)
Fasf. 1) amaer ReTiF. 28/09/2018 %nsﬁ?
2) FEE.FI@rF e Rt 18/06/2018
Jsfrar gl IEaTe.

HTERT

ga 2090 (), RTh, ¥ swEw Sl 3R, rEd HHEER
SO UEHOT 86 7729.69 atafl. R AWHVAT 79 qE HTMIH e
| st aEoh S areen 25 ¥ ewAd e BRE qW T 2 dat FEAAd
mﬁﬁq&mﬁﬂ.mﬂmmq&ﬁiﬁmmﬁmwm
S, 18/06/2018 T3, 1,58,000/- Rerearell a1 FTerard ST FAA IMe.

wwmﬁwwmmmﬁmﬁaﬁmﬁm
e G A0 A STAEH AR PeTeaeal e e
mmmaﬁmmmaﬁmﬂmmﬂwmm

mmﬁmwawwmmmwm
WmmeWmmmmmﬂWm
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Pimpri Chinchawad Municipal Corporation
Pimpari -18 Garden/ Tree Conservation Department.
No./3/Ka.Vi./942 /2018
Dated - 18.06.2018

To,

Shri. Vishal Surendrakumar Agarwal.

On behalf of M/S. Bramha Leisures Prv.Ltd.

By Architect Projection Studio

Through Abhijit gaikwad

AZ Technology Park, Gaikawad Avenue,

Opposite to ITI Road, Aundh Pune 07.

Subject - About Tree Conservation No Objection Certificate
(Construction Work permit issued)
Reference — 1. Your application dated 28.09.2018

2.Inspection Report issued by Horty Supervisor on
18.06.2018

Order

At S.No. 209 (P) Pimpri construction worked is planned. As per the application
filed, the total area of the land is 7729. Sq. I As per the standards, 79 trees are
required. While inspecting the place, there are 25 cm mid-front Nirank trees and 25
cm mid-inner Nirank trees. As per standered, Rs. 1,58,000 /- (Rs. One Lakh Fifty
Eight Thousand) Deposited through receipt no.703412 dated 18.06.2018, for 79
trees in this office without interest.

No objection certificate is being issued by this department for getting the
construction work started at this place. If there are trees in the construction while
the work is in progress after getting the building permission, a separate proposal
for removal of trees should be submitted.

It is also suggested that trees should be planted as per the accompanying list at the
time of completion of construction. After confirmation of tree planting by this
department, for completion of the construction, the certificate of non-compliance of
this department will be issued and the deposit will be refunded separately after
three years depending on the condition of the trees.

XXXX
Tree Authority
Pimpari Chinchawad Municipal Corporation

Pimpri - 18
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EXHIBIT - GG 738

Pune Branch : #30, Prestige Point, 1st Floor,

283 Shukrawar Peth, Pune 411 002,

Phone : 020-24487800, 24497169 Fax : 020-24487900,
E-mall : adminpune@rsva.coin

TO WHOMSOEVER IT MAY CONCERN

We hereby certify that M/s Bramha Leisures Pvt. Limited have expended an
amount of Rs. 5,72,350/- (Rupees Five Lakhs, Seventy Two Thousand, Three
hundred and Fifty only) as of 31* August 2020 towards supply of water by
Tanker at their project site “Bramha Sky Uzuri”, S/No. 209/A/2, CTS No. 4702 at

Pimpri Waghire, Pimpri, Dist. Pune for the purpose of construction activity.

For RSVA & Co.
Chartered Accountants

FRN:110504W

Abhijit Mundada
Partner
M.No, 134685

Place: Pune
Date; 24/09/202C
UDIN: 20134685AAAAPD1222

Regd. Office : Block 1, 3rd Floor, Khailan Chambers. 143-145. Modi Street Fort. Mumbal : 400001, Phone : 022-22655793 E-mall : rsvalort@gmai.com
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W - ALATSHIT gies (31 #. 103318190002874)

T A, Wl , g e /@R, aA w03 T fEegay At Wi wefid vrga Araen
TR HAdT et ater qrarnlt fne T FTvvT AT AT 7 AT

- wfHTETEe qrars et e 488223 il
T tae qroarEt et FRr 325482 <
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3y afudraris ol erflay wvearaas 9T e T A I gwarEr
)

Y frefrareer qrost T sl T ST T 0,30 ¥ 0.45 #. i s s,

5) wfsraTa 7 garedais arertEe qrefiaa=a 919 AT THATET

6) ITITH AT T T TTVATSAT =T SHAT & ATHOHATAAT 73 S =it
AATTRAGS AT,

7)  T9Tren Pt T ater grawiw= sraey v ﬁwmmﬁ'w

e 8)  9FIE FEH STATAETS SfvraTee 7 gardEAe mrar T s AT
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C Word Office, Water Supply Department.
Outward No. Papu/Kavi/9/15/2018
Dated 25.06.2018

To,

The Projection Studio,

AZ Technology Park, Gaikawad Avenue,
Opposite to ITI Road, Aundh Pune 07.

Subject - Issuance of No Objection Certificate from Water Supply

Department for your proposed building construction

As per the above reference letter and after submitting your proposed building
construction plans, , for S.No. 209/A/2, CTS No. 4702 as shown in the plan, you are
hereby informed that , there is no objection with this department to submit the
accompanying plan to the building permission department for approval subject to
following conditions.

1. Ground water tank at least 488223 liters

2. The minimum water tank on the building is 325482 liters

3. An electric pump of suitable capacity should be installed on the ground water

tank with stand by.

4) Ground water tank Should be high maximum 0.30 to 0.45 m above ground
level.

5) Safety cover should be installed on underground and above building tanks.

6) The capacity of the above ground and above ground water tanks is in addition

to the water requirement for fire fighting.

7) Arrangement of rain water harvesting at the above place should be done as

per the rules of PCMC.

8) Underground and above water tank should be constructed separately for each

individual building.

9) The developer should arrange a bore well line for the water used for the housing

project.
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However, it should be noted that if you do not comply with the conditions
mentioned above, you will not get the No Objection Certificate from this department

which is required to get the construction completion certificate.

XXXX
Executive Engineer
C Word Office, Water Supply Department.
Pimpri Chinchawad Municipal Corporation

Pimpari -18

Copy to -
Deputy City Engineer, Building Permission Department

For information and further action
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